RAJYA SABHA
Wednesday, the 5th February, 2014/16th Magha, 1935 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

(The National Anthem, ‘Jana Gana Mana’ was played)
OBITUARY REFERENCES

MR. CHAIRMAN: Hon. Members, I refer with profound sorrow to the passing
away of Shri Mulka Govinda Reddy, Shri M.M. Hashim and Shri Manmohan Mathur,

former Members of this House.

Shri Mulka Govinda Reddy passed away on the 9th of December, 2013, at the age
of 97 years. Born in 1916, in Chitradurga district of Karnataka, Shri Reddy was educated

at the Central College, Bangalore and the Government Law College, Mumbai.

An advocate and agriculturist, Shri Reddy was actively associated with socio-
political activities right from his student days. He was a delegate of the All India
Students' Federation, Delhi in 1939. He was a Member of the Academic Council of
Mysore University from 1947 to 1949 and a Member of the Senate of that University
from 1947 to 1949, 1952 to 1956 and 1956 to 1957. He also served as Director of the
Indian Publications Ltd., Bangalore.

Shri Reddy started his legislative career as a Member of the Mysore Legislative
Assembly and was a Member from 1952 to 1957. Before that, he was a Member of the
Mysore Representative Assembly from 1945 to 1949.

Shri Mulka Govinda Reddy represented the State of Karnataka in this House
consecutively for four terms — from April, 1958 to April, 1964, from April, 1964 to April,
1970, from April, 1970 to April, 1976 and again from April, 1976 to April, 1982. He served
as Chairman of the Committee on Subordinate Legislation, Rajya Sabha from May, 1976
to May, 1978.

In the passing away of Shri Mulka Govinda Reddy, the country has lost a

distinguished parliamentarian.

Shri M.M. Hashim passed away on the 22nd of December, 2013, at the age of 92

years.
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Born in October, 1921, at Hyderabad in Andhra Pradesh, Shri Hashim was

educated at Randari Rangoon.

A social worker, Shri Hashim worked tirelessly for the upliftment of the poor and
for national integration. He was convenor of associations working against the spread
of communalism. He served as General Secretary of the Nationalist Kashmir Front, an
organisation to create and mobilize public opinion for unity and integrity of the country
with special reference to Kashmir. He was also the President of the Pant Education

Society.

Shri Hashim started his legislative career as a Member of the Andhra Pradesh
Legislative Assembly and was a Member from 1962 to 1971. He was also a Member of
the Andhra Pradesh Legislative Council from 1978 to 1984. He served in the Andhra
Pradesh Government as Minister of Home from 1978 to 1980 and as Minister of
Commerce from 1980 to 1983.

Shri Hashim was a Member of the Fifth and Sixth Lok Sabha.

Shri M.M. Hashim represented the State of Andhra Pradesh in this House from
April, 1990 to April, 1996.

In the passing away of Shri M.M. Hashim, the country has lost an able

parliamentarian and a dedicated social worker.

Shri Manmohan Mathur passed away on the 31st of December, 2013 at the age
of 67 years.

Born in August, 1947 at Bhawanipatna in Kalahandi District of Odisha, Shri
Mathur was educated at the B.M. High School and Kalahandi Science College.

An agriculturist, Shri Mathur was actively involved in social, cultural and political
activities right from his student days. He established a youth organisation "Yubsamaf
in Kalahandi in 1967. Shri Mathur served as the Chairman of the Bhawanipatna
Municipality from 1979 to 1983. He was also the Founder President of the Town High
School in Bhawanipatna since 1981 and was associated with several other educational

institutions.

An avid sports lover, Shri Mathur was President of the Kalahandi Cricket Club
in 1967 and was General Secretary of the Kalahandi District Athletic Association from
1970 to 1971. He was also Editor of the Odiya Weekly Newspaper '‘Charcha’.
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Shri Manmohan Mathur started his legislative career as a Member of the Odisha
Legislative Assembly in 1980 and was a Member of that Assembly from 1980 to 1985.

Shri Manmohan Mathur represented the State of Odisha in this House from April,
1988 to April, 1994.

In the passing away of Shri Manmohan Mathur, the country has lost a

distinguished parliamentarian and a dedicated social worker.

We deeply mourn the passing away of Shri Mulka Govinda Reddy, Shri M. M.
Hashim and Shri Manmohan Mathur.

I request Members to rise in their places and observe silence as a mark of respect

to the memory of the departed.
(Hon. Members then stood in silence for one minute)

MR. CHAIRMAN: Secretary-General will convey to the members of the bereaved

families our sense of profound sorrow and deep sympathy.

REFERENCES BY THE CHAIR
(i) Fire in the Bangalore-Nanded Express near Puttaparthi in Andhra Pradesh
(ii) Tragic Bus accident in Malshej Ghat in Maharashtra

(iii) Fire in the Mumbai-Dehradun Express near Dahanu town in Thane district
of Maharashtra

(iv) Capsizing of a boat 'Aqua Marine' in Bay of Bengal off the Andaman and

Nicobar Islands
) Tragic Road accident on the Pune-Satara Highway

MR. CHAIRMAN: Hon. Members, you might be aware that 26 passengers lost
their lives and 6 others were injured when an AC Coach of the Bangalore-Nanded
Express caught fire near Puttaparthi in Andhra Pradesh on the 28th of December, 2013.

In another tragic incident, at least 27 passengers reportedly lost their lives and
around 15 others were injured in a bus accident in Malshej Ghat in Maharashtra on the
2nd of January, 2014.
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In yet another tragic incident, 9 passengers lost their lives and one was injured
when fire engulfed the Mumbai-Dehradun Express near Dahanu Town in Thane district
of Maharashtra on the 8th of January, 2014.

Hon. Members, you might also be aware that 21 persons, mostly women and
children, lost their lives when a boat 'Aqua Marine' capsized while coming from Ross
Island to North Bay in the Bay of Bengal, off the Andaman and Nicobar Islands on
the 26th of January, 2014.

At least ten persons also reportedly lost their lives and 35 others were injured

in a road accident on the Pune-Satara Highway on the 3rd of February, 2014.

The loss of so many precious lives and injury to people in these incidents is

indeed tragic and unfortunate.

I am sure, the whole House will join me in expressing our deepest condolences

and sympathy to the bereaved families and pray for the speedy recovery of the injured.

I request Members to rise in their places and observe silence as a mark of respect

to the memory of those who lost their lives in these tragic incidents.
(Hon. Members then stood in silence for one minute)

(vi) Felicitations to Scientists and Engineers of ISRO on successful launch of
GSLV-D5

MR. CHAIRMAN: Hon. Members, as you are aware, India successfully launched
the Geosynchronous Satellite Launch Vehicle, GSLV-DS5, powered by an indigenous
cryogenic engine from the Satish Dhawan Space Centre at Sriharikota in Andhra
Pradesh, on the 5th of January, 2014. The credit for this landmark achievement goes
to our scientific community, particularly those working with ISRO, others associated

with this project, and also to the dedication and hard work put in by all of them.

On behalf of the whole House and on my own behalf, I congratulate the
scientists, engineers and all others who were associated with this project and have
made us feel proud by their remarkable achievement. I wish them all success for their
future endeavours and hope that they will be a source of inspiration to our younger

generation.

MR. CHAIRMAN: Question No. 201. ...(Interruptions)... Please.

...(Interruptions)... One minute please. ... (Interruptions)...
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DR. V. MAITREYAN (Tamil Nadu): Sir, I have given a notice for suspension of

Question Hour. ...(Interruptions)... There are fresh revelations. ... (Interruptions)...

o, I T Ieq (B R): 99 99l 9816, ... (aEm). .

sft R SFETS (STR UTN): FHMAT ARG, ...(SIGeH)...

sft FoI9T UTS® (ST USYT): AU ARIGY, .. (aE)...

MR. CHAIRMAN: No coming into the well. ...(Interruptions)... Do not come into
the well. ...(Interruptions)... 1 am sorry. You will not come into the well.
...(Interruptions)... Please do not come into the well. ... (Interruptions)... 1 caution
Members. ...(Interruptions)... You cannot talk from here. Your place is there.
...(Interruptions)... 1 am sorry. If you come here, I will take disciplinary action against

you. ...(Interruptions)... The House is adjourned till 1200 hours.
The House then adjourned at fourteen minutes past eleven of the clock.
The House reassembled at twelve of the clock.
MR. DEPUTY CHAIRMAN in the Chair.
WRITTEN ANSWERS TO STARRED QUESTIONS
Development of sports in rural areas of Maharashtra

*201. SHRI D. P. TRIPATHI: Will the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state:

(@) whether Government has any plan for development of sports and to

encourage sports in rural areas in Maharashtra;
(b) if so, the details thereof; and

(c) the manner in which Central Government would assist the State

Governments in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI JITENDRA SINGH): (a) to (c) The Central Government has been
running a scheme called Panchayat Yuva Krida Aur Khel Abhiyan (PYKKA), to
promote sports in the rural areas of the country. The scheme was introduced in
2008-09, with the aim to develop playfields in all villages and block panchayats across

the country in a phased manner over 10 years. Under the PYKKA, annual sports
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competitions from block to the national level are also conducted to provide ample
opportunity of participation to rural youth. Three types of competitions, viz., (i) Rural
Competitions at Block, District, State and National Levels, (ii) Women Competitions at
District, State and National Levels and (iii) North-East Games at District, State and
National Levels are held annually. Details of manner in which the Central Government
is assisting the State Governments under PYKKA are given in Statement-I (See
below).

Details of different schemes through which Sports Authority of India (SAI) is
assisting the sportspersons in Maharashtra, including those from rural areas, are given

in Statement-II (See below).

Based on review of PYKKA Scheme, the recast of the same is under

consideration.
Statement-1
Funding pattern under different components of the PYKKA

Infrastructure grant: Development of basic sports infrastructure in village/block

panchayats:
SI. No. Component Village Panchayat Block Panchayat
L. One-time Capital Grant for Rs. 1 lakh Rs. 5 lakh

leveling of playfields, etc.
(in the ratio of 75:25
between Centre and States;
and 90:10 in the case of
special category States/
North- Eastern States.
(100% central grant)

2. Annual Acquisition Grant Rs. 10,000/- Rs. 20,000/-
for 5 (five) years, for sports
kit/equipment.

3. Annual Operational Rs. 12,000/- Rs. 24,000/-

Grant for 5 (five) years,
for maintenance expenses,
including honorarium to
Kridashrees.
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Annual Competitions (100% central grant): Quantum of grant-in-aid for holding

competitions at various levels is tabulated below:-

Competitions Funding pattern
PYKKA Rural Competitions:
1 Block Level Competitions Rs.50,000/- @ Rs. 10,000/- per discipline for 5
disciplines
2 District Level Competitions Rs. 2 lakh @ Rs. 20,000/~ per discipline for 10
disciplines
3 State Level Competitions (1) Rs. 8 lakh for state@ Rs. 80,000/- per

discipline for 10 disciplines;

(i) Rs. 4 lakh for UT @ Rs. 40,000/~ per

discipline, for 10 disciplines.

4  National Level Competitions Rs. 70 lakh (Rs. 3.50 lakh per discipline for 20

disciplines) to host state.

Note: Rs.50,000/- out of Rs.3.50 lakh per discipline is earmarked for award of prizes, medals,
trophies etc.

Prize Money: Prize Money will be distributed amongst the individual players and

members of the teams, secured first three positions, as per details given below:

Level of Distribution of Prize Money (in Rs.) in team and individual game

Competitions 1st Position 2nd Position 3rd Position Total
holder holder holder

Block Level 120/- 80/- 60/- 260/-

District Level 150/- 100/- 75/- 325/-

State Level 400/- 200/- 125/- 725/-

UT Level 160/- 110/~ 90/- 360/-

Note: Cash award of Rs. 5 lakh + PYKKA Rolling Trophy to overall winner state in rural
competitions has also been introduced from the year 2013-14 for which guidelines duly approved
by the Competent Authority have been issued to SAI, NSNIS Patiala for implementation.

North East Games: These games are for encouraging/promoting traditional and
tribal sports. Funding norms for conduct of district, state and national level games,

limited to NE states had been enhanced with effect from 3rd February, 2010.
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Competitions Funding pattern

North East Games:

@) District Level Rs. 50,000/-

(ii) State Level Rs. 6 lakh @ Rs. 75,000/- per discipline for 8
disciplines.

(iii) National Level Rs. 55.90 lakh

National Sports Festival for Women: National Championship for women has been
brought under PYKKA scheme from 2010-11 with the following enhanced funding

norms:

Competitions

Funding pattern

‘Women Competitions:

@) District level
(i1) State Level
(iit) National Level

Rs. 1.20 lakh @ Rs. 10,000/~ per discipline for
12 disciplines.

Rs. 6 lakh for State @ Rs. 50,000/- per

discipline for 12 disciplines;

Rs. 3 lakh for UT @ Rs. 25,000/- per discipline

for 12 disciplines.

Rs. 42 lakh @ Rs. 3.50 lakh per discipline for
12 disciplines.
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Serial blasts in Gandhi Maidan, Patna

*202. SHRI PRAKASH JAVADEKAR: Will the Minister of HOME AFFAIRS be

pleased to state:

(@) whether prior to serial blasts in Gandhi Maidan, Patna, Intelligence Bureau

(IB) had relayed specific input to the State Government warning such terror attack;

(b) if so, the subsequent action taken by the Union Government in coordination

with the State Government to avoid its occurrence;

(c) whether Bihar Government was offered custody of Indian Mujahideen (IM)

mastermind Yasin Bhatkal, if so, what was their response; and

(d) whether terror mastermind of Gandhi Maidan blasts, Tehseen Akhtar escaped
arrest from a Mangalore flat earlier because of the leakage of the news of Yasin

Bhatkal's arrest, if so, the reasons for such a crucial operational leak?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI R.PN.
SINGH): (a) and (b) The local Police was sensitized by the Intelligence Bureau (IB) on
the security threat faced by the Chief Minister of Gujarat from Pak based terrorist
groups including the IM besides other fundamentalist groups. In view of the threat
perception to the Gandhi Maidan rally, Advanced Security Liaison (ASL) was conducted
on 25th and 26th October, 2013 for the visit of the Chief Minister of Gujarat on 27th
October, 2013. The security arrangements were also discussed by IB officers with the

officials of Bihar Police.

(c) On August 29, 2013, Yasin Bhatkal, mastermind of IM and Asadullah Akhtar,
IM activist were arrested from Raxaul, Bihar on Indo-Nepal border by the National

Investigation Agency (NIA).

(d) Investigation in NIA cases have not revealed any evidence to substantiate

such a claim till date.
Suggestions regarding police reforms
*203. DR. T.N. SEEMA: Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether Government has received any suggestions/memoranda from social

organisations and others regarding police reforms;

(b) if so, the details thereof and total number of such suggestions/memoranda

received during each of the last three years and current year;
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(c) the action taken by Government in consultation with State Governments;

(d) the measures taken by Government to improve the attitude/ behaviour of

police personnel towards the society in general and women in particular; and

(e) whether Government has any Committee/mechanism to review the

performance of police systems in States, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (c) Various letters and
representations are received from individuals/Social Organizations from time to time in
the Ministry of Home Affairs suggesting police reform measures. The suggestions are
noted and the concerned individuals/social organizations are responded to by
informing them that the matter of police reforms is an ongoing process and that the
Police being a State subject included in the Seventh Schedule to the Constitution of
India, it is for the State Governments/UT Administrations to implement various police
reforms measures. In the Ministry of Home Affairs, no such data on suggestions

received is maintained.

In order to improve the functioning of the Police, various Commission/Committees
were constituted during the last three decades for making recommendations regarding
reforms in the Police Forces in the country. The Ministry of Home Affairs appointed a
Review Committee on 21.12.2004 to review the recommendations of the previous
Commission/Committees set up on Police Reforms; to short list the recommendations
which have not been implemented or have been implemented only partially; and to
recommend the present course of action on such recommendations. The Committee
gave its report in March, 2005, giving 49 recommendations on Police Reforms. The
recommendations were meant for transforming the Police into a professionally
competent and service oriented organisation. These 49 recommendations were sent to

the State Governments/UTs for implementation.

Besides this, on the recommendations of the Review Committee, the Model Police
Act, 2006 was drafted and sent to the State Governments on 31st October, 2006, with
the request to frame a new State Police Act or amend their existing State Police Acts
based on the Model Police Act. So far, 14 State Governments, viz., Assam, Bihar,
Chhattisgarh, Haryana, Himachal Pradesh, Kerala, Meghalaya, Mizoram, Punjab,
Rajasthan, Sikkim, Tamil Nadu, Tripura and Uttarakhand have formulated their State
Police Acts and 2 State Governments, viz., Gujarat and Karnataka have amended their
existing Police Acts. Thus, 16 State Governments have either formulated new State

Police Acts or amended their existing Police Acts on the pattern of Model Police Act.
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"Public Order" and "Police" are "State subjects" falling in Entry 1 & 2 of List-1I
of the Seventh Schedule of the Constitution of India and it is the State Governments,
which have to implement various police reforms measures. The Centre has been
persuading the State Governments from time to time to bring in the requisite reforms
in the Police administration to meet the expectations of the people. Police reform
measures are also supported through the grants-in-aid released to the State
Governments under the Scheme for Modernisation of State Police Forces (MPF) by the
Ministry of Home Affairs. The major items of police infrastructure for State police
supported under the Scheme are mobility, modern weaponry, training infrastructure
facilities, forensic science equipment, security equipment, traffic equipment,

construction of residential buildings for lower level police personnel, etc.

(d) "Public Order" and "Police" are "State subjects" as per the VII Schedule of
the Constitution of India. Maintenance of law and order in a State and prevention of
crime are primarily the responsibilities of the State Governments. The Union
Government, however, attaches the highest importance to the prevention of crime and,
therefore, the Government of llndia have been advising the State Governments and UT
Administrations from time to time regarding the steps that need to be taken to provide
a greater measure of protection to the public, especially women, and in particular,
prevent incidence of crime against women and children and give focused attention to
the administration of the criminal justice system with emphasis on prevention and
control of crime. It is the responsibility of the State Governments to ensure that Police
remains accountable, people friendly, responsive towards public and its behaviour is

socially acceptable.

The Ministry of Home Affairs has sent a detailed advisory dated 4.9.2009 to all
the State Governments/UT Administrations requesting them to undertake a
comprehensive review of the effectiveness of the machinery for ensuring safety and
security of women and control of crimes committed against women in the country. The
State Governments and UT Administrations were also requested to vigorously enforce
the existing legislation relating to crime against women and children; increase the
overall representation of women in police forces; sensitise the law enforcement
machinery towards crime against review of the effectiveness of the machinery for
ensuring safety and security of children and control of crimes committed against them,
which, inter-alia, include vigorous enforcement of all the existing laws and sensitizing
the law enforcement machinery, i.e., the police as well as other functionaries of the

criminal justice system towards prevention of crime against women and children
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through well-structured training and awareness programmes and seminars etc., set up
exclusive 'Crime Against Women/Children' desks in each police station, women police

stations, increase police patrolling especially during the night, etc.

Bureau of Police Research and Development (BPR&D) has requested States/UTs/
CPOs/CAPFs to organize workshops at State and District levels on "Gender
sensitisation and crime against women" and has released funds for conducting 92
States/District level workshops. BPR&D has also issued an advisory to all States/UTs/
CAPFs to include Gender Sensitisation Modules in all of the curriculums of basic and
refresher training courses for all ranks of police trainees. Further, BPR&D organizes
regular courses on "Investigation of Crime against Women" every year in its Central

Detective Training School.

The Indian Panel Code and the Code of Criminal Procedure (Cr. PC) have been
amended recently through the Criminal Law (Amendment) Act of 2013 to make it more

women friendly and to provide deterrent punishment to the offenders.

(¢) No, Sir. Since "Public Order" and "Police" are "State subjects" falling in
Entry 1 & 2 of List-1l of the Seventh Schedule of the Constitution of India,
maintenance of law and order in a State and prevention of crime are primarily the
responsibilities of the State Governments. However, as elaborated in reply to para (a)
to (c) above, several Committees/Commission have been constituted by the
Government, with a view to identify the measures of reforms required in the Police
Forces in the country. The recommendations of all such Committees/Commission in so
far as these pertain to "Police" and "Public Order" are to be implemented by the State

Governments/UT Administrations.
Awareness amongst fishermen about security issues of coastal areas

*204. SHRIMATT SMRITI ZUBIN IRANI: Will the Minister of HOME AFFAIRS be

pleased to state:

(@) the steps taken by Government to bring awareness amongst fishermen

about security issues related to coastal areas;
(b) whether Government is planning any such type of programme;
(c) if so, the details thereof} and

(d) whether Chief Minister of Gujarat has in the past raised this issue on several
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occasions in the Conference of Chief Ministers on internal security but no positive

response has been received from the Central Government?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (c) Since 2009, the Indian Coast
Guard has been conducting community interaction programmes for the fishermen
throughout the year in co-ordination with the State Fisheries Departments and other
stake-holders to sensitize them to act as the 'eyes and ears' of the enforcement agencies
in providing valuable information for enhancing the coastal security. A total number of
2435 interaction programmes have been conduced so far. In addition, the State Marine
Police personnel have been visiting coastal villages to make the fishermen aware of the

possible threats from the sea and their role towards strengthening coastal security.

(d) During the conference of the Chief Ministers on Internal Security held on
05 June, 2013, the Chief Minister of Gujarat has, inter-alia, suggested to have a
Common Platform to deal with the issues of coastal security and marine policing, and
also proposed that a separate meeting of the Chief Ministers of all the Maritime States
should be called to discuss the issues related to coastal and maritime security in a

comprehensive manner.

The National Committee for Strengthening Maritime and Coastal Security Against
Threats from the Sea (NCSMCS) constituted in August, 2009 under the Chairmanship
of the Cabinet Secretary and the Steering Committee for Review of Coastal Security
constituted in MHA are the common platforms to monitor and deal with coastal
security related issues. These Committees have been periodically reviewing the coastal
security of the country. The entire gamut of issues relating to coastal security were
discussed with the Nodal Officers of the coastal States and other stake-holders in the
8th NCSMCS meeting held of 6th September, 2013. Further, under the Chairpersonship
of Secretary (Border Management) the Steering Committee also reviewed and discussed
the coastal security issues on 26th September, 2013 in which, apart from the Nodal
Officers of the respective coastal States/UTs various central Ministries/Departments/
Agencies participated and interacted effectively for hassle-free implementation of
coastal security Scheme. Furthermore, the Department-related Parliamentary Standing
Committee on MHA met and discussed on two occasions i.e. on 6.10.2013 and
26.10.2013 and reviewed the Coastal Security Management in the country in which,
various central Ministries/Departments/Agencies participated and updated the Hon'ble

Committee on the various issues raised by the Committee.
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In addition to the above, the Government of India, under the aegis of the Ministry
of Shipping, annually convenes the Maritime States Meetings in which all the Maritime
States participate and deliberate issues relating to the security of Coastal States/UTs.

In the next annual Conference of Chief Ministers on Internal Security, a separate
meeting of the Chief Ministers of coastal States/UTs on coastal security will be

convened.
Setting up of DD news centre in Uttarakhand

1*205. SHRI MAHENDRA SINGH MAHRA: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(@) the details of the States where Doordarshan news centres exist at present

along with the names thereof;

(b) whether the Ministry is considering to set up a Doordarshan news centre
in the State of Uttarakhand; and

(c) if so, by when a DD news centre is expected to be set up in the State and

if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI MANISH TIWARI): (a) Prasar Bharati has informed that there
are 29 Doordarshan news centres in the country. The State-wise details are given in
the Statement (See below).

(b) and (c) Yes, Sir. Prasar Bharati has informed that a proposal to launch a DD
news centre from DDK, Dehradun is under consideration. However, till the required
infrastructure i.e building, equipment and manpower is in place, the timeline for
establishing the news centre cannot be indicated at this stage.

Statement

List of Doordarshan News Centre

SI. No. Name of Doordarshan News Centre State

1 2 3

1 Agartala Tripura
2 Ahmedabad Gujarat
3 Aizwal Mizoram

tOriginal notice of the question was received in Hindi.
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1 2 3
4 Bangalore Karnataka
5 Bhopal Madhya Pradesh
6 Bhubaneswar Odisha
7 Chandigarh UT (Chandigarh)
8 Chennai Tamil Nadu
9 Guwahati Assam
10 Hisar Haryana
11 Hyderabad Andhra Pradesh
12 Imphal Manipur
13 Itanagar Arunachal Pradesh
14 Jaipur Rajasthan
15 Jalandhar Punjab
16 Jammu Jammu and Kashmir
17 Kohima Nagaland
18 Kolkata West Bengal
19 Leh Jammu and Kashmir
20 Lucknow Uttar Pradesh
21 Mumbeai Maharashtra
2 Panaji Goa
Patna Bihar
24 Raipur Chhattisgrah
25 Ranchi Jharkhand
26 Shillong Meghalaya
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1 2 3

27 Shimla Himachal Pradesh
28 Srinagar Jammu and Kashmir
29 Thiruvanathapuram Kerala

Probe into export of rice to African countries

*206. SHRIMATI KUSUM RAI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether CBI had sought permission to probe 20 senior officials of State
Trading Corporation (STC), Metals and Minerals Trading Corporation (MMTC) and
Project and Equipment Corporation of India (PEC) allegedly involved in scam in rice

exported to some African countries during 2008-09, if so, the details thereof;

(b) whether Government has denied permission to CBI to probe into

involvement of these officials, if so, the reasons and rationale therefor; and

(c) the basis on which Government arrived at the conclusion that no criminal

conspiracy/scam has taken place in export of rice to African countries in 2008-09?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. E.M. SUDARSANA NATCHIAPPAN): (a) to (c)

(1 In the matter of alleged irregularities pertaining to the export of non-basmati
rice to some African countries in 2008-09 by the three Public Sector
Undertakings (PSUs) viz. State Trading Corporation (STC), Metals and
Minerals Trading Corporation (MMTC) and Project and Equipment
Corporation of India (PEC) a Statement was given in the Parliament on 30th
July, 2009 that these transactions pertaining to the period 2008-09 would be
looked into and accountability will be fixed in case any omissions/
commissions are established. Thereafter, the actionable points were identified

and action, as discussed in the subsequent paragraphs, was taken.

(i) Department of Commerce (DoC) took action for blacklisting the three private
sector firms, involved in these transactions. The debarment order was
issued vide DoC Memorandum dated 10/11/2010. This was followed by an
advisory issued by DoC to all Ministries and Departments of Government

of India to abstain from conducting business with these firms. The above
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(iii)

(iv)

V)

DoC Orders were challenged by the three firms by filing Writ Petitions in
the Delhi High Court. The final arguments in the case were held on 7th
November, 2013. After hearing the arguments, the Hon'ble High Court
upheld the debarment Orders and pronounced judgement that DoC's
impugned debarment order dated 10.11.2010 will remain in force for a period

of four years from the date of issue and will come to an end on 9.11.2014.

With respect to the Officers concerned of STC, MMTC and PEC, Department
of Commerce took action for conducting departmental proceedings and
issued charge sheets to officers allegedly found complacent in these export
transactions. The departmental inquiries were conducted at very senior levels
i.e. by three separate Additional Secretary-level officers of the Department.
The findings of the Inquiry Officers reported no serious wrong-doing on
the part of the charged officers. On the basis of these inquiry reports that
no criminal misconduct has taken place, in a DO letter from the then
Commerce Secretary to Central Vigilance Commission (dated 11/05/2012) the
Department affirmed that no prima facie criminal culpability or malafide could

be established against the charged officers.

CBI has also sought permission for initiating criminal investigation under
Section 6A of DSPE Act, 1946 against 9 Board level Officer of the aforesaid
PSUs. CBI was requested to clarify, if it had any prima facie evidence to
establish the need for a criminal investigation. CBI replied that no

preliminary inquiry had been done by it.

Therefore, based upon all the department evidence that had already been
garnered through the departmental inquiries, a well considered decision was
taken in February, 2013 that since no misconduct of criminal nature has been
established in these inquiries, it would not be fit to give permission to CBI
for initiating investigation against the concerned officers of STC, MMTC
and PEC.

Review of terrorism cases against persons of minority community

*207. DR. K.P. RAMALINGAM: Will the Minister of HOME AFFAIRS be pleased

to state:

@)

whether it is a fact that Government has asked all the State Governments

to review terrorism cases against persons of the minority communities;
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(b) if so, the details thereof; and

(c) whether Government has received any reservation from any of the State
Governments to review such cases, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI R.P.N.
SINGH): (a) No, Sir.

(b) to (c) Does not arise.
Hardships faced by handloom weavers and artisans

*208. SHRI SHADI LAL BATRA: Will the Minister of TEXTILES be pleased to
state:

(@) the details of the hardships being faced by handloom weavers and artisans
in the handicraft sector;

(b) whether Government provides any financial assistance/subsidy to Self-help
Groups/Non-Governmental Organizations through the various schemes formulated for

handloom weavers and artisans;

(c) if so, the State/UT-wise details thereof including the schemes formulated for
the purpose along with names of such institutes/groups and the funds allocated to

them during the last three years and the current year; and

(d) the other steps taken by Government for promotion and development of

handloom and handicraft sectors in the country?

THE MINISTER OF TEXTILES (DR. KAVURU SAMBASIVA RAO): (a) Handloom
weavers face hardships/constraints primarily due to stiff competition from powerloom
and mill sector, low productivity, limited scope for technological up gradation,
inadequate credit availability at reasonable rate of interest and marketing facilities.
Likewise, artisans in handicraft sector face hardships on account of inadequate
availability of credit at reasonable rate of interest, shortage of power etc.

(b) to (d) For handloom weavers, under the Integrated Handlooms Development
Scheme (IHDS), financial assistance is released to the implementing agencies including
NGOs fulfilling CAPART norms through State Governments. No assistance is provided
to self help groups under IHDS. The State-wise details of NGOs benefitted under IHDS
are given in Statement-I (See below). Under Marketing and Export Promotion Scheme
(MEPS), during the last three years and the current year, the central assistance released
to NGOs is given in the Statement-1I (See below).

For artisans, Government of India also provides financial assistance to various

implementing agencies through various schemes. The details of funds released to
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various implementing agencies during last three years and the current year state/UT
wise is given in the Statement-III (See below). Implementing agency wise details can
be seen at the web site of Ministry at www.handicrafts.nic.in.

For overall development and welfare of handloom weavers in the country,

Ministry of Textiles has been implementing the following schemes for handloom sector:
1. Integrated Handloom Development Scheme (IHDS)
2. Marketing and Export Promotion Scheme (MEPS)
3. Handloom Weavers Comprehensive Welfare Scheme
4. Mill Gate Price Scheme (MGPS)
5. Diversified Handloom Development Scheme (DHDS)
6.  Revival Reform and Restructuring Package (RRR)

During Twelfth Five Year Plan Integrated Handloom Development Scheme,
Marketing and Export Promotion Scheme and Diversified Handloom Development
Scheme have been merged in one scheme with certain modifications which will be
known as Comprehensive Handloom Development Scheme (CHDS) and Mill Gate Price
Scheme also has been modified and will be known as Yarn Supply Scheme (YSS).

Further, Government has set up 25 weaver service centres throughout the country
for providing various services such as skill upgradation, design and product

development etc.

In respect of handicraft sector, following schemes are being implemented for the

promotion and development of handicraft artisans:
i Baba Saheb Ambedkar Hastshilp Vikas Yojana.
ii.  Handicraft Artisans Comprehensive Welfare Scheme.
iil. ~ Marketing Support & Services Scheme.
iv.  Design & Technology Upgradation Scheme.
v.  Human Resource Development Scheme.
vi. Research & Development Scheme.
vii. Infrastructure and Technology Development Scheme.

Government has also set up Bamboo and Cane Development Institute (BCDI)
(Agartala), Indian Institute of Carpet Technology (IICT) (Bhadohi) and Carpet Training

Centres for promotion and development of handicrafts sector.
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Central Assistance released to NGOs under MEPS during the

last three years and current year

SI. No.  Year Name of the NGO Amount released

(Rs in Lakhs)
1 2010-11 - Nil
2 2011-12 M/s. Pilkuula Nisagra Dhana Society, Manglore 26.25
3 2011-12 M/s. Craft Council of West Bengal Kolkata 0.48
4 2012-13 M/s. Craft Council of West Bengal Kolkata 0.24
5 2013-14 - Nil

Statement-111
State-wise, Scheme-wise funds released under
Handicrafts schemes during 2010-11
(Rs. in lakhs)
Sl. No. State AIHB R&D Design  HRD Marketing Welfare Total
1 2 3 4 5 6 7 8 9
1 Andhra Pradesh 12558 5.11 19.9 36.50  246.87 433.96
2 Andaman and 0 0 9.40 0 9.4
Nicobar Islands
3 Arunachal 21.38 0 4.95 5.00 0 31.33
Pradesh

4 Assam 313.54 2457 17227 213.89 794.28 1346.28
5 Bihar 64.04 2.35 13.62  61.68 81.97 223.66
6 Chandigarh 54 0 0 0 4.79 58.79
7 Chhattisgarh 31.9 2.47 0.9 38.97 16.52 90.76
8 Delhi 90.6  406.77 45 1120.09 1323.1 2985.56




Written Answers to [5 February, 2014] Starred Questions 33

1 2 3 4 5 6 7 8 9

9 Goa 37.67 0 0 0 50.39 88.06
10 Gujarat 34999  1.80 1527 2670  130.78 524.54
11 Haryana 23.99 0 9.5 69.67 48.82 151.98
12 Himachal Pradesh 54.18 0 7.70 8.32 72.49 142.69
13 Jharkhand 77.32 0 54 6.61 51.24 140.57
14 Jammu and Kashmir 263.73  4.23 29.8 11426 4149 453.51
15 Karnataka 68.51 0 4.8 355 99.58 208.39
16 Kerala 52.22 221 9.9 43.56 22.56 130.45
17 Madhya Pradesh 430.27 0 52.77 152.04 165.35 800.43
18 Mabharashtra 92.34 0 20 89.42 83.49 285.25
19 Manipur 453.83 10.00 12221 6557 24135 892.96
20 Meghalaya 2.25 0 0.9 13.48 6.75 23.38
21 Mizoram 6.22 0 0.9 0 1.15 8.27
22 Nagaland 12538  7.50 12.13  24.11 13.26 182.38
23 Orissa 284.4 6.5 26.15 5796  213.56 588.57
24 Punjab 77.66 0 2435 10142  43.23 246.66
25 Pondicherry 0 0 7.76 14.00 21.76
26 Rajasthan 135.66 0 21.9 85.35 180.9 423.81
27 Sikkim 7.22 0 0 9.62 16.71 33.55
28 Tamil Nadu 96.56  75.71 7.1 28.16 25793 465.46
29 Tripura 82.39 0 17.19 2454 0 124.12
30 Uttar Pradesh 969.32 53.59 55592 22843 620.63 2427.89
31 Uttaranchal 149.16 0 11.3 8.13 22.37 190.96
32 West Bengal 56.37 0 21.07 5596  169.12 302.52

TotaL 4597.68 602.81 1040.73 2742.10 5034.68 2686.00 16704.00

Note:- In Welfare scheme state-wise funds are not released.
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State-wise, Scheme-wise funds released under
Handicrafts Scheme during 2011-12

(Rs. in lakhs)
Sl. No. State AHVY Design Marketing HRD R&D Welfare  TotaL
1 2 3 4 5 6 7 8 9
1 Andhra Pradesh  200.82 17.04 172.47 5599  18.99 465.31
2 Andaman and 0 0 0 6.36 0 6.36

Nicobar Island
3 Arunachal Pradesh 76.81 15.4 9.95 31.21 0 133.37
4 Assam 420.08 186.88 64234 7854 4245 1370.29
5 Bihar 2120 18.25 43.23 43.76 0 126.44
6 Chandigarh 3.55 0 0 0 2.47 6.02
7 Chhattisgarh 12.81 2.70 48.53 4.19 0 68.23
8 Delhi 101.73 156.03 1608.13 150.16 409.42 2425.47
9 Daman and Diu 13.55 0 0 0 0 13.55
10 Goa 6.32 2.70 39.87 5.82 0 54.71
11 Gujarat 487.00 45.65 127.57  27.16 0 687.38
12 Haryana 261.46 12.20 85.85 15.33 0 374.84
13 Himachal Pradesh 22.61  50.88 68.37 7.07 0 148.93
14 Jharkhand 140.89  9.65 20.16 10.87 0 181.57
15 Jammu and 307.17 24.89 67.55 60.16 237 462.14
Kashmir

16 Karnataka 4620 735 28.65 32.28 7.35 121.83
17 Kerala 109.90 10.80 19.76 47.13 0 187.59
18 Madhya Pradesh 139.93  89.17 119.07 65.14 11.34 424.65
19 Maharashtra 101.22 4397 12097 3599 2034 322.49
20 Manipur 56032 109.06  189.41 5447 0 913.26

21 Meghalaya 11036  5.90 22.03 18.86 0 157.15
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1 2 3 4 5 6 7 8 9
22 Mizoram 70.14 7.70 0 11.57 0 89.41
23 Nagaland 91.09 4.37 11092  29.03 7.5 24291
24 Orissa 66.67 44.57 60.38 73.60  15.05 260.27
25 Punjab 12390 24.75 35.32 49.85 0 233.82
26 Pondicherry 2.00 1.80 11.34 18.72 0 33.86
27 Rajasthan 126.84 14.40 186.58 5947  22.66 409.95
28 Sikkim 49.03 21.80 11.36 16.23 0 98.42
29 Tamil Nadu 67.13  11.10 127.69  98.42 3.51 307.85
30 Tripura 58.81  23.36 43.87 111.54 0 237.58
31 Uttar Pradesh 932.60 909.88 44519 390.14 1534 2693.15
32 Uttaranchal 68.80 16.20 41.82 39.77 5.17 171.76
33 West Bengal 66.14 8.79 53.55 46.89 5.17 180.54

ToraL 4867.08 1897.24 4561.93 1695.72 589.13 3472.00 17083.1

State-wise, Scheme-wise funds released under Handicrafts
Schemes during 2012-13

SI. No. State AHVY Design MSS HRD Welfare R&D TotaL
1 2 3 4 5 6 7 8 9
1 Andhra Pradesh 999 2850 144.67 4040 486 31833
2 Andaman and 0 0.00 0 0

Nicobar Islands
3 Arunachal Pradesh 44.65 1500 59.70  1.25 3.65 12425
4 Assam 39464 9990 591.85 40.10 21.52 114801
5 Bihar 10213 1670 6282 38.10 718 22693
6 Chhattisgarh 15 - 39.37 1930 - 73.67
7 Delhi 72.12 10480 17783 187.60 252.28 2395.1
8 Goa 28.35 - 2683  4.60 - 59.78
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1 2 3 4 5 6 7 8 9

9 Gujarat 23638 1450 8326 2090 - 35504
10 Haryana 209.11 590 446 4030 1487 314.78
11 Himachal Pradesh 44.51 500 4655 142 - 9748
12 Jharkhand 5262 1400 21.84 11.50 - 99.96
13 Jammu and 31537 2810 3043  57.65 9080 44135

Kashmir
14 Karnataka 7319 450 7392 2415 - 175.76
15 Kerala 5576 1450 6527  39.70 - 175.23
16 Madhya Pradesh 161.00 4490 109.58 99.00 27.10 441.58
17 Mabharashtra 86.63 270 9953 6290 - 251.76
18 Manipur 39632 3040 12146 4430 21.63  614.11
19 Meghalaya 1.75 500 561 6.25 - 18.61
20 Mizoram 6.17 500 1335 546 - 29.98
21 Nagaland 4045 2090 20.16 450 - 86.01
22 Orissa 72.89 2490 16598 9320 870  365.67
23 Punjab 14174 1450 5879 15.60 249 23312
24 Pondicherry 3.61 - 2296 1140 - 3797
25 Rajasthan 5492 13.10 10278  86.60 2930  286.7
26 Sikkim 0 500 2315 590 - 34.05
27 Tamil Nadu 5084 450 98.63  39.50 4231 23578
28 Tripura 10569 500 2625 16.00 - 152.94
29 Uttar Pradesh 117175 94.60 41491 27845 4777 200748
30 Uttaranchal 10028 1630 1575 11.60 240 14633
31 West Bengal 11934 1040 129.00 5830 - 317.04
TotaL 4257.11 648.60 449730 136593 2489.00 495.86 13753.80

Note:- In Welfare scheme state-wise funds are not released.
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Monuments of national importance in Karnataka

*209. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of CULTURE be
pleased to state:

(@) the number of monuments and sites in Karnataka declared of national
importance;

(b) the year-wise funds spent by Government on conservation and maintenance
of these monuments and sites of the State during the last four years;

(c) the income earned as entrance fee from these monuments and sites during
the said period; and

(d) the steps Government has taken so far to provide basic amenities at these
monuments and sites of the State?

THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI KATOCH):
(a) There are 506 monuments/sites declared as of national importance in Karnataka
under Ancient Monuments and Archaeological Sites and Remains Act, 1958.

(b) The expenditure incurred on conservation, preservation, maintenance and
environmental development of centrally protected monuments/sites in Karnataka during
the last four years, is as under:

(Rupees in crores)

Year Amount
2009-10 18.16
2010-11 22.26
2011-12 19.85
2012-13 19.24

(c) The income/revenue earned through sale of entry tickets on centrally
protected ticketed monuments in Karnataka during the last four years, is as under:

(Rupees in crores)

Year Amount
2009-10 3.84
2010-11 4.07
2011-12 442

2012-13 444
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(d) The Archaeological Survey of India conserves, preserves and maintains
centrally protected monuments/sites on a regular basis, depending upon the
requirement, the available manpower and financial resources. In addition to this,
providing tourist related amenities (e.g. drinking water, toilet blocks, facilities for
physically challenged, pathways, cultural notice boards/signage, vehicle parking, cloak
rooms, etc.) at the centrally protected monuments/sites in Karnataka are the regular
activities which the Archaeological Survey of India undertakes as per needs and
availability of resources. However, basic public facilities are available at all World

Heritage Sites and ASI's ticketed monuments.
Encroachment of defence land
*210. SHRI PRABHAT JHA: Will the Minister of DEFENCE be pleased to state:

(@) whether Government has recovered only 177 acres of defence land from
illegal encroachment during the last three years across the country, as per the

information furnished under the RTI Act recently, if so, the State-wise details thereof;
(b) the reasons for inability of the Ministry to recover encroached defence land;

(c) whether 50,000 illegal structures have been built on 12,000 acres of defence
land illegally encroached by State Governments and private companies across the

country, if so, the State-wise details thereof; and

(d) the fresh steps Government would take to free encroached defence land

across the country along with the time-frame thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) Encroachments have
been removed from about 1175 acres of defence land during the last 3 years. The State-

wise details of encroachments removed are given in Statement-I (See below).

(b) Removal of encroachments from defence lands has to be carried out
following the due process of law. This involves certain procedural requirements which
can be time consuming and at times the process also leads to prolonged litigation.
Constraints are also faced in clearing defence lands under irregular occupation of State

Government Authorities.

(c) State-wise details of illegal constructions on defence lands in Cantonments

as on 31.12.2012 are given in Statement-II (See below).

(d) Action for removal of encroachment is taken under the provisions of Public

Premises (Eviction of Unauthorised Occupants) Act, 1971 as well as under the
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Cantonments Act, 2006. Detailed instructions emphasizing the need for ensuring

vigilance, detection and prevention of new encroachments have been issued by the

Ministry.

In addition regular interaction is undertaken by local Military Authorities

(LMAs) with local state and district authorities for removal of encroachers.

The following initiatives have been taken to prevent and remove encroachments

from defence land spread across the country:

Q)

(i)

(iii)

(iv)

v)

(vi)

Defence land records management system has been strengthened by
computerization of defence land records held by Defence Estates Officers

and Cantonment Boards.
Survey, demarcation and verification of all defence lands is at hand.

The process of defence land audit as a continuing process was
institutionalized during 2011-12.

LMAs have been instructed to carry out periodic physical checks of all

defence land under their management.

Half yearly certificate regarding utilization of vacant defence land and any

fresh encroachment threon, if any is being obtained from LMAs.

Watch and Ward of defence land located at distant places is carried out

regularly.

As removal of encroachments is a process which involves various authorities and

application of certain procedures, it is not possible to give a specific time frame.

Statement-1

State/UT-wise details of removal of encroachment in last 3 years

SI. No.  State Area (In acres)
1 2 3

L. Andaman and Nicobar Islands 0

2. Andhra Pradesh 3.82

3. Arunachal Pradesh 0

4. Assam 0

5. Bihar 0.85
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1 2 3

6. Chandigarh 0
7. Chhattisgarh 0
8. Dadara and Nagar Haveli 0
0. Delhi 1
10. Daman and Diu 0
11. Goa 0
12. Gujarat 2.9655
13. Haryana 774.4829
14. Himachal Pradesh 23.3447
15. Jammu and Kashmir 1.037
16. Jharkhand 0
17. Karnataka 0.0054
18. Kerala 0
19. Lakshadweep 0
20. Madhya Pradesh 113,16391
21. Mabharashtra 82.07578
22. Manipur 0
23. Meghalaya 0.07812
24. Mizoram 0
25. Nagaland 0
26. Odisha 0
27. Puducherry 0
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1 2 3
28. Punjab 84.2731
29. Rajasthan 1.9461
30. Sikkim 0.0069
31 Tamil Nadu 40.67783
32. Tripura 0
33. Uttar Pradesh 45.63039
34. Uttarakhand 0.1114
35. West Bengal 0013
ToTAL 1175.4840
Statement-I11

State/UT-wise details of illegal construction on defence land in cantonments

SI. No.  State No. of Illegal Construction
1 2 3

L. Andaman and Nicobar Islands -
2. Andhra Pradesh 1266
3. Arunachal Pradesh -
4. Assam -
5. Bihar 406
6. Chandigarh -
7. Chhattisgarh 5
8. Dadara and Nagar Haveli -
9. Delhi 2555

10. Daman and Diu -
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1 2 3
11. Goa -
12. Gujarat 230
13. Haryana 905
14. Himachal Pradesh 259
15. Jammu and Kashmir 307
16. Jharkhand 1778
17. Karnataka 909
18. Kerala -
19. Lakshadweep -
20. Madhya Pradesh 7383
21. Mabharashtra 3645
22. Manipur -
23. Meghalaya 36
24. Mizoram -
25. Nagaland -
26. Odisha -
27. Puducherry -
28. Punjab 4101
29. Rajasthan 451
30. Sikkim -
31 Tamil Nadu 942
32. Tripura -
33 Uttar Pradesh 20483
34. Uttarakhand 191
35. West Bengal 447
ToraL 46299
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Prevention of Communal Violence Bill

*211. SHRI MOHAMMED ADEEB: Will the Minister of HOME AFFAIRS be

pleased to state:

(@ whether Government proposes to bring forward the Prevention of Communal

Violence Bill in the current Session and pass the same;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI R.P.N.
SINGH): (a) to (c) A Bill titled 'The Communal Violence (Prevention, Control and
Rehabilitation of Victims) Bill, 2005 was introduced in the Rajya Sabha on 5.12.2005 and
was referred to the Department- related Parliamentary Standing Committee of the Home
Affairs and the said Committee presented its report to the Parliament on 13.12.2006. The
recommendation of the said Committee were examined and official amendments were
proposed to the Cabinet which approved the same in March, 2007. Further, this
Ministry's proposal for revised official amendments was approved by the Committee.
Notices were given for consideration and passing of the Bill in the Rajya Sabha on
several occasions, last being in February, 2010. However, the Bill was not taken up for

consideration on these occasions.

Subsequently, a new Bill titled 'The Prevention of Communal Violence (Access to
Justice and Reparations) Bill, 2014 has been prepared and the same has been approved
by the Cabinet. Notices have been given for introduction of said Bill and withdrawal
of 'The Communal Violence (Prevention, Control and Rehabilitation of Victims) Bill,2005',

in Rajya Sabha in the current Session of the Parliament.
Terrorist organisations active in the country

1*#212. SHRI BASAWARAIJ PATIL: Will the Minister of HOME AFFAIRS be

pleased to state:
(@) the number and names of terrorist organisations active in the country;

(b) the number of under trial criminals connected with these organisations and

the names of jails where they are confined; and

tOriginal notice of the question was received in Hindi.
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(c) the steps taken by Government to stop the activities of these

organisations?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI R.P.N.
SINGH): (a) Thirty six (36) organisations have been declared as i Terrorist Organisations
in the Schedule of Unlawful Activities/(Prevention) Act, 1967. The list of the names of

these Terrorist Organisations is given in Statement (See below).

(b) The number of under trial criminals connected with these organisations and
the name of the jails where they are confined is not maintained centrally as 'Law &
Order' and 'Prisons' are State subjects as per the 7th Schedule of the Constitution of

India.

(¢) Law & Order and Police is a State subject. Therefore, the primary
responsibility to address these issues remain with the State Governments. Combating
terrorism, however, is a shared responsibility considering its implication on internal
security. The Government of India has been assisting the State Governments to
modernize their Police forces through the Modernization of State Police Force Scheme.
In order to deal with the menace of extremism and terrorism the Government of India
have taken various measures which, infer-alia, include augmenting the strength of
Central Armed Police Forces; establishment of NSG hubs at Chennai, Kolkata,
Hyderabad and Mumbai; empowerment of DG, NSG to requisition aircrafts for
movement of NSG personnel in the event of any emergency; strengthening and re-
organizing of Multi-Agency Centre to enable it to function on 24x7 basis for real time
collation and sharing of intelligence with other intelligence and security agencies;
tighter immigration control; effective border management through round the clock
surveillance & patrolling on the borders; establishment of observation posts, border
fencing, flood lighting, deployment of modern and hi-tech surveillance equipment;
upcjradation of Intelligence setup; and coastal security. The Unlawful Activities
(Prevention) Act, 1967 has been amended in 2008 and 2012 to strengthen the punitive
measures to combat terrorism. The National Investigation Agency has been constituted
under ithe National Investigation Agency Act, 2008 to investigate and prosecute
offences under the Acts specified in the Schedule. As a part of the steps to counter
terrorist threats, the National Intelligence Grid (NATGRID) has been created. The
Prevention of Money Laundering Act has been amended in 2009 to inter alia, include
certain offences under the Unlawful Activities (Prevention) Act, as predicate offence.
Further, the Government continues to raise the issues of Cross-Border Terrorism in all

its aspects including its financing on various multi-lateral and bilateral fora.
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Statement

List of Terrorist Organisations in the Schedule of
Unlawful Activities (Prevention) Act., 1967

1. Babbar Khalsa International

2. Khalistan Commando Force

3. Khalistan Zindabad Force

4. International Sikh Youth Federation

5. Lashkar-E-Taiba/Pasban-E-Ahle Hadis

6. Jaish-E-Mohammed/Tahrik-E-Furgan

7. Harkat-UI-Mujahideen/Harkat-UI-Ansar/Harkat-Ul-Jehad-E-Islami
8 Hizb-UI-Mujahideen/ Hizb-UI-Mujahideen Pir Panjal Regiment
9. Al-Umar-Mujahideen

10.  Jammu and Kashmir Islamic Front

11.  United Liberation Front of Assam (ULFA)

12. National Democratic Front of Bodoland (NDFB) in Assam
13.  People's Liberation Army (PLA)

14.  United National Liberation Front (UNLF)

15.  People's Revolutionary Party of Kangleipak (PREPAK)

16. Kangleipak Communist Party (KCP)

17.  Kanglei Yaol Kanba Lup (KYKL)

18.  Manipur People's Liberation Front (MPLF)

19.  All Tripura Tiger Force

20. National Liberation Front of Tripura

21.  Liberation Tigers of Tamil Eelam (LITE)

22.  Students Islamic Movement of India

23.  Deendar Anjuman
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24.  Communist Party of India (Marxist-Leninist) — People's War, all its formations
and front organizations

25. Maoist Communist Centre (MCC), all its formations and Front Organisations

26. Al Badr

27.  Jamiat-ul-Mujahideen

28.  Al-Qaida

29.  Dukhtaran-E-Millat (DEM)

30. Tamil Nadu Liberation Army (TNLA)

31.  Tamil National Retrieval Troops (TNRT)

32.  Akhil Bharat Nepali Ekta Samaj (ABNES)

33.  Organisations listed in the Schedule to the U.N. Prevention and Suppression of
Terrorism (Implementation of Security Council Resolutions) Order, 2007 made
under section 2 of the United Nations (Security Council) Act, 1947 and amended

from time to time.
34. Communist Party of India (Maoist) all its formations and front organizations.
35. Indian Mujahideen, all its formations and front organizations.
36. Garo National Liberation Army (GNLA), all its formations and front organizations.
Grade pay of associate professors in Medical Colleges of ESIC

*213. SHRI C.M. RAMESH: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(@) whether two separate Grade Pay i.e. Rs. 8700/- and Rs. 7600/- have been fixed
for the designation of Associate Professors who were appointed in the year 2009 and
2010, respectively, working in medical colleges run by Employees, State Insurance
Corporation (ESIC);

(b) whether it is also a fact that the designation of Professor with grade pay
of Rs. 8700/- is also existing in the medical colleges run by ESIC;

(c) whether Government will change the designation of existing Associate
Professors to the designation of Professor to bring parity in the designations which

does not involve finance; and
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(d) if so, the steps taken by Government in this regard and if not, the reasons

therefor?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) While no recruitment to the post of Associate Professor in the
Medical Colleges run by Employees' State Insurance Corporation (ESIC) was made in
the year 2009. Associate Professors were recruited in 2010 in ESIC medical colleges as
per the provisions of Employees' State Insurance Corporation (Medical Teaching
Faculty Posts) Recruitment Regulations, 2008 under which this post was in Pay Band-
4 with Grade Pay of Rs. 8700/-.

(b) to (d) The matter is being looked into in consultation with ESI Corporation.
Working population under poverty line

*214.SHRIMATI T. RATNA BAI: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@) whether it is a fact that over half of India's working population in 2011-12

was under the $2 per day poverty line;
(b) if so, the details thereof and the reasons therefor; and
(c) the corrective steps being taken in this regard?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) and (b) The Planning Commission, the nodal agency of the
government, estimates the number of poor people in the country. The Planning
Commission does not use the international poverty norms for estimating number of poor
in the country. It estimates poverty at the national and state level with reference to
poverty line defined in terms of Monthly Per-capita Consumption Expenditure (MPCE)
as recommended by experts from time to time. Moreover, Planning Commission estimates
number of persons living below poverty line for the population as a whole and as such,

separate estimates of working population below US$ 2 per day are not available.

The Government has taken several initiatives such as Swarnjayanti Gram
Swarozgar Yojana (SGSY), Swarna Jayanti Shahari Rozgar Yojana (SJSRY), Mahatma
Gandhi National Rural Employment Guarantee Act (MGNREGA) and Rajiv Gandhi
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Shramik Kalyan Yojana to improve livelihood security of workers. Under the
Unorganised Workers' Social Security Act, 2008, National Social Security Board has
been constituted for recommending formulation of social security schemes covering
health and maternity benefits, life and disability and old age protection. Rashtriya
Swasthya Bima Yojana (RSBY) was launched to provide smart card based health
insurance cover of Rs. 30,000 per annum on a family floater basis of size 5 in the
unorganised sector. It has been extended to Building and Construction Workers, Beedi
Workers, Domestic Workers, railway porters, street vendors, MGNREGA workers who
have worked for more than 15 days during the preceding financial year, sanitation
workers, mine workers, rickshaw pullers, rag pickers, auto/taxi drivers. The Government
has also launched Aam Aadmi Bima Yojana (AABY) to provide insurance against death
and disability. Indira Gandhi Old Age Pension Scheme (IGNOAPS) has been extended
to all citizens above the age of 60 years and living below the poverty line. For persons
aged above 80 years the amount of pension has been raised from Rs. 200 to Rs. 500

per month.

DDKs and AIR stations functioning without

programme director in NER

*215. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(@) whether it is a fact that Doordarshan Kendras (DDKs) and All India Radio
(AIR) stations located in North Eastern States, particularly, DDK Guwahati are

functioning without any Programme Director, if so, the reasons for such anomaly;

(b) whether some key posts in programme, engineering and administrative

streams are lying vacant in DDK and AIR in North Eastern Region;
(c) if so, the details thereof and action taken for filling up the vacant posts; and

(d) the State-wise details of the posts of Programme Director in Doordarshan
Kendras (DDKs) and All India Radio (AIR) stations in the country, and their present

status?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI MANISH TEWARI): (a) Yes Sir. Prasar Bharati has informed
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that Doordarshan (DD) Kendras and All India Radio (AIR) Stations of North Eastern
region are functioning under the overall charge of an Additional Director General
(Programme), headquartered at Guwahati. Doordarshan Kendra, Guwahati is headed by

a Deputy Director General (Programme).

Because of stagnation in promotions and no direct recruitment for many years in
the Programme cadre, senior officers are not available for heading most of the

Doordarshan Kendras, AIR Stations or Zonal headquarters.

(b) and (c) A statement indicating State-wise sanctioned strength, officers in
position and vacancies in key posts in Programme, Engineering and Administration

streams in North Eastern Region is given in Statement-I (See below).

Section 11 of the Prasar Bharati Act, 1990 has been amended enabling settlement
of status of employees of the Prasar Bharati. Recruitment Regulations (RRs) for six
categories of employees have been notified. Recruitment to some of the posts,
identified as critical by the Group of Ministers on Prasar Bharati, has been undertaken
through Staff Selection Commission as a onetime measure. Past delays in holding of
DPCs for promotion in Programme and Administrative cadres are also now being tackled

by concerted efforts to expedite the pending DPCs.

(d) State-wise details of Programme Heads in Doordarshan Kendras and All India

Radio Stations in the country are given in Statement-II.
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Statement-I11

A. State-wise details in respect of programme heads in

All India Radio stations in the country

SI. No. Name of State Sanctioned Strength In position
1 2 3 4
L. Andaman and Nicobar Islands 1 0
2. Andhra Pradesh 16 1
3. Arunachal Pradesh 4 0
4. Assam 11 0
5. Bihar 8 0
6. Chhattisgarh 5 0
7. Delhi 36 4
& Goa 0 1
0. Guyjarat 9 0
10. Haryana 4 0
11. Himachal Pradesh 3 0
12. Jammu and Kashmir 7 1
13. Jharkhand 5 0
14. Karnataka 14 0
15. Kerala 10 0
16. Mabharashtra 25 0
17. Manipur 2 0
18. Mizoram 2 0

19. Meghalaya 5 1
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1 2 3 4
20. Madhya Pradesh 16 0
21. Nagaland 1 0
22. Orissa 10 1
23. Pondicherry 1 0
24. Punjab 4 0
25. Rajasthan 18 1
26. Sikkim 1 0
27. Tamil Nadu 14 0
28. Tripura 3 0
29. Uttar Pradesh 16 0
30. Uttaranchal 1 0
31 West Bengal 10 1
TotAL 262 11

B. Details of Sanctioned/Filled/Vacancy of Programme

Heads in Doordarshan As On 29.01.2014

Sl. No. Name of Kendra Post

Sanctioned Strength

In position Vacamcy

1 2 3 4 5 6
1. Agartala DDG/DIR 1 0 1
2. Ahmedabad DDG/DIR 2 1 1
3. Aizwal DDG/DIR 1 1 0
4. Allahabad DDG/DIR 0 0 0
5. Bangalore DDG/DIR 2 1 1
6. Bareily DDG/DIR 0 0 0
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1 2 3 4 5 6
7. Bhawanipatna DDG/DIR 0 0 0
8. Bhopal DDG/DIR 2 0 2
9. Bhubaneswar DDG/DIR 2 1 1
10. Calicut DDG/DIR 0 0 0

(Kozhicode)
11. Chandigarh DDG/DIR 0 1 -1
12. Chennai DDG/DIR 2 0 2

Chennai MKTG DDG/DIR 0 1 -1
13. Coimbatore DDG/DIR 0 0 0
14. Daltonganj DDG/DIR 0 0 0
15. Dehradun DDG/DIR 0 0 0
16. CPC, New Delhi DDG/DIR 1 1 0
17. DCS, New Delhi  DDG/DIR 1 0 1
18. DD-News Delhi  DDG/DIR 1 0 1
19. DG:DD DDG/DIR 19 5 14
20. DDK, Delhi DDG/DIR 2 0 2
21. Dibrugarh DDG/DIR 0 0 0
22. Gangtok DDG/DIR 0 0 0
23. Gorakhpur DDG/DIR 0 0 0
24. Gulburga DDG/DIR 0 0 0
25. DDk, Guwahati  DDG/DIR 2 1 1
26. Guwabhati PPC DDG/DIR 1 0 1
27. Gwalior DDG/DIR 0 0 0
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1 2 3 4 5 6
28. Hissar DDG/DIR 0 0 0
29. Hyderabad DDG/DIR 2 2 0
30. Imphal DDG/DIR 1 0 1
31 Indore DDG/DIR 0 0 0
32. Itanagar DDG/DIR 1 0 |
33. Jagdalpur DDG/DIR 0 0 0
34. Jalpaiguri DDG/DIR 0 0 0
(Siliguri)
35. Jaipur DDG/DIR 2 0 2
36. Jallandhar DDG/DIR 2 1 |
Jallandhar DDG/DIR 0 1 -1
MKTG
37. Jammu DDG/DIR 0 0 0
38. Kohima DDG/DIR 1 0 1
39. Kolkata DDG/DIR 2 0 2
40. Leh DDG/DIR 0 0 0
41. Lucknow DDG/DIR 2 1 1
DTI, Lucknow DDG/DIR 0 0 0
42. Madurai DDG/DIR 0 0 0
43. Mathura DDG/DIR 0 0 0
44. Mau DDG/DIR 0 0 0
45. Mumbai DDG/DIR 2 1 1
Mumbai MKTG DDG/DIR 0 0 0
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1 2 3 4 5 6
46. Muzaffarpur DDG/DIR 0 0 0
47. Nagpur DDG/DIR 0 0 0
48. Patiala DDG/DIR 0 0 0
49. Goa (Panaji) DDG/DIR 0 0 0
50. Patna DDG/DIR 2 0 2
51 Pondicherry DDG/DIR 0 0 0
52. Portblair DDG/DIR 0 0 0
53. Pune DDG/DIR 0 0 0
54. Raipur DDG/DIR 0 1 -1
55. Rajkot DDG/DIR 0 0 0
56. Ranchi DDG/DIR 0 1 -1
57. Sambalpur DDG/DIR 0 1 -1
8. Shantiniketan DDG/DIR 0 0 0
59. Silchar DDG/DIR 0 0 0
60. Shillong DDG/DIR 1 0 1
6l. Shimla DDG/DIR 2 1 1
62. Srinagar DDG/DIR 2 1 1
63. Thrissur DDG/DIR 0 0 0
o4 Tirupati DDG/DIR 0 0 0
65. Thiruvanathpuram DDG/DIR 2 1 1

66. Tura DDG/DIR 0 0 0
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1 2 3 4 5 6
67. Varanasi DDG/DIR 0 0 0
68. Vijaywada DDG/DIR 0 0 0
69. Warangal DDG/DIR 0 0 0

ToraL 63 25 38

DDG/Director = Deputy Director General/Director.
PPC = Programme Production Centre.

CPC = Central Production Centre.

DPC = Doordarshan Commercial Service.

DTI = Doordarshan Tanning Institute.

Setting up of Khel Grams in Rural Areas

*216. SHRTI RAGHUNANDAN SHARMA: Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state:

(@) whether the Government proposes to develop 'Khel Grams' in rural areas of

the country, including Haryana;
(b) if so, the details thereof, and if not, the reasons therefor; and
(c) by when the said Khe Grams are likely to be set up?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI JITENDRA SINGH): (a) No, Sir.

(b) Based on review of PYKKA Scheme, the recast of the same is under

consideration.
(c) Does not arise.
Setting up of Film Industry

*217.SHRI MOHD. ALI KHAN: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(@ whether Government proposes to set up film industry in various parts of the

country;

(b) if so, the State-wise details thereof; and
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(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI MANISH TEWARI): (a) No, Sir.

(b) Does not arise.

(¢c) The Indian film industry is in the private sector, with leading centres at
Mumbai, Chennai, Kolkata, Benguluru, Hyderabad and other places. The role of the
Government is limited to that of a facilitator and catalyst. Government has taken several
steps for promotion and expansion of the film sector by declaring films as an industrial
activity thereby enabling film producers to access institutional finance and allowing

100% FDI in the film sector through the automatic route.

There are plan schemes implemented by the Government for promotion of exports
of Indian films abroad through participation in various international film festivals,
financing production of films in various regional languages with a view to fostering
excellence in Indian cinema and promoting new talent and multi-lingual diversity and
by providing quality human resource to the film industry through Government run film
institutes. Other steps taken by the Government to promote Indian film industry include
institution of State Awards for giving recognition to outstanding talents in Indian
cinema, organisation of International Film Festival of India (IFFI) and Indian Panorama

for promoting cinematic, thematic and aesthetic excellence in Indian cinema.
Illegal detention of minority youth

*218. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of HOME AFFAIRS

be pleased to state:

(@) whether it is a fact that illegal detention of minority youth, without facing

trials in the courts, is increasing in the country, if so, the details thereof;

(b) the number of cases identified so far, and trials conducted/to be conducted

in the near future;

(c) whether it is also a fact that the Ministry has written letters to State
Governments to expedite trials of detained minority persons and release them as early

as possible; and

(d) whether any action plan has been chalked out to expedite the matter and

give relief to detained persons from languishing in jails and if so, the details thereof?



64 Written Answers to [RAJYA SABHA] Starred Questions

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI R.PN.
SINGH): (a) No, Sir.

(b) Does not arise.

(c) and (d) The Home Minister had written letters on 30th September, 2013 to the
Chief Ministers of all the State Governments requesting them to take the following
actions at the earliest and to bestow their personal attention on these in order to

expedite trials:

(1) All States/UTs should constitute Special Courts in consultation with the
High Courts of competent jurisdiction for trial of terror related cases on a

day to day basis.

(i) All State Governments should appoint Special Public Prosecutors for trial

of these terror cases.

(@iii) The terror cases should take precedence over other cases pending trial

before such Special Courts.

(iv) All the Law Enforcing Agencies should be sensitized with regard to
communal harmony and social justice while ensuring zero tolerance for
terrorism by any person or group irrespective of which community he or

they may belong to.

(v) In all cases of malafide arrest of any member of a minority community by
the Law Enforcement Agencies (LEAs), strict and prompt action should be

taken against the erring Police officers/officials.

(vi) Wrongfully arrested persons should not only be released forthwith, but
should be suitably compensated and rehabilitated to join the mainstream in

order to lead a normal life of dignity.
Assessing the performance and impact of SEZs

*219. SHRIMATI RAJANI PATIL: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether any study has been conducted to assess the performance and

overall impact of SEZs particularly on rural and agro industries;

(b) if so, the year-wise details thereof in terms of targets and actual growth in
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exports and foreign direct investments, total revenue generated vis-a-vis total relief
provided in the form of concessions, rebates and exemptions during the last three years

and the current year;

(c) whether SEZs have been able to attain their objectives, if so, the details

thereof; and

(d) if not, the reasons therefor and corrective steps taken including an increase

in overall export incentive, particularly for castor oil business?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. E.M. SUDARSANA NATCHIAPPAN): (a) and (b) While no specific
studies to assess the performance and overall impact of Special Economic Zones (SEZs)
on rural and agro industries across the country have been carried out, studies
commissioned by the Department of Commerce on the socio-economic impact of SEZs
have shown that SEZs have created a significant local area impact in terms of direct
as well as indirect employment, emergence of new activities, changes in consumption
pattern and social life, human development facilities such as education, healthcare etc.
In a short span of about seven years since SEZ Act and Rules were notified in February,
2006, formal approvals have been granted for setting up of 572 SEZs out of which 389
have been notified and 181 are exporting at present. Out of the total employment
provided to 12,39,845 persons in SEZs as a whole employment to 11,05,141 persons is
incremental employment generated after February, 2006 when the SEZ Act came into
force. This is apart from millions of man days of employment created by the developers
for infrastructure activities. Physical exports from the SEZs has increased from
Rs.3,64,478 crore in 2011-12 to Rs.4,76,159 crore in 2012-13, registering a growth of 31%.
There has been overall growth of export of 1,985% over past eight years (2005-06 to
2012-13). The total physical exports from SEZs as on 31st December, 2013 i.e. in the first
three quarter of the current financial year 2013-14, has been to the tune of Rs.3,77,283
crore approximately, registering a growth of 7% over the exports of corresponding
period of the previous financial year. The total investment in SEZs till 31st December,
2013 is Rs.2,88,477 crore approximately, including Rs.2,65,368 crore in the newly notified
SEZs set up after SEZ Act, 2005.

(c) and (d) In order to impart stability to SEZ regime and to achieve generation
of greater economic activity and employment through the establishment of SEZs,
Special Economic Zone Act, 2005 had been enacted in February 2006 supported by SEZ
Rules, 2006. The main objectives of the SEZ Act are:
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(@) generation of additional economic activity

(b) promotion of exports of goods and services

(c) promotion of investment from domestic and foreign sources
(d) creation of employment opportunities

(¢) development of infrastructure facilities

In terms of SEZ Act, 2005 and Rules framed thereunder, no export or foreign direct
investment (FDI) targets are set for SEZs. SEZ units are required to achieve positive
Net Foreign Exchange earnings within a period of five years from the date of
commencement of production. Data on actual growth in exports and foreign direct
investment in SEZs during the last three years and the current year has been given in
the table below:

Years Value of exports % Growth Value of FDI % Growth
(Rs. in crore) (Rs. in crore)

2010-2011 3,15,868 43.11% 22,790 35.83%

2011-2012 3,64478 15.39% 11,466 -49.69%

2012-2013 476,159 31% 14,670 28%

2013-2014 3,77,283 * 7% 15,216* 14%

(April - December,

2013)

*As on 30.12.2013.

Relief provided to SEZ developers and units in the form of concessions, rebates
and exemptions are intrinsic to the SEZ policy and are specifically provided under the

SEZ Act and Rules, and are in the nature of incentives to achieve SEZ objectives.

As the above figures would indicate the SEZs have by and large been able to
attain the objectives for which these were set up. However, on-going review and reform,

as necessary, of Government policy and procedure is inherent to Public Policy.
Declaration of Oriya as a classical language

*220. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of CULTURE be

pleased to state:
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(@) whether it is a fact that Government has not yet approved the Classical
status to Oriya language inspite of the fact that the Linguistic Committee has already

recommended to declare Oriya as a Classical language;

(b) whether it is a fact that Members of Parliament from Odisha, 11 Literary
Organizations and Odisha Government have submitted the memorandum to the Central
Government and if so, when these organizations, MPs and State Government submitted

the memorandum; and

(c) whether the Ministry has received any notice for dharna before Parliament
demanding Classical status of Oriya language and if so, by when Government is going

to declare Oriya language as classical language?

THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI KATOCH):
(a) Yes, Sir.

(b) Yes, Sir. The following representations have been received:

MP: Shri Rama Chandra Khuntia, Member of Parliament (Rajya Sabha) sent
representations in September, 2012, October, 2012, November, 2012, June, 2013,
July, 2013, August, 2013, November, 2013 and January, 2014.

Literary Organization: An organization, namely, Lekhaka Sammukhya made a

representation in September, 2012.

Odisha Government: The Government of Odisha sent a Report on this issue in
June, 2013.

(c) No, Sir.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Measures taken to increase Industrial Growth Rate

1551. SHRIMATI RAJANI PATIL: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@) the rate of industrial growth in the country during the last three years and

the current year;

(b) the details of industrial sectors registering low/negative growth rate along

with the reasons therefor; and
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(c) the measures taken by Government to increase the growth rate in the

aforesaid sectors and the outcome achieved thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(DR. E.M. SUDARSANA NATCHIAPPAN): (a) to (c) The industrial performance
measured in terms of Index of Industrial Production (IIP) reflects movements in
production of manufacturing, mining & quarrying and electricity over base of 2004-05.
The growth of IIP during 2010-11, 2011-12 and 2012-13 was 8.2%, 2.9 and 1%
respectively. During April-November, 2013-14, the IIP moderated by 0.2% over

corresponding period of previous year.
The details of the sectoral growth rates are as in the table below:

Table: Sectoral Growth Rates (in %).

Years Mining & Quarrying Manufacturing Electricity Overall
2010-11 52 89 55 82
2011-12 2.0 3.0 82 29
2012-13 23 13 4.0 1.1
April-Nov, 2013-14 22 0.6 54 0.2

The moderation in industrial growth can be attributed to both domestic as well
as international factors which, infer-alia, include decline in export demand due to global
slowdown, moderation in domestic demand, inflationary pressures, increase in input

costs etc.

The Central Government has taken a number of measures to boost the industrial
growth' of the country. These, inter-alia, include announcement of National
Manufacturing Policy (NMP), 2011, simplification and rationalization of the Foreign
Direct Investment (FDI) Policy, implementation of Delhi Mumbai Industrial Corridor
(DMIC) project, conceptualisation of Amritsar Kolkata Industrial Corridor (AKIC),
launching of the e-biz Mission Mode Project under the National e-Governance Plan,
and creating a joint venture 'Invest India' in association with FICCI. Besides, incentives
are given for helping industries in difficult areas through plan schemes of Transport
Subsidy/Freight Subsidy Scheme, special package of incentives for Special Category
States, North-East Industrial & Investment Promotion Policy, 2007, and specific
programmes like Modified Industrial Infrastructure Upgradation Scheme, Indian Leather

Development Programmes etc.
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Decline in production of coffee

1552. SHRI MOHD. ALI KHAN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@) whether the coffee production in the country is expected to decline this year

due to heavy rains compared to the last five years in the country;
(b) if so, the year-wise and State-wise details thereof; and

(c) the steps being taken to boost the coffee production in the country in

future?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. E.M. SUDARSANA NATCHIAPPAN): (a) and (b) No, Sir. The details
of the total coffee produced state-wise from 2009-10 to 2013-14 are indicated below:

(In MT)
State 2009-10 2010-11 2011-12  2012-13 2013-14*
Karnataka 2,05,700 2,13,780 221,000 230,225 2,17,700
Kerala 59,250 65,650 68,100 64,200 67,275
Tamil Nadu 19,350 16,650 18,350 17,370 18,875
Non Traditional Area 5,185 5,750 6,330 6,230 7450
North Eastern Region 115 170 220 175 200
TotaL 2,89,600 3,02,000 3,14,000  3,18,200 3,11,500

* Post monsoon estimates.

It is seen from the above table that there has been a gradual increase in the
production of coffee in the country. The production of coffee in the country increased
from 2,89,600 MT in 2009-10 to 3,18,200 MT in 2012-13.

The Post Monsoon crop forecast for the year 2013-14 is placed at 3,11,500 MT,
which shows a reduction of 35,500 MT (-10.23%) over the post blossom estimate of
2013-14 of 3,47,000 MT. The decline in current year's crop is mainly seen in Karnataka
to the tune of 31,415 MT (-12.61%) while Kerala has shown a marginal decrease of 3,275
MT (-4.64%) compared to the post blossom estimate.
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(c) The Government of India and Coffee Board are taking measures to boost

production of coffee in the country under the Five Year Plans.

During the Eleventh Plan period, the Board has implemented the following

schemes aimed at development of coffee plantations.
(1) Development Support Scheme which includes the following components;

(1)  Support for re-plantation of senile coffee plantations — to improve

production and productivity.

(i) Support for water augmentation, quality up-gradation and pollution

abatement.
(@iii) Coffee Development in North Eastern Region (NER).

(iv) Coffee Development in Non Traditional Area (NTAs) (Andhra Pradesh
and Odisha).

(v) Capacity Building for All Stake Holders.
(vi) Welfare Support to Labourers and tiny coffee growers.
(vii) Interest subsidy to growers on working capital loans.

(2) Risk Management to the coffee growers — Rainfall Insurance Scheme for
Coffee.

(3) Support for Mechanization of farm operations.

It has been proposed to continue the above schemes during the Twelfth Plan with

suitable modifications to boost production of coffee in the country.
Anti-dumping investigation cases

1553. SHRI MOHD. ALI KHAN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@) whether Government has initiated anti-dumping investigation cases in the

country; and

(b) if so, the details thereof during the last five years and the action taken, so

far?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. E.M. SUDARSANA NATCHIAPPAN): (a) Yes, Sir. Directorate General
of Anti-Dumping Duties & Allied Duties (DGAD) conducts anti-dumping investigations
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on the basis of a duly substantiated petition filed by the domestic industry with prima-
facie evidence of dumping of goods into the country, injury to the domestic industry
and causal link between the dumping and injury to the domestic industry. Such
petitions submitted by domestic industry are processed as per the procedure and within
the time limits specified under the Customs Tariff Act, 1975 and the rules made there
under. DGAD conducts investigations and recommends imposition of duty, wherever
appropriate, to the Department of Revenue (DoR) by issuing its preliminary/final
findings. Acting upon such recommendations of the DGAD, the DoR may impose the

provisional or definitive duties.

The major products found to have been dumped in all these years and in respect
of which anti-dumping duty has been imposed fall in the product group of Chemicals
& Petrochemicals, Pharmaceuticals, Products of Steel & other metals, Fibre & Yarns and

Consumer Goods.

(b) During the last five years 2009-2013, DGAD has initiated 64 fresh anti-
dumping investigations on imports of various products from other countries like China
PR, EU, Korea, Thailand, USA, Chinese Taipei, etc. The details are given below:

Year Duty Duty/ Investigation Duty Under Total
imposed Investigation closed imposition investigation
terminated awaited
2009 12 2 - - - 14
2010 13 3 1 - - 17
2011 8 - - - - 8
2012 5 2 - 2 3 12
2013 1 - - 1 11 13
ToraL 39 7 1 3 14 o4

Fall in prices of natural rubber

1554. SHRI K.N. BALAGOPAL: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@) whether Government has noticed the sharp fall in the prices of natural rubber

in the country;
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(b) if so, the details thereof, including the average prices for the last three years

and the reasons therefor;
(c) the total annual income loss of farmers due to this fall in prices; and
(d) the steps taken by Government to protect farmers from this price fall?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. E.M. SUDARSANA NATCHIAPPAN): (a) and (b) Yes, Sir. The monthly
average price of RSS 4 grade rubber which was upto Rs. 208.05 in 2011-12 started
declining from January, 2012 and reached Rs. 157 per kg in February, 2013. The prices
of Natural Rubber have ranged from Rs. 155 to Rs. 191.77 in 2012-13. Rubber Prices in
the international market declined mainly due to global economic growth concerns,
slowdown in demand, rising stock of rubber and low oil prices. The main reasons for
the fall in domestic rubber prices are the declining trend in rubber prices in the
international market and the increased supply of NR in the domestic market. Average
prices of NR in the domestic and international markets (Rs./kg) for the last three years

are as under:

Year/Month Domestic International
(RSS 4 Kottayam) (RSS 3 Bangkok)
2010-11 190.03 195.55
2011-12 208.05 209.15
2012-13 176.82 175.76
2013 April 162.38 154.63
May 168.79 166.17
June 174.24 164.44
July 191.77 154.77
August 189.94 161.71
September 183.13 169.76
October 163.31 157.04
November 156.00 156.12
December 155.00 159.29

January (1-24) 154.79 147.28
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(c) The common traded grade of NR in India is RSS 4. Average price of RSS 4
during April-December, 2013 was Rs. 171.62 per kg as compared to Rs. 182.30 per kg

during April-December, 2012 which shows a lower realization.

(d) Import duty on dry forms of rubber was revised from "20% or Rs. 20 per
kg whichever is lower" to “20% or Rs. 30 per kg whichever is lower" with effect from
20 December, 2013. The Government is continuously monitoring the price trends in the
domestic market enabling suitable interventions to be taken as and when required to

protect the interests of the rubber qrowers.
Arbitration award under BIPA and CECA

1555. SHRI PRAKASH JAVADEKAR: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@) whether any arbitration award was granted against the Government of India
under any arbitration procedure initiated under Bilateral Investment Protection
Agreement (BIPA) or Comprehensive Economic Co-operation Agreement (CECA) during
Ist January, 2002 to 31st July, 2013; and

(b) if so, the details of the arbitration awards viz., the number of arbitration
awards against Government of India, the amount of award, the name of the awardees
and the name of other country who is party to the BIPA/CECA under the arbitration

initiated?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. E.M. SUDARSANA NATCHIAPPAN): (a) Government of India had
received an adverse arbitration award in the case of M/s. White Industries Australia
Limited Vs Republic of India UNCITRAL arbitration in Singapore under the India -
Australia Bilateral Investment Protection Agreement. This tribunal award is available on

the internet (http://italaw.com/sites/default/files/case-documents/ita0906.pdf).

(b) In relation to the arbitration award relating to M/s. White Industries
Australia Limited (WIAL), who was an awardee in the case, Coal India Ltd. paid
Australian Dollar 98,12,077 to the investor. No other country is a party to the BIPA/
CECA under the arbitration initiated.

Incentives to industries to boost the ecnonimc growth

1556. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:
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(@) whether any measures have been taken by the Ministry to instill confidence
in the industries considering the slow pace of economic growth in the country, if so

the details thereof and if not, the reasons therefor;

(b) whether the Ministry have studied the impact of recent economic slowdown
that has been reported and prevalent in other parts of the world; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. E.M. SUDARSANA NATCHIAPPAN): (a) Yes, Sir, the Ministry has
taken a number of measures to boost the industrial growth of the country. These,
inter-alia, include announcement of National Manufacturing Policy (NMP), 2011,
simplification and rationalization of the Foreign Direct Investment (FDI) Policy,
implementation of Delhi Mumbai Industrial Corridor (DMIC) project, conceptualisation
of Amritsar Kolkata Industrial Corridor (AKIC), launching of the e-biz Mission Mode
Project under the National e-Governance Plan, and creating a joint venture 'Invest India'
in association with FICCI. Besides, incentives are given for helping industries in
difficult areas through plan schemes of Transport Subsidy/Freight Subsidy Scheme,
special package of incentives for Special Category States, North-East Industrial &
Investment Promotion Policy, 2007, and specific programmes like Modified Industrial
Infrastructure Upgradation Scheme, Indian Leather Development Programmes etc.

(b) and (c) The Ministry is carefully monitoring the impact of global economic
slowdown on domestic economy. The industrial growth as reflected by the Index of
industrial Production slowed down in the last two years. This has been on account of
a number of factors including, inter-alia, economic slowdown in other parts of the
world.

Higher pesticide residue levels in vegetables exported to Saudi Arabia

1557. SHRIMATI WANSUK SYIEM: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@) whether Saudi Arabia, fifth largest importer of fresh vegetables from India,
has threatened to take strong action against consignments from India due to higher-
than permissible pesticide residue levels; and

(b) what damage control measures are being taken by Agricultural and
Processed Food Products Export Development Authority (APEDA) to address these
issues much before other gulf countries importing fresh vegetables from India follow

suit?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. E.M. SUDARSANA NATCHIAPPAN): (a) In September, 2013, Ministry
of Agriculture of the Kingdom of Saudi Arabia formally raised the issue of presence
of higher than permissible level of pesticides in 'pepper’ consignments from India with
the Embassy of India in Riyadh. The Saudi Authority informed that in case of
repetition of crossing the permissible limit of pesticide residue, it would take strong
action in this matter. The Spices Board has strengthened its pre-export surveillance for

export of spices.

(b) APEDA has taken following actions to address the quality issues and also to

promote the export of fruits and vegetables:

(1) APEDA has been regularly issuing advisory to the exporters of vegetables
to Saudi Arabia. The advice to exporters is to strictly adhere to the import
requirement of Saudi Arabia and desist from making any shipments without

getting the product tested prior to export.

(i) APEDA provides financial assistance to exporters of vegetables for
implementing Good Agricultural Practices (GAP) to assure the safety of

produce.

(@ii)) For export testing purposes, APEDA has recognized 23 laboratories after

following a very stringent procedure of assessment, audit and surveillance.

(iv) Export standards, for 51 fruits and vegetables have been developed and
notified under AGMARK.

Drop in prices of South Indian medium quality tea

1558. DR. K.P. RAMALINGAM: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@) whether it is a fact that the prices of South Indian medium quality tea

dropped by nearly Rs. 20 a kg. recently, if so, the details thereof;

(b) whether it is also a fact that the fall in prices at that time of the year was

unusual; and

(c) whether it is also a fact that the Tea Board is considering to encourage more

buyers to participate in the auctions?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. E.M. SUDARSANA NATCHIAPPAN): (a) No, Sir. It is evident from
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the month-wise auction prices for South Indian teas, as shown in Table-1 below, that
there was no abrupt drop in price up to Rs. 20 per kg. On the other hand the prices
were well above the prices fetched during the previous year and the cumulative

average prices for 2013 was up by nearly Rs.11.36 per kg. over 2012.

Table-1

Average Auction Price in South India auctions

Month 2013 2012
January 100.84 75.03
February 101.33 76.39
March 112.05 79.40
April 112.55 85.10
May 98.80 90.96
June 99.53 89.01
July 98.80 85.43
August 96.57 89.01
September 102.00 94.75
October 96.39 90.58
November 87.14 93.23
December 86.16 98.99
Upto December 98.75 87.39

(b) In view of the factual position as shown in Table-1 above, does not arise.

(¢c) Yes, Sir. The electronic auction process is further being refined so as to make
it more users friendly which in turn will encourage more buyers to participate in the

Auction.
Duty imposed on steel imports by Thailand

1559. SHRI PRAKASH JAVADEKAR: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:
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(@) the details of duty imposed by Thailand on steel imports from India;

(b) whether it will have any adverse effect on companies exporting steel and if

so, the details thereof; and

(c) what steps Government contemplates to protect its manufacturing sector and

increase steel exports?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. E.M. SUDARSANA NATCHIAPPAN): (a) and (b) Recently, Thailand
imposed a definitive safeguard duty on imports of certain hot rolled steel flat products
originating from India at the ad valorem rate of 44.2% for the period 15th September,
2013 to 26th February, 2014. This would be progressively reduced as per the provisions
of Agreement on Safeguard under the World Trade Organization (WTO).

Safeguard duty so imposed will have an impact on India's exports of those

specific products to Thailand.

(¢c) Government is constantly reviewing policies and providing support from time
to time to make the Indian products competitive in the international market. Apart from
the neutralization of duties on imports, Government is providing incentives to various
sectors, including engineering sector, by way of Focus Product Scheme, Focus Market
Scheme, Market Linked Focus Product Scheme, Interest Subvention, Incremental
Growth Scheme etc. To protect the domestic manufacturing sector, amongst others,
Government is also monitoring the imports of steel products, so as to ensure that
imports which can be avoided by strengthening the domestic manufacture are identified.
Government is also invoking Trade Remedial actions by way of Anti-Dumping and

Safeguard duties on imports following the rights and obligations under WTO.
Difficulties in selling tea in international market

1560. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(@) whether a large number of tea manufacturers in India are facing difficulties
towards selling tea in international markets due to different certificates in different

categories which needs to be acquired mandatorily;
(b) if so, the details thereof and list of such certificates required; and

(c) the details of the criterion fixed and provision made by Government to
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maintain minimum quality levels of tea in India supporting the norms to sell tea in

international market?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. E.M. SUDARSANA NATCHIAPPAN): (a) and (b) No, Sir. At present,
Tea Board issues the below mentioned certificates for an export consignment

1 Clearance Certificate.
ii.  Certificate of Origin (in case of Darjeeling Tea Exports only at present).

A clearance certificate is generated online immediately after submission of the
application/information pertaining to the consignment by the exporter. The Certificate
of Origin is also issued by Tea Board on the same day/the very next day of submission
of the application by the Darjeeling Tea exporters. Therefore, no delay in shipment

occurs due to the issuance of the above certificates.

(c) Tea Board follows the parameters stipulated in the Food Safety and
Standards Authority of India (FSSAI) to maintain the minimum quality level in Indian

tea.
Foreign investment proposals cleared by FIPB

t1561. SHRI NARESH AGRAWAL: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@) the number of proposals approved by the Foreign Investment Promotion
Board (FIPB) after the implementation of Foreign Direct Investment (FDI) in the retail

sector;

(b) the details of the sectors other than the retail sectors in which the Foreign
Investment Promotion Board (FIPB) has approved the proposals so far; and

(c) whether the pace of the inflow of foreign investment has been as per the

expectations of Government?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. E.M. SUDARSANA NATCHIAPPAN): (a) The Foreign Investment
Promotion Board (FIPB) has approved about 76 proposals since the inception of the
Foreign Direct Investment (FDI) policy on the retail sector, from February, 2006 and

upto December, 2013.

(b) The major sectors, other than retail, in which the Foreign Investment
Promotion Board (FIPB) has granted approvals so far are defence, broadcasting, print

tOriginal notice of the question was received in Hindi.
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media, civil aviation, asset reconstruction companies, banking, commodity exchanges,
courier services, construction development, telecom services, non-banking financial

services, and brownfield pharma.

(c) FDI is largely a function of private business decisions which in turn are
based on a number of factors including the global economic situation and the business
environment in the recipient country. Therefore, FDI inflows vary from year to year

depending upon these factors.
Extension of patent protection for medicines by EU

1562. SHRI SUKHENDU SEKHAR ROY: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether European Union (EU) is inclined to push in the area of medicines

for extension of patent protection by another five years and if so, the details thereof}

(b) whether such an attempt is to extend the sphere of patents and retain
monopoly well past the normal time period granted under Trade Related Aspects of
Intellectual Property Rights (TRIPS); and

(c) if so, the corrective steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. EM. SUDARSANA NATCHIAPPAN): (a) and (b) No, Sir.

(c) Does not arise.
FTAs signed by India

1563. SHRI AMBETH RAJAN: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(@) the details of Free Trade Agreements (FTA) signed between India and other

countries;

(b) whether any study has been undertaken by Government on impact of the

Free Trade Agreements on Indian economy, so far; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. E.2M. SUDARSANA NATCHIAPPAN): (a) The details of countries with

which India has entered into Free Trade Agreements (FTA) are given below:
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(b) and (c) While the India-Singapore Comprehensive Economic Partnership
Agreement has been in force since 2005, all the other important FTAs that India has
entered into with its major trading partners (ASEAN, Korea, Japan, Malaysia) have been
in operation only from the year 2010. The Department of Commerce is studying the
impact of these FTAs on domestic industry as well as on the export sector even
though it is felt that two/ three years is too short a period to come to any conclusive
assessment of their impact, and more so because of the lingering impact of the
economic slowdown that has affected international trade in general. The full impact of
these FTAs would only be evident once the transitional period has played itself out

and the agreed tariff liberalizations have been fully implemented.

Trade in services is an important component of our international trade and an area
where India enjoys tremendous comparative advantage. The impact analysis of FTAs

has been hampered by the lack of reliable data on this important sector.
World Economic Forum at Davos

1564. SHRIMATI WANSUK SYIEM: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@) whether India made its strong presence at World Economic Forum meet at
Davos recently with its 125-strong contingent to discuss economic issues and hardcore

business; and

(b) whether the WEF meet discussed the return of Iran to the global diplomatic
circuit and also the ever-evolving future of Euro Zone which holds much for India's

trade and commerce?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. E.M. SUDARSANA NATCHIAPPAN): (a) and (b) India was
represented at the World Economic Forum annual meeting at Davos, recently, by a
delegation of approximately 125 members. The theme of the annual meeting was "The
Reshaping of the World: Consequences for Society, Politics and Business". The
meeting provides a platform for discussion and further thinking on the most pressing
contemporary issues facing the world. The discussions take place according to a pre-
set agenda with specific invitees as speakers for specific sessions. A range of subjects

were covered in the agenda including employment, creative economy, youth values and
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aspirations, economy and policy making, manufacturing, trade, sustainable business
infrastructure, climate change and water security. 'Iran in the World' and issues

pertaining to Europe including currency issues were also on the agenda.
Import of pharmaceuticals and generic medicines

1565. SHRIMATI SMRITI ZUBIN IRANI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@) the details of total pharmaceutical goods including generic medicines
imported from countries particularly from USA during the last three years and the

current year,

(b) whether there is a huge scope for increase in imports from pharmaceutical

industry;
(c) if so, the details thereof along with the present position thereto; and

(d) the likely impact of such increase in the imports on the domestic

pharmaceutical industry?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. E.M. SUDARSANA NATCHIAPPAN): (a) to (d) The details of total

pharmaceutical goods, imported from different countries and USA is as below:

Year Total import % Growth Import from % Growth
(Rs. in Crores) USA only
(Rs. in Crores)

2010-11 5504.5 - 6954 -
2011-12 8131.1 477 9734 39.98
2012-13 95224 17.1 13575 39.46
2013-14 4668.7 NA 10453 NA
(Apr-Sep)

Import of any good pre-supposes two things; either goods of comparable quality
are not available in the domestic market or, if available, its domestic price is higher than
its import price. The Indian pharmaceuticals industry is self-sufficient in production of

majority of formulations/pharmaceutical products. The imports are being resorted to
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economic considerations and not necessarily due to non-availability from domestic
sources. The Trade Defence Measures like Safeguard duty, Anti Dumping duty and
Countervailing duty can be resorted to by the Government in cases threat to domestic

producers.
Export of fruits

1566. SHRIMATI SMRITI ZUBIN IRANI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@) whether export of fruits from the country is negligible despite India being
one of the largest producers of fruits in the world, if so, the details thereof and the

reasons therefor;

(b) whether Government has taken necessary steps to encourage export of

fruits;

(c) if so, the details thereof and their outcome along with the total fruits

exported during each of last three years and current year; and

(d) whether Government proposes to explore new possibilities for export of fruits
and formulate financial package for encouraging export of fresh fruits and if so, the

details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. E.M. SUDARSANA NATCHIAPPAN): (a) As per Indian Horticulture
database 2012 published by the National Horticulture Board, the production of fruits
in 2011 was 76.42 million tonnes whereas the export of fruits in 2011-12 was only 0.44
million tonnes amounting to only 0.57% of production. The low share in exports vis-
a-vis production is because of high domestic consumption, fragmented supply chain,
small land holdings, lack of appropriate infrastructure, high cost of logistics, difficulties

in meeting global standards, high international transportation costs, etc.

(b) and (c) Yes, Sir. Government has been providing various incentives for
augmenting export of fruits. The Government through APEDA provides financial

assistance to exporters for following activities under its plan scheme:

(1) For brand publicity through advertisement, packaging, participation in
international trade fairs, opening of new markets etc under Market

Development Scheme.
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(i) For setting up sorting/grading facilities, pack houses, effluent treatment
plants, water softening plants, intermediate storage sheds etc. Financial
assistance to State Government agencies for setting up of integrated post
harvest facilities such as Centres for Perishable Cargo (CPCs), integrated

post harvest facilities etc. under Infrastructure Development scheme.

(i) For purchase of laboratory testing equipment, implementation of quality
management systems like ISO/HACCP/TNC/BRC/TQM/GAP, reimbursement
of testing charges for analysis of water, soil, residues of pesticides etc, up
gradation of laboratories for export testing, export oriented need based

research under Quality Development Scheme.

(iv) To mitigate the disadvantage of the high air/sea freight and for increasing
competitiveness in international market for the identified horticulture

products and destinations under Transport Assistance Scheme.

In addition to the above, incentives are also available under Focus Market and

Focus Product schemes and VKGUY schemes of the Department of Commerce.

The details of export of fruits from India during the last three years and current

year are as under:

Year Quantity-MTs Val-Rs lakhs Val-$ m
2010-11 417656 127118 279
2011-12 448305 179912 375
2012-13 497595 250374 463
2013-14* 243315 137683 241

Source: DGCI&S, * April-October.

It is evident from the above table that through the efforts of the Government there
has been persistent growth in terms of both quantity and value of export from the

country.

(d) Encouraging exports is a continuous process. The Government is taking
steps to encourage exports of agro products including fruits through measures and
incentives under Plan schemes of the Commodity Boards and Export Promotion

Councils & Agricultural and Processed Food Products Export Development Authority
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(APEDA). During Twelfth Five Year Plan, the Government has allocated Rs.1100 crore
under various plan schemes for encouraging export of agricultural products including

fresh fruits.
Surrender of projects by SEZ developers

1567. DR.K.P. RAMALINGAM: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@) whether it is a fact that many Special Economic zone developers have

sought more time to execute their projects and if so, the details thereof;

(b) whether it is also a fact that many Special Economic Zone developers have

surrendered their projects; and

(c) if so, whether Government has accepted the said surrender as well as giving

extension for developing the projects and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. E.M. SUDARSANA NATCHIAPPAN): (a) Some Special Economic
Zone (SEZ) developers have sought extension of validity period of the letter of
approval granted to them for the execution of their projects stating reasons including
adverse business climate due to global recession, delay in approvals from statutory/
State Government bodies, delay in environmental clearance, lack of demand for space
in SEZs, changed fiscal incentive regime for SEZs etc. After deliberations and taking
into account the facts and circumstances of each case, the Board of Approval for SEZs
has granted approval for extension of validity of approval in the case of several
developers for the execution of their projects. The State wise position of extension of
validity of approvalj granted for developers from 1.4.2012 till 30.1.2014 is given in

Statement (See below).

(b) and (c) Up to 31st January, 2014, the Board of Approval on SEZs has approved
67 cases of de-notification of SEZs subject to the refund of duty benefits availed, if
any, by the developer. Out of 67 cases, 36 relate to Information Technology/Information
Technology Enabled Services/Electronic Hardware, 8 are biotechnology, 5 are textile
industry, 4 are engineering, 2 each are pharmaceuticals, handicraft and Multi product
and one each are power, apparel, Stainless Steel & ancillary/downstream industry, agro,
gems & jewellery, Oil and Gas, Multi Services and Services SEZs. Reasons given for
these requests include economic meltdown, imposition of Minimum Alternate Tax
(MAT) and Dividend Distribution Tax (DDT) on SEZs etc. In all such cases, either the
developers have not availed of duty benefits or the developers are willing to refund/
refunded benefits if availed.
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Statement

State-wise details of number of SEZ Developers granted extension of validity
of their Approvals for setting up SEZ (we.f. 1.42012 to 31.1.2014)

SI. No. State No. of SEZ Developers granted

extension of Approvals

L. Andhra Pradesh 14
2. Gujarat 9
3. Haryana 10
4. Jharkhand 1
5. Karnataka 12
6. Kerala 13
7. Madhya Pradesh 2
& Mabharashtra 18
0. Nagaland 2
10. Odisha 5
11. Tamil Nadu 13
12. Uttar Pradesh 6
13. West Bengal 5
Granp ToraL 110

Excavation at Daundhiya Kheda in Unnao, UP

1568. SHRI ARVIND KUMAR SINGH:
SHRIMATI KUSUM RAL:
SHRI PRABHAT JHA:
SHRI ALOK TIWARI:
Will the Minister of CULTURE be pleased to state:

(@) whether Archaeological Survey of India (ASI) has undertaken excavation at
Daundhiya Kheda in Unnao, UP to excavate golden treasure; if so, the details

thereof;
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(b) the details of funds spent on excavations at Daundhiya Kheda and the basis
for undertaking the excavation by ASI;

(c) whether excavations were undertaken on the basis of tampered report of

Geological Survey of India; and

(d) if, so whether Government has inquired into the tampering of report and has
fixed responsibility for irrational spending on expenditure and if so, the details thereof;

and if not, the reasons therefor?

THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI KATOCH):
(a) Archaeological Survey of India had taken up the trial excavation work at the site
based on Geological Survey of India's report and to understand the nature of the site

which was identified in 1860s with 7th century AD. settlement.

A few sherds of Black Slipped ware, Northern Black Polished ware along with Red
Ware Sherds of early historical periods were found. Glass bangles; iron nails;
Hopscotch; Fragmentary miniature stone figure of lion; Terracotta Arecanut shaped

beads and Animal bones were also recovered during excavation.

(b) Total expenditure of Rs.2,78,751/- (Rupees two lakh seventy eight thousand

and seven hundred fifty one only) was incurred for trial excavation.
(c) No, Sir.
(d) Question does not arise.
John Marshall guidelines for preservation of monuments
1569. DR. CHANDAN MITRA: Will the Minister of CULTURE be pleased to state:

(@) whether the Archaeological Survey of India (ASI) still follows 90 years old

John Marshall guidelines for preservation of monuments;
(b) if so, the reasons therefor;

(c) whether Government has felt the need to update certain conservation policy
guidelines in view of rising pollution, rapid encroachment and growing urbanization;

and

(d) if so, the steps taken by Government to have a new updated conservation
policy incorporating new development and technologies for monuments preservations

across the country including Madhya Pradesh?
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THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI KATOCH):
(a) and (b) In addition to the guidelines prepared during the time of John Marshall, the
guidelines prescribed in International Charters, recognized by UNESCO, are also

followed for conservation and preservation of monuments.

(c) and (d) Yes, Sir. The traditional methods and techniques are preferred for
conservation work of the monuments. However, Archaeological Survey of India (ASI)
has also prepared a new conservation policy for protected monuments in the country
including Madhya Pradesh.

Funds for spreading and improving culture

1570. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of CULTURE be

please to state:

(@ how much funds have been allocated to the Ministry in the last three years

for improving its performance in spreading culture;

(b) whether any efforts have been made in the last three years to rejuvenate

the rich cultural heritage and tradition in different areas of our country;
(c) if so, the details thereof and if not, the reasons therefor; and

(d) whether Government has conducted any study to know as to how Zonal

Cultural Centres are performing?

THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI KATOCH):
(a) The funds allocated to the Ministry of Culture for the last three years is as under:

(Rs. in crore)

Year Allocation
Budget Estimates (BE) Revised Estimates (RE)
Plan Non-Plan Total Plan Non-Plan Total
2011-12 805.05 573.02 1378.07 805.00 573.00 1378.00
2012-13 864.00 586.16 1450.16 864.00 586.15 1450.15
2013-14 1537.00 627.00 2164.00 1470.00 624.80 2094.80

(b) and (c¢) Yes, Sir. Ministry of Culture has been making all out efforts to

rejuvenate the rich cultural heritage and tradition in different areas of our country by
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strengthening programmes/schemes undertaken by its various offices like
Archaeological Survey of India, which is engaged in the conservation of centrally
protected monument in the country, and through the schemes and institutions for
promotion and dissemination of Art and Culture; and for strengthening and upgrading
the activities in Archives and Archival Libraries, Museums, Public libraries,

Anthropology, Memorials and Buddhist Institutions.

(d) Yes, Sir. In August, 2010, Ministry of Culture constituted a Committee on
Zonal Cultural Centres (ZCCs) under the Chairmanship of Shri Mani Shankar Aiyar, MP
(RS) Dr. Sitakant Mahapatra and Shri Amol Palekar were the other members of this
Committee. The Committee was required to look into the functioning and performance
of the seven ZCCs set up in the Country. The Committee submitted its Report on 11th
April, 2011.

Establishment of cultural centre in Uttarakhand

+1571. SHRI MAHENDRA SINGH MAHRA: Will the Minister of CULTURE be

pleased to state:

(@) the State-wise details of places in the country where Cultural Centres have

been established at present;

(b) whether Government would consider establishing Cultural Centres in those

districts of the country where such centres have not been established yet; and

(c) whether the Ministry has received any request for establishing a Cultural
Centre in the State of Uttarakhand and if so, the details of action taken so far?

THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI KATOCH):
(a) and (b) The Government has set up seven Zonal Cultural Centres (ZCCs) having
their headquarters at Patiala, Udaipur, Allahabad, Kolkata, Dimapur, Nagpur and
Thanjavur. The main objectives of the ZCCs are the preservation, promotion and
dissemination of the traditional folk arts and culture of all States/ UTs including
Uttarakhand.

(c) No proposal has been received from the State of Uttarakhand for

establishing cultural centre.
Majuli island for World Heritage list

1572. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of CULTURE be

pleased to state:

tOriginal notice of the question was received in Hindi.
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(@) the present status and details of formalities required to be completed towards
inscription of Majuli Island in the World Heritage list indicating the date of
communication received from World Heritage Centre (WHC) and point-wise response

made on those queries;

(b) the details of progress made so far on compilation of revised dossier,
preparation of management plan and related promotional activities carried out in
consonance with world heritage convention and as part of the national responsibility
towards this heritage island along with agency entrusted, fund allocated and target

fixed for each component; and

(c) the list of properties or sites of India being proposed for world heritage

nomination during 2014?

THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI KATOCH):
(a) The nomination dossier of Majuli island was returned from World Heritage Centre
(WHC) in March, 2012 as it was not complete as per the latest Operational Guidelines
of 2011. It was there after decided that the revised nomination would be prepared by
Government of Assam. The State Government was accordingly requested for this

purpose.

(b) As the Operational Guidelines of UNESCO have been revised in 2011, the
whole nomination dossier is required to be prepared accordingly to the latest guidelines
which is an extended work. The State Government of Assam is to prepare the revised
dossier and the matter is being pursued with the State Government for early preparation
of the revised dossier. The State Government has been addressed in August, 2013 as

well as January, 2014 in this regard.

(c) The dossiers for Rani Ki-Vav under Cultural category and
Khangchendzonga National Park under Natural category have been submitted to world

heritage centre for inscription in world heritage list, 2014.
Criteria for declaring classical language

1573. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of CULTURE be

pleased to state:

(a) the criteria evolved by Government to determine declaration of a language

as a Classical language;

(b) whether the criteria have been followed to the hilt in declaring languages

as Classical language so far; and
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(c) whether Government will declare Oriya as a Classical language on the basis

of criteria applied to other languages so declared and if so, by when?

THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI KATOCH):

(a) Sir, the criteria is as under:

(1) High antiquity of its early texts/recorded history over a period of 1500-2000

years;

(i) A body of ancient literature/texts, which is considered a valuable heritage

by generations of speakers;

(@ii)) The literary tradition be original and not borrowed from another speech

community;

(iv) The classical language and literature being distinct from modern, there may
also be a discontinuity between the classical language and its later forms

or its offshoots.
(b) Yes, Sir.
(¢) Yes, Sir. The proposal is under process.
Conservation and protection of monuments in Tamil Nadu
1574. DR. V. MAITREYAN: Will the Minister of CULTURE be pleased to state:

(@) the financial and technological support provided during last three years by
the Archaeological Survey of India for the conservation, preservation and protection

of Centrally Protected Monuments in Tamil Nadu;

(b) whether funds provided in last three years for most important heritage

monuments in Tamil Nadu are inadequate;

(c) if so, the measures taken by Government to provide adequate funds for

conservation and preservation of important heritage monuments in Chennai Circle; and

(d) the year-wise and Monument-wise funds allocated and released in last five

years protection and beautification of World Heritage Monuments in Tamil Nadu?

THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI KATOCH):
(a) Adequate technical support has been provided in Tamil Nadu for conservation,
preservation and environmental development of centrally protected monuments. The
year-wise details of expenditure incurred for conservation of monuments in last three

years ar€ as under:
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SI. No. Year Expenditure (Rs. in crores)
L. 2010-11 5.30
2. 2011-12 530
3. 2012-13 5.00

(b) No, Sir. Adequate funds, within the overall allocation, have been provided

for conservation of protected monuments.

(c) Does not arise.

(d) The details of funds allocated/expenditure incurred for conservation of

World Heritage Monuments in Tamil Nadu in last five years are given in Statement.

Statement

Details of funds allocated/expenditure incurred for conservation of

World Heritage Monuments in Tamil Nadu in last five years

SI.  Name of Monument

Funds allocated/expenditure incurred in Rs.

No. 2008-09 2009-10 2010-11 2011-12 2012-13
1 2 4 5 6 7
1. Group of 32,94,495  71,87,372  90,08,721 1,09,24,616 99,79,005

Monuments at

Mamallapuram

2. Brihadiswara Temple,

Thanjavur

3. Great living Chola

Temple,

Gangaikondacholapuram

39,74,310  70,34,970

35,41,070  14,47,486

4, Airavateswara Temple, 12,24,876  25,36,777

Darasuram

51,60,655

11,52,596

13,54,544

39,54,381  35,43,008

18,19,447  13,87,017

25,10,808  9,41,262

Encroachments in and around ancient monuments

1575. SHRI AMBETH RAJAN: Will the Minister of CULTURE be pleased to

state:
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(@) whether Government is aware of the fact that encroachments are rampant in

and around the ancient monuments in the country; and
(b) if so, the steps taken by Government so far to curb the same?

THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI KATOCH):
(a) There are instances of encroachments in some of the centrally protected

monuments and a detailed list State-wise is given in Statement-I (See below).

(b) The encroachment in the premises of the protected monuments and
protected areas and unauthorized constructions in the prohibited and regulated areas
are removed as per the provisions contained in the Ancient Monuments and
Archaeological Sites and Remains 1958 (Amendment and Validation) Act, 2010 and Rules
framed thereunder. In order to contain the encroachments and removing them, the
Superintending Archaeologist in charge of the Circles have been vested with the
powers of an Estate Officer to issue eviction notices/orders to the encroachers under
Public Premises (Eviction of Unauthorised Occupants) Act, 1971. They are also
authorised to issue show cause notices under the provisions of Ancient Monuments
and Archaeological Sites and Remains 1958 (Amendment and Validation) Act, 2010 and
Rules 1959 followed by a direction to the District Collector/Magistrate by Central
Government to remove such encroachment under section 19 (2) of the Act and Section
38 (2) of the Rule. The details of demolition orders issued given in Statement-II (See
below). Assistance in containing and removing encroachments is also sought from the
respective State Government/police force and where there are no fruitful results, actions
are initiated against the encroachers by filing cases in the court of law. In addition to
the A regular watch and ward staff, private security personnel, State police guards and

CISF have also been provided for the safety and security of selected monuments.
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Statement-11

List of demolition orders issued from 01-01-2010 to 31-01-2014 under
Rule 38(1) and 38(2) by the Archaeological Survey of India

SI. No. Circle Number of Demolition Order issued
1 Agra 380
2 Bhopal Circle 214
3 Chandigarh Circle 15
4 Dharwad Circle 03
5 Delhi Circle 701
6 Goa Circle 18
7 Lucknow Circle 20
8 Raipur Circle 16
9 Vadodara Circle 64
10 Dehradun Circle 15
11 Jaipur Circle 109
12 Thrissur Circle 16
13 Shimla Circle 2
TorAL : 1593

Rise in infiltration cases

+1576. SHRI THAAWAR CHAND GEHLOT: Will the Minister of DEFENCE be

pleased to state:

(@) whether it is a fact that the cases of infiltration by terrorists into India with

the help of Pakistan soldiers have risen in the last one year;

(b) if so, the details of the incidents that have come to the notice of Government

in the past one year;

(c) the details of the terrorists killed and wounded in the encounters between

the Indian Army and terrorists; and

tOriginal notice of the question was received in Hindi.
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(d) whether Pakistani troops have also been caught in these encounters and if

so, the details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) The details of

attempted infiltrations into J&K are as under:

Year No. of attempted infiltrations
2012 264
2013 277

(c) 1In 2013, 65 terrorists were killed in J&K in encounters with the Indian Army.

(d) No Pakistani soldier was apprehended on the LoC in 2013. However, on
14th February 2013, one Pakistan Army soldier was killed while intruding across the

LoC in the Naushera sector.
Promotion policy for women officers

1577. SHRI RAGHUNANDAN SHARMA:
SHRI SHADI LAL BATRA:
Will the Minister of DEFENCE be pleased to state:

(@) the service-wise details of the extant promotion policy for women officers

in the armed forces;

(b) whether different criteria are followed for granting promotions to women and

men officers in the armed forces, if so, the details thereof and the reasons therefor; and

(c) the corrective steps taken / proposed to be taken by Government in this

regard?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) Army: Women
Short Service Commissioned Officers (SSCOs) of all Arms/services are eligible for
substantive promotion to non select ranks of Captain, Major and Lieutenant Colonel
on completion of 2, 6 and 13 years of reckonable commissioned service respectively,
at par with Men SSCOs. However, old term optee Women SSCOs and Men SSCOs are
governed by different terms and conditions. Based on their respective terms and
conditions, old term optee Women SSCOs are eligible for substantive rank of Captain
on completion of five year of service, while old term optee Men SSCOs are eligible for

promotion to quasi-substantive rank of Captain on completion of nine years of service.
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Presently, Permanent Commission is applicable to women officers from Army
Education Corps and Judge Advocate General Branch. These women officers are being
considered for promotion to the select rank, based on the same criteria as applicable

to Male officers.

Navy: In the Indian Navy, officers are eligible for substantive promotion to the
rank of Lieutenant, Lieutenant Commander, Commander and Captain (Time Scale) after
completion of 2 years as Sub Lieutenant, 4 years from the date of promotion of
Substantive Lieutenant, 11 years from the date of promotion of Substantive Lieutenant
and 26 years of reckonable commissioned service respectively. Promotions on these
lines are subject to officers fulfilling other criteria as per extant rules. This policy is

equally applicable to both men and women officers.

Air Force: In the Air Force, officers are eligible for substantive promotion to the
rank of Flit. Lieutenant, Squadron Leader, Wing Commander and Group Captain (Time
Scale) after completion of 2 years, 6 years, 13 years and 26 years of reckonable
commissioned service respectively. Promotion on these lines are subject to officers
fulfilling other criteria as per extant rules. This policy is equally applicable to both men

and women officers.
(c) Does not arise.

Maintenance of Tanakpur-Tawaghat motorway

+1578. SHRI MAHENDRA SINGH MAHRA: Will the Minister of DEFENCE be
pleased to state:

(@) whether Government is aware of the fact that the only connecting motorway
to the bordering district Pithouragarh, Tanakpur-Tawaghat motorway is very crucial
from defence point of view;

(b) if so, the details of the officials responsible for showing slackness in the
maintenance of the above mentioned motorway; and

(c) the year-wise details of the funds allocated under various heads for the

maintenance of Tanakpur-Tawaghat motorway from the year 1963 to 2012?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):(a) to (c) The road
Tanakpur-Tawaghat is of significant importance for connectivity in the region. Available
details of year-wise allotment of funds for maintenance of this road sector are as

follows:

tOriginal notice of the question was received in Hindi.
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Years Fund allotment
(Rs. in Lacs)

1 2
1985-1986 7041
1986-1987 71.47
1987-1988 87.35
1988-1989 88.47
1989-1990 70.75
1990-1991 45.85
1991-1992 45.85
1992-1993 52.01
1993-1994 52.62
1994-1995 58.16
1995-1996 58.16
1996-1997 21.56
1997-1998 58.16
1998-1999 58.16
1999-2000 101.39
2000-2001 101.39
2001-2002 101.39
2002-2003 101.39
2003-2004 101.39
2004-2005 101.39
2005-2006 42.96
2006-2007 42.96
2007-2008 150.65

2008-2009 190.30
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1 2

2009-2010 190.30
2010-2011 233.49
2011-2012 378.69
2012-2013 378.69

BRO has deployed adequate manpower, equipment and financial resources for

making all out efforts to maintain the road at optimum level.
Scrapping of Agusta Westland Helicopter deal
1579. SHRI K.N. BALAGOPAL: Will the Minister of DEFENCE be pleased to state:

(@ whether Government has decided to terminate the Agusta Westland

Helicopter deal, if so the details thereof;

(b) whether the advance amount paid by India will be paid back by the

helicopter suppliers; and
(c) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c) The contract for
the supply of 12 VVIP / VIP helicopters signed with M/s. Agusta Westland
International Limited (AWIL) on 8th February, 2010 has been terminated by the
Government of India with effect from 1st January, 2014 on grounds of breach of the
provisions of the Pre-contract Integrity Pact and breach of the terms of the contract
by M/s. AWIL. Subsequent to the termination of the contract, two Bank Guarantees
amounting to Rs. 240 crores approx. have been encashed. Advance amount is adjusted
against the payments for deliveries under the contract and is secured by advance bank
guarantees provided by the seller on Deutsche Bank, Milan. Demand was made on
Deutsche Bank, Milan for encashment of advance bank guarantees. However, the seller
has obtained and interim stay from the Ordinary Tribunal of Milan, Italy against this.

Steps are underway to get the stay vacated.
NHs and State roads in NER handed over to BRO

1580. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of DEFENCE be

pleased to state:



Written Answers to [5 February, 2014] Unstarred Questions 121

(@) the State-wise details of present status of National Highways (NHs) as well
as State roads in North Eastern Region (NER) handed over to Border Roads
Organisation (BRO) for improvement, construction and maintenance purposes, road-
wise;

(b) whether the handing and taking over process of Missamari-Rangapara-
Balipara road in Sonitpur district of Assam has been completed in consideration of
priority;

(c) if so, the details thereof along with total outlay and allocation made

indicating acquired funding provision and target set for completion of the road; and

(d) if not, the reasons for inordinate delay in taking over process including

details of steps taken by Government to expedite the process?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) State-wise details of
National Highways and other roads in NER with Border Roads Organisation (BRO), is

given below:

State NH Other roads
Km Km
Assam 304.56 363.74
Tripura 47525 511.04
Manipur 663.92 1221.06
Nagaland 221.50 755.31
Sikkim 52.00 1055.15
West Bengal 41.00 96.30
Arunachal Pradesh 972.00 6837.25
Mizoram - 1061.79
(b) Yes, Sir.

(c) and (d) Total outlay for improvement of road Missamari-Rangapara-Balipara is
Rs. 6698.84 lacs. Annual target for FY 2013-14 is Rs. 748.00 lacs. The probable date of
completion of the road is 2017.

Abolition of groupings of regiments on caste, region and religion basis

1581. DR. CHANDAN MITRA: Will the Minister of DEFENCE be pleased to state:
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(@ whether Government proposes to abolish the groupings of regiments on
caste, region and religion lines in the Indian Army, if so, the details thereof and if not,

the reasons therefor; and

(b) the steps taken by Government to stop discrimination of youth on caste-

cum-region-cum-religion basis in regard to recruitments in Indian Army?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) The policy of
the Government has been not to raise any new regiment on the basis of any particular
class, creed, community, region or religion but to have an Army in which all Indians
have representation. Regiments are raised keeping in view national security scenario,
threat assessment and operational necessity. There is no discrimination in recruitment
to the Army which is based on merit and is open to all candidates of all communities

without any discrimination.
Foreign training for Navy personnel
1582. SHRI AMBETH RAJAN: Will the Minister of DEFENCE be pleased to state:
(@) whether Navy personnel are sent to foreign countries for training;

(b) if so, the criteria fixed by Government to send Navy personnel for training

to foreign countries; and

(c) the details of the personnel belonging to SC/ST category who were sent to

foreign training during the last five years?
THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) Yes, Sir.

(b) Officers are selected for training to foreign countries based on course
specifications projected by host country, inter-se merit, reccommendations in

Confidential Reports, qualification in professional examinations and medical fitness.

(c) The Navy does not maintain details of personnel sent for foreign training

caste/category-wise as selection is not based on these factors.
Blacklisting of Agusta Westland company

11583. SHRI THAAWAR CHAND GEHLOT: Will the Minister of DEFENCE be

pleased to state:

(@ whether Government is considering to scrap the Rs. 3600 crore VVIP
helicopter deal with Agusta Westland and blacklist this Anglo-Italian company;

tOriginal notice of the question was received in Hindi.
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(b) if so, the reasons therefor and by when it would be done; and

(c) the benefits and losses likely to be incurred due to the situation that
will arise out of blacklisting the said company and cancelling the VVIP helicopter
deal?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c) The contract for
the supply of 12 VVIP/VIP helicopters signed with M/s. Agusta Westland International
Limited (AWIL) on 8th February, 2010 has been terminated by the Government of India
with effect from 1st January, 2014 on grounds of breach of the provisions of the Pre-
contract Integrity Pact and breach of the terms of the contract by M/s. AWIL. No

decision has been taken till date to debar the said company.

Environmental clearance to Aeronautical Testing

Range at Chitradurga

1584. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of DEFENCE be

pleased to state:

(@) whether it is a fact that Defence Research and Development Organisation's
(DRDO) project for setting up an Aeronautical testing range at Chitradurga in Karnataka
has been halted by the National Green Tribunal;

(b) if so, the details thereof; and

(c) what steps have been taken or proposed to be taken by Government to

restore the activities of DRDO in this regard?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) Defence Research and
Development Organization (DRDO) is setting up an Aeronautical Test Range at
Chitradurga, Karnataka which was halted by the National Green Tribunal from 21*
August, 2013 to 3" September, 2013.

(b) This was done to enable Karnataka State Pollution Control Board (KSPCB)
to process the pending application of DRDO held with them. During the said period
KSPCB processed the application of DRDO for 'Consent for Establishment (CFE)', and
accorded the CFE to develop the Aeronautical Test Range at Varavu Kaval, Challakere
Taluk, Chitradurga District, Karnataka.

(c) After the issue of CFE for Aeronautical Test Range on 3" September, 2013
by KSPCB, the work at Aeronautical Test Range has commenced as per plan.
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Voting rights by armed forces and paramilitary forces

1585. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of DEFENCE be

pleased to state:

(@ whether Government is aware that a large number of serving armed forces
and paramilitary forces personnel are unable to exercise their voting rights due to
various deficiencies in the existing systems of voting provided for them, as outlined
in my letter to the Hon'ble Defence Minister dated 23 April, 2013; and

(b) if so, what steps Government has taken/proposes to take to address these
deficiencies and enable these brave men and women and their families to exercise their

right to vote and participate in the democratic process?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) Matter relating
to further facilitation of voting by defence service personnel has been taken up with

Election Commission of India.
Setting up of National War Memorial in Delhi

1586. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of DEFENCE be

pleased to state:

(@ whether Government is aware that even after 66 years of Independence, the

country still does not have a National War Memorial in Delhi; and
(b) if so, by when the National War Memorial would be set up in Delhi?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI JITENDRA
SINGH): (a) and (b) The Government constituted a Group of Ministers (GoM), headed
by the Raksha Mantri to decide on the appropriate location for the National War
Memorial. The GoM has given its recommendations laying down the broad framework
for construction of War Memorial while suggesting its location at 'C' Hexagon, India
Gate. The Ministry of Urban Development is processing these recommendations for

approval by the Competent Authority.
MIG 29 crashes
1587. SHRI C.M. RAMESH: Will the Minister of DEFENCE be pleased to state:

(@) whether it is a fact that incidents of MIG 29 crashes, including the latest

on 8 November, 2013, have increased; and
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(b) if so, the reasons for such accidents and preventive measures taken by
Government in this regard?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) During the last
five years (from 2009-2010 upto 31.1.2014), there have been 03 accidents of MIG 29
aircraft of the Indian Air Force (IAF). The reasons for these accidents were human error
and technical defects. Every IAF aircraft accident/incident is thoroughly investigated
by a Court of Inquiry and the recommendations of all the completed Courts of Inquiry
have been implemented. IAF has taken various preventive measures like invigoration
of Aviation Safety Organisation, streamlining of accident reporting procedure, analytical
studies and quality audits of the aircraft fleets to identify vulnerable areas to reduce
aircraft accidents. Also, accident prevention programmes have been given an added
thrust to identify risk prone/hazardous areas specific to the aircraft fleets and

operational environment to ensure safe practices/ procedures.
Increase in scientists leaving DRDO
1588. SHRI C.M. RAMESH: Will the Minister of DEFENCE be pleased to state:

(a) whether it is a fact that there is an increase in number of scientists leaving
the Defence Research and Development Organisation (DRDO); and

(b) if so, the details of scientists who left Defence Research and Development
Organisation (DRDO) during the last five years and the reasons for their leaving the
organisation?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) A total of 358
scientists (338 resigned and 20 opted VRS) have left Defence Research and
Development Organisation (DRDO) during the last five years (2009-2013). The detail is
as follows:

Post Year
2009 2010 2011 2012 2013
1 2 3 4 5 6
Scientist 'B' 41 38 58 46 26
Scientist 'C' 18 18 21 16 2
Scientist 'D' 2 2 5 4 6
1*
Scientist 'E' 1 3 1 1
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1 2 3 4 5 6
Scientist 'F' 3 2 1

2% 1* 3% 3
Scientist 'G' 1* - 1* - 1*
Scientist 'H'/OS - - - 1* -
DS - 1* - - -
ToraL: 68 68 &9 71 62

*Data for Voluntary Retirement Scheme (VRS).

The reasons for their leaving the Organisation are personal and/or for pursuing

higher studies.
Procurement of modern weapons

+1589. SHRI NARESH AGRAWAL: Will the Minister of DEFENCE be pleased to

state:

(@ whether Government has procured modern arms to secure the country from

foreign forces;

(b) if so, whether they are adequate and the budget allocated for them is

sufficient; and

(¢) if not, whether Government is hesitating to procure new arms due to the

seems in defence sector?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c) Modernisation of
Defence Forces is an ongoing process. Procurement of equipment and ammunition is
carried out on a continuous basis as per the Annual Acquisition Plan (AAP), which
in turn is part of the Services Capital Acquisition Plan (SCAP) of five years. The
procurement process aims at keeping the Defence Forces in a state of readiness and
remaining equipped with modern weapon systems. For this, adequate budgetary
allocations are being made by the Government. Allocated budget is optimally utilized

to meet the needs of the armed forces.
Supply of NVDs by BEL

1590. DR. V. MAITREYAN: Will the Minister of DEFENCE be pleased to state:

tOriginal notice of the question was received in Hindi.
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(@) the technical and financial performance of Bharat Electronics Limited (BEL),
in the contract for supplying of telescopic Night Vision Devices (NVDs) for paramilitary

forces;

(b) whether it had supplied required quantity and quality of NVDs, if so, details
thereof, till date;

(c) whether the Home Ministry has asked Defence Ministry to investigate if
proper trial procedures were followed or BEL flouted procurement rules and procedures
and had charged the Ministry twice the market price even when some of components

were sourced from grey market; and
(d) if so, the details thereof and the investigations of the entire deal?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI JITENDRA
SINGH): (a) BEL was selected by Ministry of Home Affairs (MHA) for supply of
Passive Night Vision (PNV) Telescopic Sights after trial evaluation carried out by a
Board of Officers headed by BSF, on the Sights offered by OFB and BEL. Since the
model offered by BEL met all the parameters of the user, BSF issued a single tender
enquiry to BEL for procurement of these PNV Telescopic Sights.

(b) Yes, Sir. BEL's supply fully complied with the quantity, quality and scheduled
delivery period specified by MHA in the supply order. BEL supplied 6000 Nos. of PN
Telescopic Sights with XD 4 II Tube at a value of Rs. 184 crores as per order of June,
2010 and another 2109 Nos. at a value of Rs. 64 crores based on repeat order of
December, 2010. Pre Dispatch Inspection (PDI) was carried out by MHA before dispatch
of the products.

(c) and (d) The Department of Defence Production examined the allegations
contained in a press report and after careful examination informed the Ministry of Home
Affairs that the selection of vendors of BEL was done through global tenders and there

was no compromise on the quality of the Night Vision Devices.
Increase in crimes against women and children in Delhi

1591. SHRIMATI KUSUM RAL:
SHRI PRABHAT JHA:
SHRI ARVIND KUMAR SINGH:
Will the Minister of HOME AFFAIRS be pleased to state:

(@) whether there has been an increase of around 130 per cent in cases of rapes



128  Written Answers to [RAJTYA SABHA] Unstarred Questions

and 412 per cent in cases of molestation of women and huge increase in cases of
missing of children in Delhi during 2013 in comparison to 2012, as per the data released

by Delhi Police recently;
(b) if so, the details thereof;
(c) the reasons for the same; and
(d) the steps Government would take in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) and (b) The details of cases of rapes,
molestation and number of missing children reported to Delhi Police in the year, 2012

and 2013 alongwith increase in percentage are as under:

Cases reported 2012 2013 % age variation
Rape 706 1636 131.72
Molestation 727 3515 383.49
Insult to the modesty of women (509 IPC) 208 916 340.38
Number of missing children 5284 7235 36.92

(c) The higher rate of crime against women in Delhi is attributed to the fact that
the registration of rape, molestation and other crimes against women has increased
because of the increased awareness of general public and the special measures taken
by Delhi Police and the Government because of which women are now feeling
encouraged to come forward and lodge their complaints. The main reason for higher
rate of crime against children in Delhi is the registration of FIR of missing children under
the head of kidnapping cases as per directive of Hon'ble Supreme Court of India and
High Court of Delhi.

(d) Maximum attention is being paid to solve the incidents of rape and other
crimes against women and missing children. The following are some of the numerous
steps taken by the Delhi Police and the Government for ensuring the safety of women

and children:
(1) Intensified Beat patrolling in sensitive areas.

(i) Special drives at Metro/Railway stations.
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(iii)
(iv)
v)

(vi)
(vii)
(viii)
()
()

(i)

(xii)

(xii)

1592.

to state:

(@)

Security audit of paying guest accommodations/hostels.
Action against eve-teasers.

One Special CP appointed as Nodal Officer to monitor complaints/interact
with NGOs.

Expeditious handling of complaints, maintaining confidentiality of complaint.
Creation of 24x7 Women's Help Desk in all Police Stations.

Instructions issued to BPOs to ensure safe travel of women employees.
Ensuring speedy trial of gang rape cases.

For Missing Child cases, FIR is being registered under head Kidnapping.

The information about missing children is uploaded on ZIPNET immediately.

District Missing Persons Unit (DMPU) at the District level and Missing
Persons Squad for the whole of Delhi under Crime Branch monitor the cases

of missing children.

There is an Anti Human Trafficking Unit (AHTU) in each district and one
in Crime Branch which take over those cases where missing children are not

recovered within 4 months.

To overcome the difficulties of not having photographs of the children, a
Scheme called 'PEHCHAN' has been launched and being implemented in

most sensitive areas.
Delhi Government request for control over Delhi Police

DR. CHANDAN MITRA: Will the Minister of HOME AFFAIRS be pleased

whether any official request has been received by the Union Government

from the Government of NCT of Delhi to gain control over Delhi Police;

(b)

if so, the details thereof along with the reaction of the Union Government

thereto; and

©

the fresh steps taken by Government to check the increasing number of

cases of crime against women despite steps taken after December 16, 2012 gang rape

case?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a) and (b) A request dated 17.01.2014 from
Chief Minister of NCT of Delhi has been received wherein it has been stated that while
policing of NDMC and Delhi Cantonment areas may be kept with Central Government,

policing of rest of Delhi may be transferred to Delhi Government.

As per the special provisions with respect to Delhi under Article 239 AA of the
Constitution (Sixty Ninth Amendment) Act, 1991, the administrative and legislative
competence on the subjects of "Public Order" and "Police" vests with the President
acting through the Lt. Governor. There is no proposal under consideration to amend

the constitution to bring Delhi Police under Government of Delhi.

(c) The Delhi Police is actively taking steps for checking the Crimes against
women in NCT of Delhi.

Delhi Police has taken various steps like creation of Women's Help Desk,
expeditious handling of complaints, maintaining confidentiality of complainant, speedy
trial of gang rape cases, Special Police Units for Women, intensified Beat patrolling in
sensitive areas, Special drives at Metro/Railway stations, self-defence training, security
audit of paying guest accommodations/hostels, etc. to check the increasing number of

cases of crime against women in the NCT of Delhi.

National policy for rehabilitation and relief of refugees

from neighbouring countries

1593. DR. CHANDAN MITRA: Will the Minister of HOME AFFAIRS be pleased

to state:

(@) whether Government has any transparent national policy for rehabilitation

and relief of refugees coming from various neighbouring countries;
(b) if so, the details thereof;,
(c) if not, the reasons therefor; and
(d) the corrective steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (d) India is not a signatory to the
1951 United Nations Convention on the Status of Refugees and the 1967 Protocol

thereon. There is no national law on Refugees at present. Government has circulated



Written Answers to [5 February, 2014] Unstarred Questions 131

a Standard Operating Procedure for dealing with foreign nationals who claim to be
refugees to all State Governments/Union Territories on 29" December, 2011. This
Standing Operating Procedure stipulate that cases, which are prima facie justified on
the grounds of a well founded fear of persecution on account of race, religion, sex,
nationality, ethnic identity, membership of a particular social group or political opinion,
can be recommended by the State Government/Union Territory Administration to the
Ministry of Home Affairs for grant of Long Term Visa (LTV) after due security
verification. A foreigner to whom LTV is permitted by the Ministry of Home Affairs will
be allowed to take up any employment in the private sector or to undertake studies in

any academic institution.
Lack of machinery for disaster management

1594. SHRIMATI T. RATNA BAI: Will the Minister of HOME AFFAIRS be

pleased to state:

(@) whether it is a fact that there is a lack of machinery for disaster management

in the country;
(b) if so, the details thereof and the reasons therefor; and
(c) the corrective steps being taken after the Uttarakhand tragedy?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (c) No Sir.

There are institutional mechanisms at the National and State level for effective
management of natural disasters. Though the rescue and relief operations are primarily
the responsibility of the State Governments, the Government of India extends all the
possible logistics and financial assistance to the States to supplement their efforts to

meet the situation effectively.

In order to strengthen the existing disaster management system, the Disaster
Management Act, 2005 was enacted and notified on December 26, 2005. The Act
provides for institutional mechanisms for drawing up and monitoring the
implementation of the disaster management plans, which includes holistic, coordinated,
and prompt response to any calamity situation in the country and ensures measures
by various wings of Government for prevention, mitigation and for minimizing the
effects of calamities. Further, the strengthening of the disaster management is a

continuing process of the governance.
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As per the Act of 2005, the Central Government has constituted, the National
Disaster Management Authority (NDMA) with the responsibility for laying down the
policies, plans, and guidelines for disaster managements. Similarly the State Disaster
Management Authorities (SDMAs) and the District Disaster Management Authorities
(DDMAs) have been constituted at the State and District Level by the respective State

Governments.

In order to provide the logistics support, the Government of India keeps sufficient
number of IAF aircraft/helicopters, boats, specialist teams along with the necessary
machines & equipments of Armed Forces, Central Armed Police Forces (CAPF) and
personnel of National Disaster Response Force (NDRF) located at various strategic
locations all over the country. Besides, essential commodities including medical stores,
critical infrastructure facilities are also kept in readiness for deployment in the disaster

situation where ever required.

In view of these facts it is not a fact that there is a lack of machinery for the
disaster management in the country. The measures as taken by the Government of India
and the State Governments are expected to improve the existing disaster management
practices including the preparedness, mitigation & control and are further expected to
enhance the response mechanism to deal with natural disasters more effectively and

efficiently.
Communal violence in Uttar Pradesh

1595. SHRIMATI T. RATNA BAI: Will the Minister of HOME AFFAIRS be

pleased to state:

(@) whether it is a fact that women and children were among the worst-hit in

the recent communal violence in Uttar Pradesh and in other States also;
(b) if so, the details thereof and compensation paid to such victims so far; and
(c) the steps being taken to avoid such a situation in future?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI R.P.N.
SINGH): (a) and (b) "Police" and "Public Order" being State subjects under the
Constitution of India, the responsibility of dealing with communal violence and
maintaining relevant data in this regard rests primarily with the respective State
Governments. Details like extent of loss of property, compensation paid to affected
families, persons displaced/rehabilitated, including women and children, persons

arrested or convicted etc., are not maintained centrally.
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As per report received from the Government of Uttar Pradesh, financial assistance
has been provided @ Rs. 10.00 lakh each to the families/dependent of the persons
killed, Rs. 50,000/~ each to critically injured and Rs. 20,000/~ each to injured during the
violence. Apart from that, the Government of Uttar Pradesh has reported to have paid
Rs. 25,000/- for damage caused to movable property and Rs. 50,000/~ for the damage
to immovable property per case. A lumpsum amount of Rs. 5.00 lakh per family, affected
by riots who have not returned to their villages, has also been reportedly paid by the

State Government for their resettlement and rehabilitation.

(¢) To maintain communal harmony in the country, the Central, Government
assists the State Governments/Union Territory Administrations in a variety of ways like
sharing of intelligence, sending alert messages, sending Central Armed Police Forces,
including the composite Rapid Action Force created, specially to deal with communal
situations, to the concerned State Governments on specific requests and in the
modernization of the State Police Forces. In addition, the Central Government sends
advisories in this regard from time to time. The Central Government has also circulated
revised Guidelines to promote communal harmony to the States and Union Territories
in 2008. The activities of all organizations having a bearing on communal harmony in
the country are under constant watch of law enforcement agencies and requisite legal

action is taken, wherever necessary.
Study of NDMA about stampade at religious shrines

1596. SHRIMATT WANSUK SYIEM: Will the Minister of HOME AFFAIRS be

pleased to state:

(@) whether prompted by the shocking incident of stampede at a temple in
Madhya Pradesh in October last year killing 115 people the National Disaster
Management Authority has commissioned a study by the [IM, Ahmedabad to prevent

recurrence of such tragedies at religious shrines;

(b) whether the study has revealed that most of the shrines frequented by
devotees in large numbers are located a top hills or mountains with mostly uneven

terrain and narrow winding up pathways; and
(c) the salient features of the guidelines drawn by IIM study for better crowd
management at religious shrines during festivals/melas?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) The study on crowd management was
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commissioned by NDMA before occurrence of an incident of stampede in October, 2013
at a temple in Madhya Pradesh. The Objective of the study is to prevent/mitigate such

tragedies at religious and other venues of mass gathering.

(b) The study has pointed out that a large number of religious sites in the
country are located atop hills/mountains with difficult terrain.

(c) The Document "Crowd Management" provides guidance on "preparation
and planning" to event Administrators and Organisers for safe conduct of events and
venues involving mass gathering. It also provides a format of event approval
application which can be used by the local licensing / approving authorities. Crowd
Management guide document suggest following:

. Undertake Hazards, risk and vulnerability assessment;

. Prepare crowd management plan covering components viz.—Safety and
security, Emergency medical services, Transportation and traffic
management, information gathering dissemination, lost and found,

evacuation and shelter, crowd management and EoC-operation.

. Collaborative planning involving organisers, administrator, surrounding

community, local and district disaster management authority etc.
Decision to replace Assam Rifles with BSF at India-Myanmar border

1597. SHRIMATIT WANSUK SYIEM: Will the Minister of HOME AFFAIRS be

pleased to state:

(@) whether considering Myanmar as a friendly neighbour, India has decided to
replace The Assam Rifles, under the control of the Indian Army presently manning 70-
80 km stretch of the border with Myanmar, with Border Security Force (BSF);

(b) whether India and Myanmar share an unfenced 1643 km border and permit

free movement up to 16 kms across border, making it extremely porous;

(c) whether due to tough terrain, the BSF has proposed to air-maintain the
border with a fleet of M-17 choppers; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI R.PN.
SINGH): (a) The proposal to replace Assam Rifles with Border Security Force for
guarding of the Indo-Myanmar Border has not been finalized.

(b) Out of the total length of 1643 Kms of indo-Myanmar Border, presently only
3 Kms is fenced. A Free Movement Regime on both sides of the border for upto 16
Kms is in place, which is, however, restricted to three points, namely Pangsou, Moreh
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and Zwkhathar in the States of Arunachal Pradesh, Manipur and Mizoram respectively.

An additional point in Nagaland is proposed to be established in due course.

(c) and (d) BSF has submitted a proposal to air maintain the Border Out Posts
with a fleet of MI-17 V5 helicopters and ALH Dhruv/Cheetah helicopters.

Complaints of torture by senior officers received by NHRC

1598. SHRI MOHAMMED ADEEB: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether a number of complaints from Central Government employees
regarding torture by senior officers have been received in the National Human Rights
Commission (NHRC) during the last three years;

(b) if so, the details thereof;

(c) whether it is also a fact that an employee of the Central Council of
Homoeopathy, Janakpuri, New Delhi has also made a complaint of torture and
harassment by senior officers during the year 2012; and

(d) if so, the details thereof and the action taken thereon by the Commission?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI R.P.N.
SINGH): (a) and (b) The National Human Rights Commission register complaints
including complaints regarding torture using a software Computer Management and
Information System (CMIS) on the basis of important particulars, such as name of the
complainant, name of the victim, date and place of incident, district, State etc.

(c) and (d) No record of any complaint with complainant or victim address, Central
Council for Homoeopathy, Janakpuri, New Delhi has been found in the records of
NHRC.

Properties sold by CEP, Mumbai

1599. SHRI MOHAMMED ADEEB: Will the Minister of HOME AFFAIRS be
pleased to state:

(@) how many properties have been sold by Custodian of Enemy Property
(CEP), Mumbai after 1978 in the entire country; and

(b) the State-wise details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI R.P.N.
SINGH): (a) and (b) State-wise list of six properties which have been sold by Custodian
of Enemy Property (CEP), Mumbai after 1978 in the entire country is given in
Statement-I (See below). Statement showing details of NOC issued by CEPI for transfer

of property is given in Statement-II.
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Properties lying as Custodian Property

1600. SHRI MOHAMMED ADEEB: Will the Minister of HOME AFFAIRS be

pleased to state:

(@) the details of cases of Custodian of Enemy Property (CEP) compelling the
purchasers/occupants to be treated as tenant or handover the land to the CEP, while

Government has received the cost of land with approval of CEP in 1977;
(b) if not, the reasons therefor; and

(c) how many properties are lying as a custodian property in the whole country

and the State-wise details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI R.PN.
SINGH): (a) and (b) There has been only one such case of Shri Amir Saad Farooqi in
respect of enemy property located at Qasba Bachhraon, Tehsil Dhanaura, District
Jyotiba Phule Nagar, Uttar Pradesh. An amount of Rs. 7,412/- was deposited by
Mr. Farooqi towards the cost of land. However, he had given an application dated
26.03.2013 addressed to the Custodian of Enemy Property for India, Mumbai informing
that he is interested to get the property in - question on rent basis, and that he will
pay the rent per year since 1977 after adjustment of the amount deposited by him.
Further, Sale Deed could not be executed by the Custodian of Enemy property for
India in view of Order dated 16/17.02.1979 passed by Bombay High Court in Misc.
Petition No. 790 of 1969 (Hamida Begum v/s UOI) which was confirmed by Hon'ble
Supreme Court vide judgement dated 16.12.1992 in a Civil Appeal no. 4137 of 1986. It
was clarified in the aforesaid judgement of the honourable court that the Custodian

has no power to sell any property which is in his custody.

(c) Statement showing state wise properties all over India (excluding J&K)

vested in the Custodian is given at Statement.
Statement

State-wise statement of Vested Property

SI. No. State/UT Total Vested Property
1 2 3
L. Assam 3

2. Andaman 2
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1 2 3
3. Andhra Pradesh 127
4. Bihar 27
5. Chhattisgarh 1
6. Delhi 427
7. Diu 4
8 Goa 277
9. Guyjarat 98
10. Haryana 9
11. Karnataka 15
12. Kerala 13
13. Madhya Pradesh 129
14. Mabharahtra 43
15. Rajasthan 9
16. Tamil Nadu 14
17. Tripura 107
18. Uttar Pradesh 391
19. Uttaranchal 37
20. West Bengal 465
ToraL 5768
21. Chinese Properties 122
Granp ToraL 5890

Sale deed executed under Enemy Property Act

pleased to state:

1601. SHRI MOHAMMED ADEEB: Will the Minister of HOME AFFAIRS be
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(@ in how many properties the Custodian of Enemy Property (CEP) did not
execute the sale deed under section 8 (2) (VII) of Enemy Property Act, 1968 after 1978,
while Government has received the full cost of land with the approval of CEP; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI R.PN.
SINGH): (a) to (b) There has been only one such case of Shri Amir Saad Farooqi in
respect of enemy property located at Qasba Bachhraon, Tehsil Dhanaura, District
Jyotiba Phule Nagar, Uttar Pradesh. An amount of Rs. 7412/- was deposited by
Mr. Farooqi towards the cost of land. However, he had given an application dated
26.03.2013 addressed to the Custodian of Enemy Property for India, Mumbai informing
that he is interested to get the property in - question on rent basis, and that he will
pay the rent per year since 1977 after adjustment of the amount deposited by him.
Further, Sale Deed could not be executed by the Custodian of Enemy property for
India in view of Order dated 16/17.02.1979 passed by Bombay High Court in the matter
of Misc. Petition No.790 of 1969 (Hamida Begum v/s UOI) which was confirmed by
Hon'ble Supreme Court vide judgement dated 16.12.1992 in a Civil Appeal no. 4137 of
1986. It was clarified in the aforesaid judgement of the honourable court that the

Custodian has no power to sell any property which is in his custody.
Infiltration along Pakistan and Bangladesh borders

11602. SHRI THAAWAR CHAND GEHLOT: Will the Minister of HOME AFFAIRS

be pleased to state:

(@) whether it is a fact that the incidents of infiltration along Pakistan and

Bangladesh borders are continuously increasing;
(b) if so, the details thereof;

(c) whether Government is planning to seal the open border adjacent to

Pakistan and Bangladesh;
(d) if so, the details thereof; and

(e) the steps being taken by Government to check increasing incidents of

infiltration?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS

tOriginal notice of the question was received in Hindi.
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(SHRI MULLAPPALLY RAMACHANDRAN): (a) and (b) No set pattern in respect of
levels of increase/decrease in infiltration can be deduced from the record of

apprehension/killing of infiltrators.

(c) and (d) The Government of India has sanctioned 3359.59 km of fencing along
Indo-Bangladesh border, out of which work to the extent of 2787.35 km has been
completed. Likewise, the Government has sanctioned 2043.63 km of fencing along Indo-
Pakistan border, out of which work to the extent of 1958.50 km has been completed.

(¢) The Government has adopted a multi-pronged approach for effective
domination and to check trans-border crimes including infiltration along the

international borders of the country. The steps taken in this regard inter-alia includes:

. Effective domination of the border by carrying out round the clock
surveillance of the borders by patrolling nakas (border ambushes) and by
deploying observation posts all along the international borders of the
country. The riverine segments of international borders of the country are
being patrolled and dominated with the help of water crafts/speed boats/
floating Border Out Posts (BOPs) of Border Security Force (BSF) water

wings.

. Construction of fence, patrol roads, floodlighting systems and additional
Border Out Posts.

. Introduction of force multipliers and Hi-Tech surveillance equipments.
Continuous efforts are made to procure the latest surveillance equipments
fully equipped with day and night vision devices for further enhancing the

border domination.

. Raising the issues of infiltration from across the border during various
meetings with counter parts i.e. Company Commander Meeting, Commandant
Level Meeting, Sector Commander Level Meeting, Frontier Level Meeting

and Director General Level Talks.

. Vulnerability mapping of the Border Out Posts (BOPs) which are sensitive
with regard to illegal migration/human trafficking along Indo-Bangladesh
Border have been carried out. These identified BOPs have been
strengthened by deploying additional man power, Special Surveillance

Equipment, vehicles and other infrastructure support.
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. Up-gradation of intelligence network and co-ordination with sister agencies,

conduct of special operations along the border.

. Two additional battalions have been deployed on Jammu International

Border for effective domination of the International Border.
Ethnic and communal riots in States

+1603. SHRI THAAWAR CHAND GEHLOT: Will the Minister of HOME AFFAIRS

be pleased to state:

(@) the State-wise details of ethnic and communal riots that took place in

various States during the last two years;
(b) the State-wise details of the people killed and injured in these riots;
(c) the details of action taken against rioters by State Governments;
(d) whether Centre had given any advance warning to such States; and
(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI R.PN.
SINGH): (a) and (b) As per available information, the State-wise details of communal
riots occurred in 2012 and 2013, persons killed and injured therein are given in Statement
(See below).

(c) to (e) 'Public Order' and 'Police' are State subjects as per the provisions of
the Constitution of India and the State Governments are primarily responsible for
maintaining law and order and taking action under existing laws. Hence, details of
action taken against rioters by the State Governments are not maintained centrally.
Central Government assists the State Governments and Union Territories Administration
in a variety of ways like sharing of information, sending alert messages and advisories,
deploying Central Armed Police Forces including the composite Rapid Action Force
created, specially to deal with communal situations, to the concerned State
Governments on specific requests and in the modernisation of the State Police

Forces.

tOriginal notice of the question was received in Hindi.
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Name of State 2012 2013
Incidents  Killed Injured Incidents  Killed Injured
1 2 3 4 5 6 7
Andaman and 0 0 0 0 0 0
Nicobar Islands
Andhra Pradesh 60 2 122 15 0 65
Arunachal Pradesh 0 0 0 0 0 0
Assam 0 0 0 0 0 0
Bihar 21 3 172 63 7 283
Chandigarh 0 0 0 0 0 0
Chhattisgarh 4 0 10 3 0 2
Delhi 3 0 28 2 0 1
Dadra and Nagar 0 0 0 0 0 0
Haveli
Daman and Diu 0 0 0 0 0 0
Goa 1 0 0 1 0 3
Gujarat 57 5 201 68 10 184
Haryana 2 0 0 2 0 8
Himachal Pradesh 0 0 0 0 0 0
Jammu and Kashmir 0 0 0 4 3 61
Jharkhand 11 1 35 12 2 35
Karnataka 69 3 21 73 1 235
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1 2 3 4 5 6 7
Kerala 56 0 7 41 1 65
Lakshadweep 0 0 0 0 0 0
Madhya Pradesh 92 9 245 &4 11 256
Mabharashtra M 15 280 &8 12 352
Manipur 0 0 0 0 0 0
Meghalaya 0 0 0 0 0 0
Mizoram 0 0 0 0 0 0
Nagaland 0 0 0 0 0 0
Odisha 4 0 9 3 1 0
Puducherry 0 0 0 0 0 0
Punjab 2 0 3 2 0 0
Rajasthan 37 6 117 52 2 194
Sikkim 0 0 0 0 0 0
Tamil Nadu 14 2 37 36 3 8
Tripura 0 0 0 0 0 0
Uttrakhand 0 0 0 3 2 0
Uttar Pradesh 118 39 500 247 7l 360
West Bengal 23 9 66 24 | 80
TotaL : 668 9 2117 823 133 2269
*tentative.

National Disaster Relief Response Force

1604. DR. K.P. RAMALINGAM: Will the Minister of HOME AFFAIRS be pleased

to state:
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(@) whether it is a fact that Government is considering to set up two more
National Disaster Relief Response Force which will be the world's largest stand alone

disaster response force;

(b) whether it is also a fact that Government is considering to station more

disaster battalions in many locations across the country;

(c) whether it is also a fact that the force will be provided with state-of-the-art

equipment and training to deal with natural and man-made disasters; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) Yes Sir. The Government is
considering to raise two additional battalions of National disaster Response Force
(NDRF). NDRF with its present 10 battalions is already the largest stand alone disaster

response force in the world.

(b) Yes, Sir. The Government has decided to deploy NDRF teams at 22 more
locations out of the existing NDRF battalion for providing prompt response to the

area vulnerable to the various disasters.

(c) to (d) Yes Sir. The NDRF has already been equipped with specialized
equipments and training. NDRF personnel are given specialized Disaster Management
training to deal with natural and man-made disasters. The specialized equipment
includes Medical First Responder kit, Collapsed Structure Search & Rescue kit, deep
diving kit, inflatable boat, life jacket, safety helmet, safety torch, Chemical Biological

radiological and Nuclear equipment, etc.
Security forces for coastal security

1605. SHRIMATT SMRITI ZUBIN IRANI: Will the Minister of HOME AFFAIRS

be pleased to state:

(@) whether the security of coastline of the country is an integral part of the

overall security of the nation;

(b) whether there are sufficient number of security forces available for coastal

security; and

(c) if not, whether training programmes for fishermen who normally stay back
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during the monsoon season can be conducted to sensitize them on issues of coastal

security?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (c) Yes, Sir. There is a three-tier
coastal security in place in the coastal region of the country, viz. Indian Navy, Indian
Coast Guard and State Marine Police. In addition, Central and State agencies like,
Intelligence Bureau, Customs, Central Industrial Security Force, State Fisheries, Major
Ports, Minor Ports and State Maritime Boards are also involved, with their individual
charter of duties and responsibilities. Since 2009, the Indian Coast Guard has been
conducting community interaction programmes for the fishermen throughout the year
in co-ordination with the State Fisheries and other stake-holders to sensitize them to
act as 'eyes and ears' of the enforcement agencies in providing valuable information
for enhancing the coastal security and a total number of 2435 interaction programmes
have been conducted so far. In addition, State Marine Police personnel have been
visiting coastal villages to make aware the fishermen of possible threats from the sea

and their role towards strengthening coastal security.
One-third female personnel in State Police Forces

1606. DR. K.P. RAMALINGAM: Will the Minister of HOME AFFAIRS be pleased

to state:

(@) whether it is a fact that Government has asked the State Governments to

ensure that one-third of their police strength comprises of female personnel,;
(b) whether Government has fixed any time-frame for the same;

(c) whether Government has received any reservation from the State

Governments in this regard,

(d) whether it is also a fact that many State Governments have sought extension

of time to meet the target fixed by the Central Government; and
(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) 'Police' is a State subject as per entry
2 of List II of the Seventh Schedule of the Constitution. Therefore, it is the
responsibility of the State Governments to give adequate representation to women in

the State Police Forces. However, the Ministry of Home Affairs has issued an advisory
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dated 4th September, 2009 to all State/UT Governments regarding measures needed to
curb crimes against women wherein it has been directed to all States/UTs to increase

the percentage of women police to 33% of the total strength.

(b) No such time-frame has been fixed in the advisory dated 4th September,
20009.

(c) No, Sir.
(d) to (e) Does not arise, in view of (c) above.
Issues incorporated in Clause 6 and 7 of Assam Accord

1607. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of HOME AFFAIRS

be pleased to state:

(@) the details of the issues that have been incorporated in clause 6 and 7 of
the Assam Accord;

(b) whether all the issues incorporated in clause 6 and 7 of Assam Accord
have been addressed and solely implemented by Government, since signing the Accord
in 1985;

(c) if so, the details thereof and clause-wise present status; and

(d) if not, the reasons therefor in delay in implementation of clause 6 and 7 of

Assam Accord and the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) The Clause 6 of the Assam Accord
provides for constitutional, legislative and administrative safeguards as may be
appropriate to protect, preserve and promote the cultural, social, linguistic identity
and heritage of the Assamese people. Clause 7 provides that the Government will
renew their commitment for the speedy all round economic development of Assam so
as to improve the standard of living of the people. Special emphasis will be placed on

education and science & technology through establishment of national institutions.

(b) to (d) The following actions have been taken to implement clause 6 of the

Assam Accord:

(i) Establishment of Srimanta Sankaradeva Kalashetra, Guwahati at a cost of
Rs. 18.85 crores.
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(i)

(iii)

(iv)

v)

Establishment of Jyoti Chitraban (Film) Studio (Phase-I, II & III) at Guwahati

at a cost of Rs. 18.79 crores.

The Archeological Survey of India has taken up projects for preservation
of 5 monuments in Assam namely (i) Singri Temple's ruins, (ii) Urvarshi
Archaeological Site, (iii) Poa-Mecca Hajo, (iv) Kedar Temple, Hajo and
(v) Hayagriva Madhava Temple, Hajo.

The State Government has sanctioned a total sum of Rs. 12.00 crores for
development of historical monuments and archaeological sites in Assam
during the years 2009-2010, 20010-11 and 2012-13.

The Government of Assam has also provided funds to the tune of Rs. 28
crores for protection, preservation and development of 175 Sattras during
the years 2009-10, 2011-12 and 2012-13.

In the year 2006, the Government of Assam constituted a committee to examine

all issues relating to the implementation of the Clause 6 of the Assam Accord. The

Committee had held a number of meetings and also met Political Parties. It sought the

views of different Political Parties, Sahitya Sabhas, Youth Organizations, Student Bodies

etc. on the definition of "Assamese People". After the present State Government

assumed office in May 2011, a Cabinet Sub-Committee was constituted in July, 2011

to inter-alia deal with the matter of implementation of Clause 6 of the Assam Accord.

The entire matter is now under the purview of the State Cabinet Sub-Committee.

So far as implementation of Clause 7 of the Assam Accord is concerned, the

following action has been taken:

@
(i)

(iii)

(iv)

v)

(vi)

Numaligarh Refinery was set up at a cost of nearly Rs. 2,500 crore.

Two Central Universities, one at Tejpur, and the other at Silchar, have been

set up.
An IIT has been set up at Guwahati.
Kathalguri Power Project (60 MW) has been commissioned.

Work for implementation of Assam Gas Cracker Project with present cost
of Rs. 8920 crore has started.

Bogibeel rail-cum road project has also been undertaken and is at an

advanced stage.
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(vi)) A total of 477 numbers of socio-economic developmental projects worth
Rs. 3803.08 crore have been sanctioned to the State of Assam under the

Non-Lapsable Central Pool of Resources.
Issuance of identity cards based on NPR

1608. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) the status of issuance of identity cards based on the National Population
Register (NPR) till date along with the details thereof;

(b) whether Government intends to issue identity cards for all citizens against
the NPR; and

(c) the proposed timeline for the same?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI R.PN.
SINGH): (a) to (b) The Government has decided to create a National Population Register
(NPR) by collecting information on specific characteristics of all usual residents in
the country. The NPR would include citizens as well as non-citizens. It would have
photographs, 10 finger prints and 2 IRIS prints of all usual residents who are of age 5
years and above. Financial proposals for the issuance of Resident Identity (smart)
Cards (RICs) to all usual residents who are of age 18 years and above has already
been appraised by the Expenditure Finance Committee (EFC) and recommended. The
Cabinet considered the matter on 31.01.2013 and referred it to Group of Ministers
(GoM). Two meeting(s) on 13.03.13 and 26.04.2013 of the GoM have since been held

without any decision.
(c) Does not arise in view of the above reply.
Bills received from States for approval
1609. DR. T.N. SEEMA: Will the Minister of HOME AFFAIRS be pleased to state:

(@) whether the Union Government has received several Bills from various State

Governments including Kerala for approval,

(b) if so, the State/Union Territory-wise names of the Bills received along with
those approved and pending with the Union Government including the reasons for

pendency during each of the last three years and the current year; and
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(¢c) by when the pending Bills are likely to be approved?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) Yes, Sir.

(b) to (c) The details of the Bills received from the State Government concerned
(under Article 200 read with Article 254(2) of the Constitution of India) for the
consideration and assent of the President under Article 201 of the Constitution of
India during 2011, 2012, 2013 and 2014 and the status of each Bill are given in
Statement (See below).

The State Legislations are examined in consultation with the Central Ministries/

Departments concerned from the following angles:
(i) Repugnancy with Central laws;
(i) Deviation from National or Central Policy; and
(@ii)) Legal and Constitutional validity.

Whenever necessary, the State Governments are advised to modify/amend
provisions of such legislations/Bills keeping the above in view. Sometimes, discussions
are also held with the State Governments and Ministries/Departments of the
Government of India with a view to arrive at a decision expeditiously. Hence, no time

frame can be fixed for finalizing the same.
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Ethnic clashes in North-Eastern States

1610. SHRIMATI SMRITI ZUBIN IRANI: Will the Minister of HOME AFFAIRS

be pleased to state:

(@) whether the attention of the Union Government has been drawn to the fact
that during the last two years, ethnic clashes are on the rise in the North-Eastern
States, especially in Assam, Nagaland and Manipur;

(b) if so, the total number of cases that came to light and the number of deaths
and injured from each of the States of North-East and the compensation offered by
the Central Government to the next of kin of the affected families;

(c) the reasons for each of the ethnic clashes separately; and

(d) the action Central Government had taken or will take for a permanent
solution of these problems?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (d) As per report, in Assam
incidents of violence took place between the two communities on socio-economic issue
in some districts of Assam during the year 2012 which claimed 100 lives of the civilians
and injuries to 140 persons. State Government has instituted a One Man Judicial
Commission of Inquiry headed by Justice P.C. Phukan to enquire into the various issues
including causes leading to the clashes between the two communities and also making
recommendations for ensuring long term peace and ethnic harmony in the Bodo
Territorial Autonomous District (BTAD) areas amongst all communities. During the third
phase of the Panchayat elections held on 12th February, 2013 in Goalopara district,
the election process was disrupted by a large group of miscreants who attacked polling
personnel as well as the security forces at many places. 25 security personnel and
ten polling personnel got injured. The security forces had to resort to firing to control
the violence at six places. In addition to deaths in police action, seven persons died
due to groups clashes and injuries to 40 civilians. In December, 2013 ethnic violence
broke out in Karbi Anglong District between Karbi and Rengma Tribes. There is no
specific report regarding ethnic violence in the States of Nagaland and Manipur. The
Central Government is providing Rs. 3 lakh as ex-gratia grant to the next of the kin
(NoK) of the victims. Besides, State Government is also providing ex-gratia grant to
the NoK of the victims as per norms of which Rs. 1 lakh is being reimbursed under
the Security Related Expenditure. The Central Government is taking all possible
measures to deal with these problems including deployment of Central Armed Police
Forces in vulnerable areas, providing funds for modernization of State Police Forces
and also infrastructure development in under developed areas.
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Coastal Security Scheme Phase-II

1611. DR. V. MAITREYAN: Will the Minister of HOME AFFAIRS be pleased to

state:

(@) whether the Ministry had submitted that subsequent to the terrorist attack
in Mumbai on 26 November, 2011, the coastal States/Union Territories carried out
vulnerability/gap analysis in consultation with Coast Guard to firm up their additional

requirements for formulation of Phase-II Scheme of the Coastal Security;

(b) if so, the details of the funds allocated and construction of coastal police
stations and the boats for various States under the Coastal Security Scheme (Phase-
I); and

(c) the steps taken by Government to mitigate the security and safety problems

faced by Indian fishermen in the coastal areas of Tamil Nadu?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) and (b) Yes, Sir. Coastal Security
Scheme (Phase-II) has been formulated on the basis of vulnerability/gap analysis carried
out by the coastal States and Union Territories in consultation with Coast Guard and
got approved by the Government on 24.9.2010 for implementation of the Scheme from
01.4.2011. The funds allocated, for construction of Coastal Police Stations and other
components in respect of various coastal States/Union Territories under the Coastal

Security Scheme (Phase-1I) are given in Statement (See below).

Under the Coastal Security Scheme boats will be centrally procured and supplied
to the various Coastal States/Union Territories. Adequate funds of Rs. 125 core are

available for procurement of the same.

(c) Government of Tamil Nadu has established a round-the-clock Control Room
at the Coastal Security Group (CSG) Headquarters, Chennai to attend to emergency
calls from fishermen. The CSG conducts meetings of "Village Vigilance Committee" to
sensitise the fishermen on the safety and security aspects from time to time. The CSG
also circulates pamphlets and displays banners to the fishing community in each
coastal village of the State to create awareness, in coordination with Postal Department.
Besides, the CSG personnel carry out routine sea patrolling to safeguard the fishermen
and to ensure that the fishermen should not cross the International Maritime Boundary
Line (IMBL).
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Communal Violence in Muzaffarnagar, Uttar Pradesh

1612. SHRI PRAKASH JAVADEKAR: Will the Minister of HOME AFFAIRS be

pleased to state:

(@) whether there was any intelligence input about Pakistan's ISI establishing
contact with youths of the families belonging to minority community, who were affected

during the recent communal violence in Muzaffamagar in Uttar Pradesh;
(b) if so, the details of that input;

(c) whether that intelligence input was reported to the Minister and

subsequently relayed to the Uttar Pradesh Government;

(d) whether Government has taken note of newspaper reports that the

intelligence input was shared by intelligence officials with a political personality; and
(e) if so, what action Government has taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI R.PN.
SINGH): (a) As per the available information from Central Intelligence Agency, they
do not have any input to suggest that Pakistan ISI had contacted youths of families
belonging to minority communities, who were affected during recent communal riots

in Muzaffamagar, Uttar Pradesh.
(b) to (e) Do not arise.
Guidelines to tackle disasters

1613. SHRI C.M. RAMESH: Will the Minister of HOME AFFAIRS be pleased to

state:

(@) whether there is still a need for framing of guidelines/framework to tackle
and control diasters at factories, chemical factories and nuclear power plants located

in various districts across the country; and
(b) if so, the steps taken by Government in this matter?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI R.PN.
SINGH): (a) and (b) National Disaster Management Authority has already issued
guidelines on Nuclear and Radiological Emergencies, Chemical Disaster (industrial) and
Chemical (Terrorism) Disaster to address the issue relating to Chemical and Nuclear

Disasters.
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Villagers affected by riots in Muzaffarnagar

t1614. SHRI MAHENDRA SINGH MAHRA: Will the Minister of HOME AFFAIRS

be pleased to state:

(@) the number of villagers affected by riots in Muzaffamagar, Uttar Pradesh

living in relief camps and the details thereof;

(b) whether the people living in these relief camps belong to the same

community;

(c) whether infants and children living in these relief camps have died due to

cold and if so, the details thereof; and

(d) the details of action taken against the administration responsible for the

death of infants and children?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI R.PN.
SINGH): (a) and (b) The State Government of Uttar Pradesh has reported to have
initially set up 58 relief camps in Muzaffamagar and Shamli Districts for the riot affected
persons in which about 50955 persons were sheltered. As per the latest available
information received from the State Government, 2516 persons are still living in 2 (two)
regular relief camps and 4 (four) Satellite camps in Shamli District. No relief camp is
reported to be operative in Muzaffamagar District. The data regarding communities of

persons living in camps is not maintained centrally.

(c) and (d) As per report from the State Government of Uttar Pradesh, the death
of 33 children upto the age of 15 years was reported to a Committee set up by the
State Government in response to directions of the hon'ble Supreme Court in a Writ
Petition. However, there was no available documentary evidence for the number of
deaths as well as reasons for the same. The action etc. against the administration

rests with the State Government only.
Probe into paid news

1615.DR. T.N. SEEMA: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(@) the details of total number of paid news detected during assembly elections
during last three years along with the average percentage that paid news accounts

for in total election expenses;

tOriginal notice of the question was received in Hindi.
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(b)  whether Government has conducted a probe into the extent of the

phenomenon and if so, the names of the newspapers and persons found responsible;

(c)  whether Government is aware that phenomenon of paid news has become
pervasive, structured and highly organized which is undermining democracy in the

country; and

(d) if so, whether Government proposes to take more stringent steps to check

paid news and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI MANISH TEWARI): (a) The number of cases of paid news
received by the Election Commission of India during various elections to State
Assemblies in the years 2011-12, 2012-13 and 2013-14 is given in Statement-I (See
below). The information regarding average percentage that cases of paid news account

for in total election expenses is not available.

(b) to (d) The Press Council of India (PCI), a statutory autonomous body has
been set up to maintain and improve the standards of newspapers and also to inculcate
the principles of self-regulation among the press. The PCI, in view of the wide
ramifications of the issue of paid news has deliberated upon the issue and has released
its "Report on Paid News'. The major recommendations contained in the Report are

given in Statement-II (See below).

The PCI takes cognizance, suo moto or on complaints of contents in print media
which are in violation of the norms and which also include cases of paid news. The
PCI adjudicates upon such cases under section 14 of the Press Council Act, 1978.
The list of complaints of paid news adjudicated by PCI is given in Statement-III (See
below) No case of paid news has been adjudicated by the PCI in the years 2012-13
and 2013-14.

As regards the electronic media, all TV channels are required to comply with the
Programme & Advertisement Codes failing which action can be taken as per the terms
and conditions of permission/registration. The Programme Code prohibits carriage of
programmes containing anything deliberate, false, suggestive, innuendos and half-truths
and if a violation is established, the Ministry may take action which may include taking

the channel off-air either permanently or for a limited period.

The Election Commission also has taken cognizance of the PCI's Report on Paid

news and has initiated measures to check incidents of election time paid news. The
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Commission has issued instructions to Chief Electoral Officers of all the States to
constitute District level and State level Media Certification and Monitoring Committees
(MCMC) for scrutiny of paid news. These Committees have been instructed to do
vigorous scrutiny of electronic media, print media and other modes of mass
communication in order to locate political advertisements in the garb of news coverage
appearing during the election period. In addition, the Commission has also constituted
a Committee at its own level to examine references from State level MCMCs and to
support policy formulation for issues related to paid news and those related to usage

of electronic and print media for campaigning by parties and candidates.

In addition, based on the recommendations of the Standing Committee on
Information Technology, inclusion of provisions in the Press and Registration of Books
and Publications Bill to check the incidents of paid news would also be pursued as

per extant guidelines.
Statement-1

Status of Paid News Cases during General Election, of Bihar-2010

S1. No. Name of State /UT No. of Paid News Cases
1 2 3
1. Bihar 15

A - Status of Paid News Cases during General Election in 2011

SI. No. Name of State / No. of cases, in which notices No. of confirmed
UuT to the candidate issued cases of Paid News

1. Kerala 65 65

2. Puducherry 3 3

3. Assam ) 27

4. West Bengal 15 8

5. Tamil Nadu 11 2

B. Status of Paid News Cases during General Election in 2012

1. Uttar Pradesh 97 97

2. Uttarakhand 60 30
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1 2 3

3. Punjab 339 523
4. Goa 63 9
5. Manipur Nil Nil
6. Guyjarat 495 414
7. Himachal Pradesh 190 104

C. Status of Paid News Cases during General Election in 2013*

L. Tripura Nil Nil
2. Meghalaya Nil Nil
3. Nagaland Nil Nil
4. Karnataka 93 3
5. Mizoram Nil Nil
6. Chhattisgarh 35 32
7. Rajasthan 110 81
8. Madhya Pradesh 279 165
0. NCT of Delhi 80 25

* Some figures may change under future scrutiny.
Statement-11

Major recommendations made by the Press Council of India, in its 'Report on

Paid News' are as follows :

. Representation of the People Act, 1951, be amended to make incidence of paid

news a punishable electoral malpractice.

. The Press Council of India must be fully empowered to adjudicate the complaints

of 'Paid News' and give final judgment in the matter.

. Press Council Act be amended to make its recommendations binding and

electronic media be brought under its purview, and

. Press Council of India should be reconstituted to include representatives from

electronic and other media.



169

Unstarred Questions

[5 February, 2014]

Written Answers to

BIPU] JO UOISSIWUIO))

uonoa[y y3noiy
(reqrg) indrefyezny

?Imsua] TIOCTI'IT SMIN ‘0)ensISeIA PIISIJ-Wnd
uo [1ouno) ay) Aq pajedtpnlpy pred jo uonearqnd Teqey3] jeyqeld ~I30IO UOnd9[H JOLOSI CI-11/08/v1 €
BIPU] JO UOISSIWIIO))
uonoay ysnoiy
(reqrg) indrefyezny
?Isu) CIOCTI'IC ‘0)ensISeIA PIISIJ-Wnd
Uo [1ouno) oY) Aq pajedIpnipy  SmoN pred Jo uoneorqng ueige[ yrureq ~I30O UOnd9rH JOL0SI CI-T1/6L/p1 [4
BIPU] JO UOISSIWIIO))
uonoay ysnoiy
"'SMON pred Jo soSieyd (reqrg) mndregezn
S JO PRAIOSQY "CI0TCI'IT SMIN ‘0)ensISeIA PLISIJ-Wnd
uo [1ouno) oy Aq pajedrpnipy pred jo uonearqnd uejsnpuiy ~I30IO Uond9ry OIS CI-TI8LVT I
9 S 14 € (4 I
SNJeIS/UONe], UONOY 109[qQng juspuodsay yueurejdwo) ON O[l{ ON IS

TI-110T Suinp 1smaN pivg uo vipuj fo [1ouno)) ssadg ayi Aq paiwoipnlpp spuivjduio))

[T u2ums



Unstarred Questions

[RATYA SABHA]

170 Written Answers to

2ISW)) "T10T'TI' 1T
uo [1ouno) oy Aq parearpnipy

2INSW)) "7107'T1'1T Uo
[ouno) ayy £q pajestpnlpy

'SMON pred Jo soSieyd
9} JO PRA[OSQY " CI0CTI T
uo [uno) ay) £q pajesrpnlpy

2ISW)) "T10T'TT' 12
uo [rouno) oy Aq parearpnipy

ISMAN

pred jo uoneatqnd

SMON Pred Jo uonestqnd

SMAN

pred jo uoneatiqnd

SMON Pred Jo uoestqnd

fey yrureq

BIPU[ JO UOISSIUILIIO))
uonoay ysnoiy
(reqrg) indreyeznjy
‘a1ensISeA 10LISI(-WNd

-1001JO UONAR LIS

BIpU] Jo

UOoISSIWWO)) UONd[H YInoIy

(Terads uonso[)
yeey Iy [eYourAIoO]

(ysysug)
SOWIL], ue)SNpuIy

eIeyeS eALnysey

(reqrg) indreyezny
‘a1ensISe 10LISI(-WNd

-1001JO VOB LIS

BIPU] JO UOISSIWUIO))
uonoay ysnoiy
(reqrg) indreyezny
‘QyensiSeN 0ISIg-Wnd

-IO0IJO UONII[H WIS

“BIPU] JO UOISSILIWIO))
uonoay ysnoiy
(reyrg) mndregezn
‘QyensiSeN 0LISIg-Wnd

-IO0IJ O UONII[H WINSI

[4N1Yi2%4!

CI-11/e8/%1

CI-T11/28/%1

CI-TI/18/41

9

S

%

€

(4




171

Unstarred Questions

[5 February, 2014]

Written Answers to

HOeJop I0J PaSSIWSI(I "C10CCL 1T
uo [1ouno)) ay) Aq pajedpnlpy

HeJop 10J SSTWSI] "C10CCI 1T
uo [1ouno)) ay) Aq pajedpnlpy

2IsW)) "T10T'TT' 12
uo [rouno) oy Aq parearpnipy

‘K11red 9j1soddo Jo anoaey
ur smou pred se woyr

SMAU JO ‘uornedrqng

"UonO9[d JuLnp I9YIe} Sy
Jnoqe wWojl SMau 9s[e} Jo
SoLIs ® JO uonedrqng

SMON Pred
jo uonesrqng

"0S0 L9L— eysipQ ‘weluen

peques  IsI ‘Uremg ejuesng LIYS

"(ysopelq eIypuy) 1S
‘edepe “myeppoid
‘Appoy enlereperep
"N HYUS 0/S IO
$S9I3U0)) [RUOIIBN

ysyees uerpuy ‘epuoy] N MYS

BIPU] JO UOISSIWIIO))
uonoay y3noiy
(reyrg) ndregezn
‘QyensiSeN 0LISI-Wnd
-IO0IJO UONII[H WINSIq

sowr], JedeAp
304pn yrureq

CI-T1/90L/P1

CI-T1/eCi/pl

CI-T1/58/%1

01

6

8



172 Written Answers to [RAJYA SABHA] Unstarred Questions

CAS Licenses for Cable TV Operators in Tamil Nadu

1616. DR. V. MAITREYAN: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(@) whether Government has accorded the Conditional Access System (CAS)

license for Tamil Nadu Arasu cable television in Tamil Nadu;
(b) if so, the details thereof and if not, the reasons for the delay;

(c) whether it is a fact that private players who have applied after the Tamil
Nadu Arasu cable TV were provided with CAS licenses;

(d) if so, the details of those private players provided with CAS licenses in

Tamil Nadu and in other Southern States; and

(e) the company-wise total revenue collected from the private CAS providers

during the last five years?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI MANISH TEWARI): (a) and (b) M/s. Arasu Cable TV
Corporation (Private) Limited had applied on 26.11.2007 for grant of Multi System
Operator (MSO) registration in CAS notified area of Chennai. This Ministry had granted
provisional permission on 2.4.2008, subject to the condition that if Government,
Ministry of Information and Broadcasting after receiving and having considered the
recommendations of TRAI on the issue of whether to allow State Governments/PSUs
and other entities to enter into broadcasting activities, including MSO/Cable operations,
decides not to permit such entities such as M/s. Arasu Cable TV Corporation (Private)
Limited, then the permission holder will abide by the decision and this permission

shall automatically lapse.

(c) The Ministry had also granted provisional MSO permission to M/s. JAK
Communication on 5.8.2008 who applied on 20.2.2008 to operate in CAS notified area
of Chennai.

(d) The Conditional Access System (CAS) was implemented in the notified
areas of Delhi, Mumbai and Kolkata on 31.12.2006 while CAS was implemented in
Chennai since 2003 vide notifications S.O. 39 (E) dated 14th January, 2003 and S.O.
1231 (E) dated 31st July, 2006. Since CAS was implemented only in Chennai, no CAS
permission was granted to MSOs in other southern States. The list of MSOs who
had been granted MSO permission in CAS notified areas of Chennai is given in
Statement (See below).

(e) The Cable Television Network (Regulation) Act, 1995 and the Rules framed

thereunder do not have provision to collect revenue from MSOs.
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Programme for encouraging SCs/STs to join AIR and DD

1617. SHRT AMBETH RAJAN: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(@ whether Government has any programme to encourage persons belonging
to SCs/STs who want to become artist, announcer, news-reader and various other posts
in DD and AIR; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI MANISH TEWARI): (a) and (b) Prasar Bharati has informed
that there is no specific programme to encourage persons belonging to SCs/ STs who
want to become artist, announcer or News-reader or for various others posts in
Doordarshan (DD) and All India Radio (AIR). However, persons belonging to SCs/

STs are being encouraged wherever possible.
Approval of TV serials for DD Urdu Channel

1618. SHRI JAT PRAKASH NARAYAN SINGH: Will the Minister of
INFORMATION AND BROADCASTING be pleased to state:

(@) whether it is a fact that Doordarshan has already approved several TV

serials/programmes for DD Urdu channel,;

(b) if so, the names of TV serials/programmes approved for DD Urdu channel

with the names of their producers/directors; and

(c) whether some Urdu serials submitted by award winning writers will get

priority for telecasting of their serials and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI MANISH TEWARI): (a) Yes, Sir.

(b) and (c) Prasar Bharati has informed that out of 580 proposals recommended
by the Evaluation Committee for DD Urdu channel, 163 proposals in different genres,
as per the present requirements of the channel, have been shortlisted. The names of
serials/programmes approved for DD Urdu Channel with the names of their producers/
directors are given in Statement (See below). All proposals submitted, including by
Award winning writers, were subjected to evaluation by the Committee as above and
no priority has been separately accorded to such proposals. Selections were based

strictly on the outcome of these evaluations.
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Violation of EPF Act by private placement agencies

1619. SHRI MOHD. ALI KHAN: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@) whether it is a fact that hundreds of private placement agencies have
violated the provisions of Employees' Provident Funds and Miscellaneous Provisions
Act, 1952;

(b) if so, the State-wise details thereof and the action taken against such private

agencies so far; and

(c) the steps being taken to strictly implement the rules and regulations and

other Acts in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) Some instances of private
placement agencies violating the provisions of Employees' Provident Funds and
Miscellaneous Provisions Act, 1952 have come to the notice of Employees' Provident
Fund Organisation (EPFO).

(b) and (c) State-wise details of Private placement agencies where such violations
have been detected by EPFO are given in Statement (See below). The following actions
are taken under the Employees' Provident Funds and Miscellaneous Provisions; Act,
1952 against the erring private placement agencies which fail to pay the Provident

Fund benefits to their workers.

1. Action under Section 7A of Employees' Provident Finds and Miscellaneous
Provisions Act, 1952 is taken against the defaulting establishments for assessment

of dues.

2. Action under Section 14B of the Act is taken for levying of damages for belatedly

deposit of dues.

3. Action under Section 70 of the Act is taken for levy of interest for belated

remittances.
4. Recovery actions as provided under Section 8B to 8G of the Act are taken.

5. Action under Section 14 of the Act is taken for filling prosecution against the

defaulters before the Competent Court of law.
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6.  Action under Section 408/409 of IPC is taken against the employer for
non-payment of employees' share of contribution deducted from the wages/salary

of the employees but not deposited in the fund.
Actions as per the provisions in other Acts are also taken against these agencies.

Statement

State-wise details of private placement agencies which have
violated the provisions of EPF and MP Act, 1952

SI. No. Name of the State No. of private placement
agencies (2013-14)*

1 2 3

1 Andhra Pradesh 61
2 Bihar 31
3 Chbhattisgarh 07
4 Delhi 10
5 Goa 03
6 Gujarat 36
7 Haryana 25
8 Himachal Pradesh 26
9 Jharkhand Niil
10 Karnataka &4
11 Kerala 07
12 Madhya Pradesh 15
13 Mabharashtra 16
14 North Eastern States 13
15 Odisha &4
16 Punjab 21

17 Rajasthan 09
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1 2 3
18 Tamil Nadu 284
19 Uttar Pradesh 41
20 Uttaranchal 02
21 West Bengal 28
ToraL 763

* As on 30th November, 2013.
Pension Scheme for Ad-hoc workers in PSUs

1620. SHRI BASAWARAJ PATIL: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@) the number of employees who are working for more than 20 years on
ad-hoc basis in Public Sector Undertakings (PSUs) and the steps taken by Government
for their better future;

(b) the demands by labourers who worked for long periods for pension scheme;

and
(c) the progress achieved in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) to (c) Statistics about the number
of employees working on ad-hoc basis in Public Sector Undertakings (PSUs) is not
maintained centrally. Old age security in the form of Provident Fund and Pension is
provided to employees, if the PSU which employs them is covered under the
Employees' Provident Fund & Miscellaneous Provisions Act, 1952. Further, the New

Pension Scheme (NPS) is open to all citizens of India.

Welfare schemes for children working in

unorganised sector

1621. SHRI P. RAJEEVE: Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(@) the details of the implementation of the National Child Labour Welfare

Scheme during last year;



190  Written Answers to [RAJTYA SABHA] Unstarred Questions

(b) whether such welfare schemes are provided to the children working in

unorganized sector;
(c) if so, the names and details of such schemes;
(d) if not, the reasons therefor; and

(e) the steps and measures proposed to be taken by Government to provide

welfare programmes to the child labourers in the unorganized sectors?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) to (¢) The Government is
implementing the National Child Labour Project (NCLP) Scheme and Grant-in-Aid (GIA)
Schemes for rehabilitation of child labour. The objective of Schemes is 'to rehabilitate
children withdrawn from hazardous occupations and processes', irrespective of
unorganised or organised sectors, in the age group of 9-14 years with the target of
mainstreaming them to the formal education system. At the NCLP Special Training
Centres, the children rescued from hazardous processes/occupations are provided with
bridge education, vocational training, mid-day meal, stipend, health care etc. before
being mainstreamed into formal educational system. Under NCLP Scheme, funds are
released by Central Government to the NCLP Project Society headed by District
Magistrate/Collector who in tum allocates the funds to the NCLP Special Training
Centres. During 2013, the scheme was approved in 270 districts in 20 States covering
about 3 lakh children through approximately 6300 special schools. The Districts where
NCLP Training Centres are approved in various States are given in Statement (See
below). As per the information received from various Districts, more than 30,000 children
have been mainstreamed from January to September, 2013. More than Rs. 120 crore
has been released to the Project Societies during the year 2013 to run the Special

Training Centres.
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Compensatory wage to daily wage labour

1622. SHRI RAMA CHANDRA KHUNTTIA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government would develop a mechanism to give compensatory
wage to the unorganized daily labour who lose their daily wage due to some bandh

or strike; and

(b) whether Government has any information regarding the loss of daily wages
of unorganized workers in any State for the bandh or strike and if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) No, Sir. There is no such proposal

for the present.

(b) Information regarding the loss of daily wages of unorganized workers in

any State for the bandh or strike is not centrally monitored.
State Social Security Board for unorganised workers

1623. SHRI PRAKASH JAVADEKAR: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@) whether it is fact that the State Government of Maharashtra has not yet
constituted State Social Security Board for unorganized sector workers as mandated

by the Unorganised Workers; Social Security Act; and

(b) if so, whether Government has pursued this issue with the Government of

Mabharashtra and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) Yes.

(b) The Central Government has repeatedly pursued the matter with the State

Government of Maharashtra for setting up Social Security Board.
EPFO investment into capital market

1624. SHRIMATI WANSUK SYIEM: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:
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(@) whether the large corpus of Employee's Provident Fund Organisation (EPFO)
is presently invested in Government securities and sovereign guaranteed PSU

instruments to ensure a steady and no-risk return;

(b) whether out of this corpus only a 'Defined pension' is paid out every year,
leaving out an annual accretion of around Rs. 1.5 lakh crores, which forms a pooled
fund; and

(c) whether Government would venture to start a pilot project with a nominal
investment from the pooled fund to foray into capital market and consider future

expansion on the outcome of the pilot project?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) Yes, Sir.

(b) Pension Fund is a pooled fund which has the following two sources of
funding:

(1) Diversion of 8.33% of the wages, clearness allowance and retaining
allowance of each member of the pension fund from and out of the
Employer's contribution of 12% (of wages, dearness allowance and retaining
allowance, if any) as provided in Section 6 of the Employees' Provident

Funds & Miscellaneous Provision Act, 1952;

@) The Central Government also contributes into the fund @ 1.16% of the
pay (upto wage ceiling of Rs. 6500/-) of the members of the Employees'

Pension Scheme, 1995.

Pension and withdrawal benefits are paid to members/pensioners of Employees'
Pension Scheme, 1995 as per provisions of Para 12 of Employees' Pension Scheme,
1995 and all such benefits are paid from and out of the pooled Employees' Pension
Fund.

(¢) Investment of fund is done as per the Pattern of Investment notified by
Ministry of Labour & Employment from time to time. As per existing Pattern of
Investment, investment in capital market is allowed but only in debt segment and no

investment is allowed to be made in equity.

Accidental deaths of contract/migrant workers in Odisha

1625. SHRI RAMA CHANDRA KHUNTTIA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:



196  Written Answers to [RAJTYA SABHA] Unstarred Questions

(@) whether it is a fact that 124 workers including some foreign engineers died
in the Bhusan Steel Plant accident in Dhenkanal district in Odisha which is being

suppressed by the management and the administration and if so, the details thereof;

(b) whether it is also a fact that many labourers are dying in Central Public
Sector Units like Mahanadi Coal Fields Limited (MCL), National Thermal Power
Corporation (NTPC), Kaniha and Talcher, Rourkela Steel Plant (RSP) and various private

steel, power and cement industries for not maintaining the safety standards; and

(c) whether Government has any statistics and information of the total contract

labourers and migrant labourers who have died in Odisha in last three years?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) As per information received from
Directorate of Factories and Boilers, Government of Odisha, 03 (three) workers have
died aind 28 (twenty-eights) injured due to explosion in Slag Dry Pit of newly installed
Blast Furance No. 2. The details of the fatal & injured persons on 13.11.2013 in M/s.
Bhushan Steel Limited Dhenkanal is given in Statement-I (See below).

(b) The fatal accidents occurred in coal mines of Mahanadi Coal Fields Limited
(MCL) during the last 3 years and the current year is given in Statement-II. (See below).
Details of accidents occurred in the National Thermal Power Corporation (NTPC),
Kaniha and Talcher, Royrkela Steel Plant (RSP) and various private steel, power and

cement industries are given in Statement-III (See below).

(c) The details of all workers including the contract/migrant labourers who died
in last three years in different registered factories under the Factories Act, 1948 of the
State of Odisha are given in Statement-IV. (See below) The statistics of accidents and
fatality to contract workers in mines registered under the Mines Act, 1952 in State of

Odisha during the last 3 years and the current year are given in Statement-V.
Statement-1

The details of fatal & injured persons on 13.11.2013 in
M/s. Bhushan Steel Ltd., Dhenkanal

SI. No. Accidents Name

1 Fatal Damodar Hansada
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1 2 3

2 Saroj Dehury

3 Durga Charan Hansada
1 Non Fatal Tanmaya Mandal

2 Rama Chandra Nayak
3 Kabira Chandra Lenka
4 Ripan Sutradhar

5 Satyaswarup Sahoo
6 Chittaranjan Sahoo

7 Brahmananda Nayak
8 Dillip Ku Mahato

9 Balaram Sahu

10 Prakash Yadav

11 Santosh Sahu

12 Kailash Mandal

13 Arjuna Sahu

14 Sailesh Chaubey

15 Pabitra Baral

16 S. K. Dey

17 Susanta Kumar Das
18 Bijay Pradhan

19 Khitish Kumar Sahu
20 Baibhaba Srivastav
21 R. P. Singh

o) Biswaranjan Nayak
23 Bimsen Mahanta

24 Ram Munda
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1 2 3

25 Bhuban Naik

26 Mr. Murthy

27 Umakanta Nayak

28 Chaitanya Nayak
Statement-I11

Details of fatalities in coal mines registered under the Mines
Act, 1952 in Mahanadi Coalfields Ltd.

Year No. of fatalities

2010 12

2011 o4

2012 12

2013 o4
Statement-IT1

Details of fatalities from 2010 to till date in TSTPS,
NTPC, Dipsikha, Kaniha, Angul

Year No. of fatalities
2011 01
TTPS, NTPC, Talcher Thermal, Aneul
Year No. of fatalities
2012 01
Rourkela Steel Plant, Rourkela, Sundargarh
Year No. of fatalities
2010 04
2011 05
2012 05
2013 02
Adhunik Metallics Ltd, Sundargarh
Year No. of fatalities
2010 03
2011 02

2012 01
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Bhaskar Steel & Ferro Alloys Ltd., Sundargarh

199

Year No. of fatalities
2010 01
2011 00
2012 01
Zion Steel Ltd., Sundaragarh
Year No. of fatalities
2010 01
2011 00
2012 01
OCL Iron & Steel Ltd. Raigangpur, Sundargarh
Year No. of fatalities
2010 00
2011 00
2012 00
2013 01
OCL India Ltd. Cement Works, Raigangpur
Year No. of fatalities
2010 01
2011 00
2012 01
Bhushan Steel Ltd., Dhenkanal
Year No. of fatalities
2010 09
2011 09
2012 05
2013 13
GMR Kamalanga Energy Ltd., Dhenkanal
Year No. of fatalities
2013 01
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Jindal Steel & Power Ltd., Angul

Year No. of fatalities
2010 00
2011 02
2012 05
2013 03

Bhushan Energy Ltd., Angul

Year No. of fatalities
2010 00
2011 01
2012 01

Ardent Steel Pvt. Ltd., Keonjhar

Year No. of fatalities
2010 0
2011 01

Beekay Steel & Alloys Ltd., Keonjhar

Year No. of fatalities
2010 0
2011 01

Shyam Metallics & Energy Ltd., Sambalpur

Year No. of fatalities
2010 02
2011 01
2012 00
2013 03

Bhushan Power & Steel Ltd., Sambalpur

Year No. of fatalities
2010 07
2011 01
2012 07

2013 04
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Hindalco Industries Ltd., Hirakud Power, Sambalapur

Year No. of fatalities
2010 01
2011 01
2012 00
2013 01

MSP Metallics Ltd., Jharsuguda

Year No. of fatalities
2010 07
2011 02

Aryan Ispat & Power Ltd.. Sambalpur

Year No. of fatalities
2010 12
2011 00
2012 00
2013 01

ACC Ltd.. Bargarh Cement Works, Bargarh

Year No. of fatalities
2010 00
2011 00
2012 00
2013 01

SPS Steel & Power Ltd., Jharsuguda

Year No. of fatalities
2010 02
2011 00
2012 03

IB Thermal Power Station, Jharsuguda

Year No. of fatalities

2010 00
2011 01
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Action Ispat & Power Ltd.. Jharsuguda

Year No. of fatalities
2010 03
2011 02
2012 00
2013 02

SMC Power Generation Ltd., Hirma, Jharsuguda

Year No. of fatalities
2010 01
2011 00
2012 00
2013 00

Visa Steel Ltd., Jaipur

Year No. of fatalities
2010 w2
2011 01
2012 00
2013 w

Mid-East Integrated Steels Ltd., Jajpur

Year No. of fatalities
2010 00
2011 01
2012 01

JSL, Stainless Ltd., Jajpur

Year No. of fatalities
2010 01
2011 03
2012 01

2013 01
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Neelachal Ispat Nigam Ltd, Jaipur

Year No. of fatalities
2010 04
2011 01
2012 02
2013 01

Aarati Steel Ltd.. Cuttack

Year No. of fatalities
2010 01
2011 00
2012 00
2013 00

Minakhee Power Ltd.. Udayagiri, Malkangiri

Year No. of fatalities

2010 01

2011 00

2012 00

2013 00
Statement-1V

The details of the fatal accidents in the registered factories
under the Factories Act, 1948

Year No. of fatalities
2010 102
2011 60
2012 78

2013 4
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Statement-V

Details of fatalities (of Contract workers) in coal mines of Odisha

Year No. of fatalities
2010 01
2011 03
2012 01
2013 01

Details of fatalities (of Contract workers) in non-coal mines of Odisha

Year No. of fatalities
2010 00
2011 00
2012 00
2013 01

Note: Data for the year 2012 & 2013 are provisional.
Data for the year 2013 are upto 31.10.2013.

Rate of employment growth vis-a-vis population growth

1626. SHRI P. RAJEEVE: Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(@) whether the employment growth rate is lower than the population growth

in the country;

(b) the rate of employment growth and population growth during the last five

years; and
(c) the steps taken by Government to address this issue?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) and (b) Reliable estimates of
employment and unemployment are obtained through labour force surveys conducted

by National Sample Survey Office (NSSO). Last such survey was conducted during
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2011-12. As per results of the surveys, conducted during 2004-05, 2009-10 and

2011-12. The worker population ratio as per usual status (PS+SS) are given below:

2004-05 2009-10 2011-12
WPR % 420 392 38.6
Estimated workers in million 459.1 465.5 474.1

During the period 2004-05 to 2011-12, the worker population ratio grew at an
average annual rate of 0.5%. According to the Decennial Census estimates the

population growth rate was 1.6% per annum during the period 2001 to 2011.

(¢) Government of India has been making continuous efforts through normal
growth process and by implementing various employment generation schemes to create
additional job opportunities for educated and uneducated youth in the private and
public sectors in the country. Some of the important ones are, Prime Minister's
Employment Generation Programme (PMEGP), National Rural Livelihood Mission
(NRLM), Swarna Jayanti Shahri Rozgar Yojana (SJSRY) and Mahatma Gandhi National
Rural Employment Guarantee Act (MGNREGA) besides entrepreneurial development

programmes run by the Ministry of Micro, Small and Medium Enterprises.

Problems of labourers and employees pointed

by their organisations

11627. SHRI THAAWAR CHAND GEHLOT: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@) the major problems of labourers and employees of the country for whose
solution the All India Labour Organisations have sent request letters to Government

during the last three years;

(b) the action taken by Government so far to solve the demands mentioned in

the request letters received from labour organisations; and
(¢) the demands which have been accepted and rejected by Government?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI KODIKUNNIL SURESH): (a) to (c) The National Convention of workers held on
04.09.2012 decided on a country wide 2 days general strike on 20th and 21st February,

2013. The main grievances of Central Trade Unions are as follows:

tOriginal notice of the question was received in Hindi.
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(1) Concrete measures to contain price rise;

(2) Concrete measures for linkage of employment protection with the

concession/incentive package offered to the entrepreneurs;

(3) Strict enforcement of all basic labour laws without any exception or

exemption and stringent punitive measures for violation of labour laws;
(4) Universal social security cover for the unorganized sector workers;
(5) Stoppage of disinvestment in Central and State PSUs;
(6) No contractorisation of work of permanent/perennial nature of job;

(7) Amendment of Minimum Wages Act to ensure universal coverage
irrespective of the schedules and fixation of statutory minimum wage at
not less than Rs. 10,000/-;

(8) Remove all ceilings on payment and eligibility of Bonus, Provident Fund,

increase the quantum of gratuity;
(9) Assured Pension for all; and

(10) Compulsory registration of trade unions within a period of 45 days and

immediate ratification of the ILO conventions No. 87 and 98.

To persuade them to call off their strike the then Hon'ble Minister for Labour
and Employment called a meeting with the representatives/leaders of the central trade
unions on 13th February, 2013. He requested the trade union leaders not to resort to
strike. Hon'ble Prime Minister had also made an appeal to the central trade unions on

17.02.2013 to withdraw their call for countrywide general strike.

A Group of Ministers (GoM) consisting of Hon'ble Defence Minister Shri A.K.
Antony, Shri Sharad Pawar Hon'ble Agriculture Minister and Hon'ble Labour and
Employment has been constituted on 18.02.2013 to resolve the issues. The GoM had
also interacted with the leaders/representative of central trade unions on 18.02.2013
and requested them to call off their strike on 20th and 21st February, 2013.

The matter has been referred to GoM and GOM held its Meetings on 22.05.2013,
09.12.2013 and 08.01.2014.

Unemployment Rate

t1628. SHRI NARESH AGRAWAL: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

tOriginal notice of the question was received in Hindi.
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(@) whether the rate of unemployment has increased during the year 2012-13;
(b) if so, the year-wise details thereof during the last three years; and
(c) the steps taken by Government to reduce the rate of unemployment?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) and (b) As per the results of the
surveys conducted by National Sample Survey Office (NSSO), unemployment rate as

per usual status during the last three survey results are as below:

Period Unemployment rates in (%)
2004-05 23
2009-10 20
2011-12 22

(¢) Government of India has been making continuous efforts through normal
growth process and by implementing various employment generation schemes to create
additional job opportunities for educated and uneducated youth in the private and
public sectors in the country. Some of the important ones are, Prime Minister's
Employment Generation Programme (PMEGP), National Rural Livelihood Mission
(NRLM), Swarna Jayanti Shahri Rozgar Yojana (SJSRY) and Mahatma Gandhi National
Rural Employment Guarantee Act (MGNREGA) besides entrepreneurial development
programmes run by the Ministry of Micro, Small & Medium Enterprises.

Amendment to Indian Migrant Labour Act, 1979

1629. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state whether Government is bringing necessary
amendment in Under-state Migrant Labour Act, 1979 to make it more effective as more

than 10 crore migrant labourers are moving inside the country every day?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): The Inter-State Migrant Workmen
(Regulation of Employment and Conditions of Service) Amendment Bill, 2011 was
introduced in Rajya Sabha on 18.08.2011. It was referred to the Standing Committee
on Labour on 24.08.2011 for review and examination. The bill has been returned with
the recommendations to bring in comprehensive amendments in the Inter-State Migrant

Workmen (Regulation of Employment & Conditions of Service) Act, 1979.
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Comprehensive labour legislation for domestic workers

1630. SHRI RAMA CHANDRA KHUNTTIA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government is bringing a comprehensive labour legislation for
domestic workers for their social security, regulation of employment and healthcare;

and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) No, Sir.

(b) Does not arise in view of (a) above.

Impact of global economic slow down on Indian
labour and industry

1631. SHRI SUKHENDU SEKHAR ROY: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@) the year-wise and State-wise number of man-days generated by various

employment generation programmes under implementation during last three years;

(b) whether Government has conducted comprehensive study on the impact

of global economic meltdown on Indian labour and industry;
(c) if so, the details thereof;

(d) the State-wise number of workers who have lost their jobs due to closure

of various industries; and
(e) the role of Government in rehabilitating the affected workers?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) The information is given in
Statement-1 (See below)

(b) and (c) To assess the effect of economic slowdown on employment in India
since January, 2009, Labour Bureau, Ministry of Labour and Employment, has been
conducting Quarterly Quick Employment surveys in the selected labour-intensive and

export-oriented sectors namely textiles including apparels, metals, gems and jewellery,
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automobiles, transport, IT/BPO, leather and handloom powerloom. So far nineteen such
surveys have been conducted by Labour Bureau and reports released. According to
the survey results, overall estimated employment in all selected sectors has experienced
a net addition of 32.42 lakh jobs starting from the first survey (October, 2008 to
December, 2008) till the 19th Survey (July, 2013 to September, 2013). The sector-wise
changes in employment occurred during the period covered by the 19 quarterly surveys

conducted so far are given in Statement-II (See below).

(d) The detail of number of workers who have lost their jobs due to closure of
various industries State-wise as per information of Labour Bureau, Ministry of Labour

and Employment is given in Statement-1II (See below).

() Rajiv Gandhi Shramik Kalyan Yojana (RGSKY) has been introduced we.f.
01.04.2005. Unemployment allowance is paid to the insured person for a maximum period
of twelve months (we.f. 01.02.2009) who has been rendered unemployed involuntarily
on account of closure of factory/establishment, retrenchment or permanent invalidity
not less than 40% arising out of non-employment injury, in case contribution in respect
of him/her have been paid or payable for a minimum of three years (we.f. 11.09.2009,
earlier 5 years) prior to the loss of employment. The Insured Person and his/her family
is also entitled to medical care for a period of twelve months (we.f. 01.02.2009, earlier

6 months) from the date of unemployment.

Vocational Rehabilitation Skill Development Scheme under RGSKY (Tie-up between
ESIC and DG-E&T) is running short duration course of a few weeks or other longer
duration Courses of upto six months.The period of training must be within the period
when he is receiving Unemployment Allowance. If Insured Person/Insured Women (IP/
IW) secures gainful employment during the course of training he/she may opt whether
he/she shall continue the training. In case he/she prefers to take up a job, he/she
shall not be entitled to training. An Insured Person who ceases to be a beneficiary
under RGSKY shall not be eligible for this scheme, but a training course, once started,
shall be allowed to be completed if the Insured Person/Insured Women is not in
gainful employment.The training under this scheme shall be admissible only once in
entire life of an IP/IW. The IP/IW has to secure admission as per the entry norms of
the respective institute and the corporation will pay the entire fee charged and will
also reimburse second class to and fro rail/bus fare for the IP/IW who has to travel
for attending the training programme at Advanced Vocational Training Institute
(AVTI).
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B. Mahatma Gandhi National Rural Employment Guarantee Act

State Persondays generated (in lakh)
2010-11 2011-12 2012-13
1 2 3 4
Andhra Pradesh 3351.61 2939.34 3238.85
Arunachal Pradesh 31.12 0.73 3341
Assam 470.52 352.63 314.04
Bihar 1602.62 682.16 940.97
Chhattisgarh 111035 1206.76 1194.01
Gujarat 491.84 313.00 281.90
Haryana 84.20 109.36 128.87
Himachal Pradesh 219.46 270.13 262.02
Jammu and Kashmir 210.68 209.10 365.56
Jharkhand 830.90 609.71 566.40
Karnataka 1097.85 701.03 621.81
Kerala 480.34 633.10 837.74
Madhya Pradesh 2198.18 1688.98 1387.58
Mabharashtra 200.00 772.02 871.74
Manipur 295.61 224.07 285.11
Meghalaya 199.81 167.75 167.19
Mizoram 165.98 130.60 153.56
Nagaland 334.34 296.61 24531
Odisha 976.57 453.75 546.01
Punjab 7540 64.52 65.50
Rajasthan 302622 2120.55 2203.38
Sikkim 48.14 32.88 36.31

Tamil Nadu 2685.93 3015.75 4081.44
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1 2 3 4
Tripura 374.51 489.74 51851
Uttar Pradesh 334897 267336 1411.85
Uttarakhand 230.20 198.98 192.00
West Bengal 1553.08 1495.94 201839
Andaman and Nicobar 4.03 830 6.61
Islands

Dadra and Nagar Haveli 047 0.00 0.00
Daman and Diu 0.00 0.00 0.00
Goa 3.70 3.11 0.68
Lakshadweep 1.34 1.65 0.49
Puducherry 11.27 10.79 8.67
Chandigarh 0.00 0.00 0.00
ToTAL 25715.24 21876.36 2298591

C. State-wise Number of Mandays under UWEP component of SJSRY

during the years 2010-11, 2011-12 & 2012-13

(In lakhs)

SL. No. Names of the States/UTs 2010-11 2011-12 2012-13
1 2 3 4 5

1 Andhra Pradesh 1.73 0.79 4.00
2 Arunachal Pradesh 0.04 0.20 0.12
3 Assam 0.00 3.50 0.05
4 Bihar 0.00 0.00 0.00
5 Chhattisgarh 0.96 1.10 0.01

6 Goa 0.00 0.00 0.00
7 Gujarat 1.98 0.05 0.12

8 Haryana 0.33 0.55 0.06
9 Himachal Pradesh 0.00 0.00 0.00
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1 2 3 4 5

10 Jammu and Kashmir 0.00 0.00 0.00
11 Jharkhand 0.30 0.05 0.00
12 Karnataka 3.10 3.59 0.00
13 Kerala 0.16 0.96 0.00
14 Madhya Pradesh 4.16 5.02 0.91
15 Mabharashtra 5.37 3.88 0.85
16 Manipur 0.00 241 0.01
17 Meghalaya 0.68 0.00 0.01
18 Mizoram 0.28 0.25 0.33
19 Nagaland 0.99 0.59 0.25
20 Odisha 1.73 1.80 1.23
21 Punjab 0.11 0.00 0.00
2 Rajasthan 1.61 1.78 1.03
23 Sikkim 0.13 0.10 0.03
24 Tamil Nadu 14.45 7.00 0.00
25 Tripura 31.16 0.18 0.03
26 Uttarakhand 1.00 0.33 0.22
27 Uttar Pradesh 591 2.88 1.50
28 West Bengal 2.50 351 0.18
29 Andaman and Nicobar Islands  0.00 0.02 0.02
30 Chandigarh 0.00 0.00 0.00
31 Dadra and Nagar Haveli 0.00 0.00 0.00
32 Daman and Diu 0.00 0.00 0.00
3 Delhi 0.00 0.00 0.00
34 Puducherry 0.13 0.10 0.00

TorAL 78.80 40.63 10.95
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D. Physical progress under the SGSY during the
period 2010-11 fo 2012-13

SI. No. States/ U.T. No. of SHGs Total Swarozgaris
Formed Assisted
1 2 3 4
1 Andhra Pradesh 72184 600716
2 Arunachal Pradesh 2 1344
3 Assam 50265 289153
4 Bihar 38704 300500
5 Chhattisgarh 16051 141006
6 Goa 140 952
7 Gujarat 19985 97731
8 Haryana 8572 65349
9 Himachal Pradesh 2810 31929
10 Jammu and Kashmir 1366 9507
11 Jharkhand 17899 166577
12 Karnataka 24646 255310
13 Kerala 4867 86233
14 Madhya Pradesh 32777 237428
15 Maharashtra 27573 336143
16 Manipur 387 966
17 Meghalaya 3087 43669
18 Mizoram 333 6575

19 Nagaland 1249 10512
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1 2 3 4
19 Odisha 44388 298718
20 Punjab 1881 27336
2 Rajasthan 6462 215753
23 Sikkim 239 2631
24 Tamil Nadu 53450 405824
25 Tripura 7122 82143
26 Uttar Pradesh 128257 884382
27 Uttarakhand 14598 48111
28 West Bengal 93756 209681
29 Andaman and 70 807

Nicobar Islands
30 Daman and Diu 0 0

31 Dadra and 0 0
Nagar Haveli

32 Lakshadweep 01 0

33 Puducherry 332 4169

ToraL 673472 4861155
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Statement-111

(a) State and Industry-wise number of Permanent Closures
and Workers affected thereby during 2010

State/Union Territory Industry Code Number of Number of Workers
as per NIC-2008 Units affected
1 2 3 4
Chhattisgarh 13 1 905
TotaL 1 905
Himachal Pradesh 27 2 97
2 1 12
63 1 57
TotaL 4 166
Jharkhand 08 (D (.
ToTAL @ ()
Odisha 27 1 427
ToraL 1 427
Tripura 10 6 57
11 4 16
18 2 6
2 3 17
23 7 735
24 1 3
25 3 18
31 3 17
35 1 8
36 1 2
45 2 18

TotaL 33 897
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1 2 3 4
Puducherry 29 1 1
32 1 5
TotAL 2 6
ToraL
State Sphere 41 2401
Central Sphere D (..
Granp ToraL 42 2401
Note:

1. This statement is based on the returns/clarification received in the Bureau till 28-01-2014.

2. The information in respect of remaining States/Union Territories is either 'NIL' or 'Not

available'.

3. The information within brackets relates to Central Sphere.

- = Nil
.. = Not reported.

(b) State and Industry-wise number of Permanent Closures and
Workers affected thereby during 2011 (Provisional)

State/Union Territory Industry Code Number of Number of Workers
as per NIC-2008 Units Affected
1 2 3 4
Goa 29 1 42
36 2 39
ToraL 3 81
Gujarat 20 1 18
ToraL 1 18
Himachal Pradesh 20 1 25
27 2 &4
32 1 4
ToTAL 4 313
Karnataka 2 1 75
TotaL 1 75
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1 2 3 4
Mabharashtra - 6 670
ToraL 6 670
Tamil Nadu 13 1 73
TotaL 1 73
Tripura 10 7 52
18 9 52
1 12
2 1918
24 2 40
25 11 50
31 12 57
33 2 160
35 1 20
45 5 23
ToraL 72 2384
Uttarakhand 51 1 660
TotaL 1 660
TotAL:
State Sphere 89 4274
Central Sphere ) )
GranD TotaL &9 4274
Note:

1. This statement is based on the returns/clarification received in the Bureau till 28-01-2014.

2. The information in respect of remaining States/Union Territories is either 'NIL' or 'Not

available'.

3. The information within brackets relates to Central Sphere.

- = Nil
.. = Not reported.
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(c) State and Industry-wise number of Permanent Closures and Workers

affected thereby during 2012 (Provisional)

State/Union Territory Industry Code Number of Number of Workers
as per NIC-2008 Units Affected
1 2 3 4
Andhra Pradesh 2 1 65
24 1 125
25 3 110
ToraL 5 300
5
Goa 17 6 108
ToraL 6 108
Haryana 14 1 23
ToraL 1 23
Mabharashtra - 8 926
ToraL 8 926
Tripura 10 3 6
11 1 2
13 1 9
18 1 2
2 3 16
25 4 20
26 1 7
31 3 17
32 1 14
35 1 95

45 3 18
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1 2 3 4
52 1 12
58 1 6
ToTaL 24 224
Puducherry 26 | 2
TorAL: 1 22
ToraL:
State Sphere 45 1603
Central Sphere ) ¢
GranD TotaL 45 1603
Note:

1. This statement is based on the returns/clarification received in the Bureau till 28-01-2014.

2. The information in respect of remaining States/Union Territories is either 'NIL' or 'Not
available'.

3. The information within brackets relates to Central Sphere.
- = Nil.

.. = Not reported.

(d) State and Industry-wise number of Permanent Closures and Workers
affected thereby during 2013(Provisional)

State/Union Territory Industry Code Number of Number of Workers
as per NIC-2008 Units Affected
1 2 3 4
Andhra Pradesh 13 1 728
TotaL 1 728
Goa 24 1 43
27 1 104
55 1 4
ToraL 3 151
Karnataka 41 1 36

ToraL 1 36
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1 2 3 4
Tripura 01 1 7
10 9 155
13 1 25
16 2 15
18 12 62
2 1 14
23 26 2106
24 1 4
25 1 4
27 1 30
31 7 57
35 5 129
36 5 80
45 7 33
1 9
ToraL 80 2730
ToraL
State Sphere 85 3645
Central Sphere ) (-)
Granp ToraL &5 3645

Note:

1. This statement is based on the returns/clarification received in the Bureau till 28-01-2014.

2. The information in respect of remaining States/Union Territories is either 'NIL' or 'Not

available'.

3. The information within brackets relates to Central Sphere.

- = Nil.
.. = Not reported.

Increasing monthly pension paid to Senior Citizens

1632. SHRI PRABHAT JHA:
SHRIMATT KUSUM RAL:
SHRI ARVIND KUMAR SINGH:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to

state:
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(@) the details of pension being paid to senior citizens by Central Government;

(b) whether Government is spending only Rs. 124/- per capita per month on

senior citizens;
(c) if so, the details thereof and the rationale therefor;

(d) whether Government has received representations from several quarters to
increase the Central monthly pension for senior citizens to at least Rs. 2000/~ per capita

per month; and
(e) if so, the details thereof and response of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI MANIKRAO HODLYA GAVIT): (a) to (c) The Ministry of
Rural Development is implementing the Indira Gandhi National Old Age Pension Scheme
(IGNOAPS) under which Central assistance is given towards pension @ Rs. 200/- per
month to persons above 60 years and @ Rs. 500/- per month to persons above 80
years belonging to a household below poverty line. The States/UTs have been urged
to contribute at least an equal amount from their own resources to this Central

assistance.

(d) and (e) A Task Force has been constituted under the Chairmanship of Member,
Planning Commission to prepare a proposal for a Comprehensive National Social
Assistance Programme. The Task Force has considered various issues, demands and
suggestions relating to pensions, including old age pension, received from various
quarters and has submitted its report inter alia, recommending expanding the scope of

coverage and increasing the quantum of pension.
Shelter for mentally challenged girls in Mumbai

1633. SHRI D.P. TRIPATHI: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether Government is aware that in Mumbai there are no shelters for

mentally challenged girls;

(b) if so, whether they are citizens of the country and vulnerable both within

and outside homes;

(c) if so, whether the Government proposes to provide shelters to those under-

privileged girls; and
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(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) to (d) Providing shelter to
mentally challenged girls in Mumbai is a Sate matter. Information in this regard is not
centrally maintained. However, the Central Government supplements the efforts of the
State Government. National Trust for the Welfare of Persons with Autism, Cerebral
Palsy, Mental Retardation and Multiple Disabilities (National Trust) has set up a
Residential Care Centre under the Samarth Scheme in Mumbai for the Persons with

Autism, cerebral Palsy, Mental Retardation and Multiple Disabilities.
Audit of schemes institutes meant for persons with disabilities

1634. SHRI P. RAJEEVE: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@) whether the Comptroller and Auditor General (CAG) has undertaken an audit
of effectiveness and performance of national institutes and national schemes meant

for persons with disabilities on a national level,
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) to (¢) CAG conducted a
Performance Audit of one of the seven National Institutes for persons with disabilities,
namely, National Institute for the Orthopaedically Handicapped, Kolkata. The Audit
Report was laid on the Table of the Parliament on 61 September, 2011. The Report
mainly related to the issues of Infrastructure, Human Resources, Services and Research
& Development of the Institute. The Action Taken Report on the finding/observations
has been submitted to CAG on 26th November, 2013.

Further, CAG conducted an audit review of the various programmes for persons
with disabilities, implemented by the Central Ministries/States/UTs during the period
1998-99 to 2002-2003 and also implementation of the Persons with Disabilities Act, 1995
in the Central Government/States/UTs. CAG in its report no. 14 of 2004-Performance
Appraisal with regard to Empowerment of Disabled for the period ending on
31-3-2003, highlighted deficiencies in planning and implementation of schemes/

programmes meant for the welfare of persons with disabilities resulting in benefits not
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reaching the target groups. The Ministry submitted the Action Taken Note (ATN) on
the Report in July, 2005. CAG sought further information on action taken by various
State Governments/UTs and Central Ministries and comments of this Ministry on the
same. The Ministry has prepared a draft interim ATN in the matter and circulated the

same to various stakeholder for finalizing the same.
Scholarships not being provided to students in Uttarakhand

+1635. SHRI MAHENDRA SINGH MAHRA: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(@) the details of amount released to the State of Uttarakhand for scholarship
to the Scheduled Caste, Schedules Tribe, OBC and meritorious students of the State

during the last two years;

(b) whether Government is aware that studies are being hampered due to
students not receiving the scholarship amoBfit on time because of non-release of funds

under the abovesaid heads by the Centre; and

(c) if so, the details of the steps taken to ensure timely receipt of scholarship
by the students?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI MANIKRAO HODLYA GAVIT): (a) The Government is
implementing following scholarship schemes for the welfare of students of Scheduled
Caste, Scheduled Tribes and Other Backward Classes. The amount released for the

scholarship is given against each scheme:

SI. No. Name of Scheme Amount Released (Rs. in Lakh)
2011-12 2012-13
1 2 3 4
1. Pre-Matric Scholarship Scheme to Scheme 1597.18
the SC students in classes IX and X Operation
we.f. 1.7.2012.
2. Post-Matric Scholarship to the SC student 3376.54 1919.12

for studies in India

tOriginal notice of the question was received in Hindi.
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1 2 3 4

3. Pre-Matric Scholarship for OBC students 113.00. 116.09
4. Post-Matric Scholarship for OBC students 550.68 815.00
5. Scheme of Pre-Matric Scholarship for ST 0.00 26.00

student for class IX-X.

6. Post-Matric Scholarship for ST student 702.78 657.98

(b) and (c) No such report of studies being hampered due to non receipt of
scholarship in time has been received. The scholarship scheme for SC students is
open-ended and the final Central assistance is released based on the reports from
States/UTs. In the case of scholarship for OBC students, notional allocation of funds
is conveyed to the State Governments including State Government of Uttarakhand
requesting them send to proposals for release of funds to the extent of the amount
notionally allocated to them. As for the scholarship for ST students, ad-hoc grants
are released to the State/UTs, including State of Uttarakhand, at the beginning of the
financial year without waiting for formal proposal from them so as to ensure timely

disbursement of scholarship.
Reporting system for elder abuse

1636. SHRI C.M. RAMESH: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@) whether it is a fact that institutions and reporting system for elder abuse

are absent in the country;
(b) if so, the reasons therefor; and

(c) if not, the details of the institutions and reporting system available in the

country?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) to (¢c) The Government has
enacted the Maintenance and Welfare of Parents and Senior Citizens Act, 2007 in
December, 2007 which, inter-alia, makes maintenance of parents/senior citizens by
children/relatives obligatory and justiciable through Tribunals; provides for revocation
of transfer of property by senior citizens in case of negligence by children/relatives;

penal provisions for abandonment of senior citizens; medical facilities for senior
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citizens; and protection of life and property of senior citizens. The Act has to be
brought into force by individual State Governments. So far, all States and Union
Territories barring Himachal Pradesh and Jammu & Kashmir have done so. It is not
applicable to the State of Jammu and Kashmir, while Himachal Pradesh has its own

Act for senior citizens.

The Ministry of Home Affairs, Government of India has also issued detailed
advisories dated 27.3.2008. and 30.08.2013 to all the State Government/UTs, who are
primarily responsible for prevention, detection, registration, investigation and
prosecution of crime including crime against senior citizens as "Police" and "Public
order" are state subjects. The Ministry of Home Affairs in its advisories has advised
the States/UTs to take immediate measures to ensure safety and security and for
elimination of all forms of neglect, abuse and violence against old persons through
initiatives such as identification of senior citizens; sensitization of police personnel
regarding safety, security of older persons; regular visit of the beat staff; setting up
of toll free senior citizens helplines; setting up of senior citizen security cell; verification

of domestic helps, drivers, etc.
Persons with mental disabilities in the country

1637. DR. CHANDAN MITRA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) the State-wise and Union Territory-wise total number of persons with mental

disabilities in the country;

(b) whether Government proposes to-set up a National Institute of Mental
Health Rehabilitation;

(c) if so, the details thereof;

(d) whether it is a fact that most of the intellectual disabilities occur due to

head injury followed by illness during childhood; and

(e) if so, the steps taken by Government to identify the issues and ensure
early intervention to reverse the trend of growing number of intellectual disabilities in

the country?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) Number of persons with mental
retardation (State and Union Territory-wise) in the country, as per the census 2011, is

given in Statement (See below).
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(b) and (c) In the Twelfth Five Year Plan there is a new scheme for establishment
of a National Institute for Mental Health Rehabilitation. The Government has already
initiated action to set up the Institute in consultation with National Institute of Mental

Health and Neuro Sciences, Bangalore. The proposal is at a nascent stage.

(d) There are many causative factors of Intellectual disabilities, including
malnutrition, infection, for e.g. Encephalitis or Meningitis; injury to the brain during

delivery etc.

(¢) National Trust for the Welfare of Persons with Autism, Cerebral Palsy,
Mental Retardation and Multiple Disabilities (National Trust) is running Aspiration'
an early intervention programme to enhance capabilities and help children achieve as
many crucial milestones as possible, with therapy and social education, prevent
secondary impairment and adapt the social and physical environment. 79 Early
Intervention Centres have been set up in the country. National Trust and National
Institute of Mentally Handicapped conduct training programmes for Capacity Building

of Non Government Organizations in providing early intervention techniques.
Statement

Disability Data as per Census 2011

SI. No. State Mental Retardation
Total Males Females

1 2 3 4 5
01 Jammu and Kashmir 16724 9798 6926
02 Himachal Pradesh 8986 5310 3676
03 Punjab 45070 27332 17738
Oa Chandigarh 1090 683 407
05 Uttarakhand 11450 6952 4498
06 Haryana 30070 19268 10802
07 NCT of Delhi 16338 10385 5953

08 Rajasthan 81389 52533 28856
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1 2 3 4 5
09 Uttar Pradesh 181342 113841 67501
10 Bihar 89251 55335 33916
11 Sikkim 516 274 242
12 Arunachal Pradesh 1264 635 629
13 Nagaland 1250 666 584
14 Manipur 4506 2436 2070
15 Mizoram 1585 43 742
16 Tripura 4307 2358 1949
17 Meghalaya 2332 1235 1097
18 Assam 26374 14864 11510
19 West Bengal 136523 76270 60253
20 Jharkhand 37458 21601 15857
21 Odisha 72399 40320 32079
2 Chhattisgarh 33171 17562 15609

Madhya Pradesh 77803 46571 31232
24 Gujarat 66393 39309 27084
25 Daman and Diu 176 98 78
26 Dadra and Nagar Haveli 180 95 85
77 Maharashtra 160209 90408 69801
28 Andhra Pradesh 132380 70272 62108
29 Karnataka 93974 49501 44473
30 Goa 1817 965 852

31 Lakshadweep 112 75 37
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1 2 3 4 5
37 Kerala 65709 35614 30095
33 Tamil Nadu 100847 55854 44993
34 Puducherry 1795 978 817
35 Andaman and Nicobar Islands 294 160 134

ToTAL 1,505,624 870,708 634,916

Proposals from States for declaration of Castes as Scheduled Castes

1638. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@) the State-wise number of castes proposed by State Governments to be

declared as Scheduled Castes and pending with Central Government, till date;
(b) the steps taken by Government so far on the proposals; and
(c) the reasons for delay and/or non acceptance of the proposals?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI MANIKRAO HODLYA GAVIT): (a) State-wise details of
number of proposals received for inclusion of castes in the list of Scheduled Castes

and pending with the Central Government are as under:

State/ Union Territory No. of proposals
1 2

1. Chhattishgarh 4

2. Haryana 1

3. Jammu and Kashmir 3

4. Jharkhand 1

5. Karnataka 1

6.  Kerala 3

7.  Madhya Pradesh 1
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1 2

8  Manipur 1
9.  Odisha o2)
10.  Uttar Pradesh 3
11.  Uttarakhand 1
12. Delhi 2
13.  Dadra and Nagar Haveli 1
ToraL 4

(b) and (c) The proposals made by the States Governments/ Union Territory
Administrations for inclusion of castes in the list of Scheduled Castes are processed
in consultation with the Registrar General of India and National Commission for

Scheduled Castes, on case to case basis, as per approved Modalities.
Fixed tenure of chairperson under RCI Act

1639. SHRI P. RAJEEVE: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@) whether as per the Rehabilitation Council of India (RCI) Act, there is a fixed

tenure for the post of its Chairperson; and
(b) if so, the term limit for the post of Chairperson?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) and (b) As per the
Rehabilitation Council of India Act, 1992, the Chairperson or a member shall hold office
for a term of two years from the date of his appointment or until his successor shall

have been duly appointed, whichever is longer.
India's share in global textile market
1640. DR V. MAITREYAN: Will the Minister of TEXTILES be pleased to state:

(@) whether India's global textile market share is 4.5 per cent and is expected

to increase to 15 per cent in two years;

(b) if so, the steps taken to increase annual production of textile goods to
$220 billion by 2020;

(c) whether India needs to import 20 lakh looms;

(d) if so, the steps taken by Government to promote local textile machinery

manufacturers for processing shuttleless looms;



234 written Answers to [RAJYA SABHA] Unstarred Questions

(¢) whether the Southern India Mills Association (SIMA) and Confederation
of Indian Textile Industry (CITI), have requested for policy support from Government
for growth and development; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) As per data released by WTO Secretariat for
the calendar years 2009, 2010 and 2011, the share of Indian textiles and clothing exports
in world's export were 3.98%, 3.98% and 4.11% respectively. The Government has made
various policy interventions to increase the Indian share in global trade and to increase
annual production of textile goods including the schemes like Technology Upgradation
Fund Scheme, Scheme for Integrated Textiles Park, Integrated Skill Development Scheme

and Integrated Processing Development Scheme.
() No.
(d) Does not arise.

(e) and (f) The Ministry of Textiles has been in receipt of representations from
various Councils and Industry Associations including SIMA and CITI for policy
support. The recommendations of the Ministry of Textiles on the proposals have been

sent for consideration/inclusion in Foreign Trade Policy and Budget 2014-15.
Joint ventures with foreign players

1641. SHRI MOHD ALI KHAN: Will the Minister of TEXTILES be pleased to

state:

(@) whether it is a fact that several projects are coming up in joint ventures

with foreign players who are transferring technical know-how; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI): (a) Yes, Sir. As per the Baseline survey report conducted
by Ministry of Textiles in the year 2009 and feedback gathered during various
interactions with industry at different forums, there are many joint ventures happening

in the field of technical textiles.

(b) The details of all such Joint Ventures are not maintained by the Government.
However, based on the secondary research, some latest Joint Ventures made by Indian
industries with enterprises of developed nations for the manufacture of high end

technical textiles are given in Statement.



235

Unstarred Questions

[5 February, 2014]

Written Answers to

Aq paoueuy oq 03 pasoddns juswusoAur oyJ,
‘uonjeoridde 1ojeredos A1opeq pue uoneIy
DJVAH 103 sionpoid Juronpoid jo oqedes
oq [ YoIyMm enyseleye]y ‘peqedueiny Ieou
[[TW M3U & Jo uononysuod papnour ueyd oy,
‘dnoi3 yieN o) pue A29H USOMIOQ POULIO)

AL 9} JO WBU oY) ST POy YeAlid (BIpu) payun ajeattq (erpuy) Auedwo) vsn 0
Auedwo) Surpei] 9soA 2 Yroms3uI[[oH Surpei], 9soA 2 yIomsIuI[oq 9SOA 29 PIOMSSUI[[OH dnoin yieN Z
/ul02°au1]
SSoUISNGNPpUIYaY] MMM //:d]1y:90IN0g
‘S1BA
OAIJ 9} IOAO 91010 ()8 MNIJ JO IUSWISIAUL
sopnpout 1] *dnoIn d d JO %6% Pue puIAly
Jo diys-1omuaed K3mbo o416 yim dn 30s usaq
S 9INJUIA JUIOf O], 'SOLIqe] SSe[S [eIxe [jnu Kueuren)
pUE [BUOLORIIPIUN UIAOA\ 90NpoId [[Im Af oY T, Py ansodwio) (d pUIATY ‘dnoin) ssein 10q14 Ad "PYT puIAlY 1
S 1% € (4 I
QINUSA JUIOf Y} JO SWEN ug1210, ueIpuy
s[releq Auedwo)) Jo owreN "ON IS

saj13xa) po1UYI2] pud Y31y fo 24mpovfnuvui ayj 10f SUODN

padojaaa(q fo sasiidiojua yim SaLysnpul uvipuj Aq appui Sainjuaq Juiof Jo Spviaq

JUIWIIDIS



Unstarred Questions

[RATYA SABHA]

Written Answers to

236

w02 so1svidp 2240futa4 MMM/ dpy :99IN0S

‘gouoradxa

uo1)BI1IqEJ soj1sodwod ooedsoioe
JO sopeoop pue moy-mouy 3Junnjoejnuewl
uorold s,uewey Aq poourqud 9q [[IM
Al UL 1oaew rsodwoo soedsoroe 9ousjop
pue [e10IOWWOD [eqOo[H JOo judwairnbal

oyl 031 19)80 Aqurewrad M Al 9UL

(uonyepunoy A3nba

puelq eIpuj) /340 ‘foqimmm//:dipy :90IN0S
saInyeoy 93pa Jurpes|

s sponpord 1o 0} (priom oY) ur K10393e0
oJed QUIUTWY dYy} Ul s193uold) $a0In0sal DY
[eqo[3 Jo saniiqedes [eo1UYOd) 9Y) UO PAI[AI
AJoa1suayxd sey (TTD) aamuoA jutof ayy, pr1
IoA9T ueisnpuly pue ySn Jo ‘uonerodio)
NIR[D-A[IOQUUTY] USIMI(Q POWLIO) INJUdA jurof
05:0S © St (TTD30) "P¥T 40AdT HIe[D-AIquurs|
JWoD UOIYSDY 7a4q1fmmmyy/:dipy :90IN0S
‘owied SurSeuew pue OUMO

Kuofew oty Sureq A9H yim ‘saruedwiod yjoq

‘P¥T 1Ad BIPU]
- soysodwio) uewWEY] 000Uy

(TTOY) 'PYT 1A SHe[D-A[oquiry]

vsn “ouf
dnoin) soedsoroy uewey Py IAd 000Uy

S

vSn ‘OO pyT Ieadniun
uonjeiodio)) yIe[D-Aoquurs uelsnpury
€ (4




237

Unstarred Questions

[5 February, 2014]

Written Answers to

uroo'sauneIRIpul ‘Mmm//:dny 201n0g
‘Jere(nn ‘uoeSroquin

je spiepuels [eqo[3 Suneow syrun 3urssaooid
soriqey prweiedjod sy dn Suryes 1oj
yoddns Teoruyool TS popraoid sey neeg

wWod "UONYSDJ7a4q1f/ MMmM//:dNY :90IN0g
‘sjonpoad

oyl [[9s 031 >Iomjou Sunediew jJSea
s)1 asn [[im dnoiny oofef oY) searoym Al oy}
1o} moymouy| oy} paplaoid sey JnSUONISIAU]
‘010 sped Ajurojewr  ‘spediopun  se
yons sponpoad suar3Ay sonpoxd [im Ar YL,

(1dD3IS)
‘P¥T “1Ad eIpu] JeSwnsny 1jees

Ape (dS) dnoin neeg

UpIMS “INSUONISIAU]

Pr1 1Ad
saje1odio)
IeJwnsmy]

P¥T Ad
s[eo13ang oofer

S



238  Written Answers to [RAJTYA SABHA] Unstarred Questions

Growth of technical textiles

1642. SRIMATI T. RATNA BAI: Will the Minister of TEXTILES be pleased to

state:
(@) whether technical textiles are poised for a 20 per cent growth; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI): (a) Yes, Sir.

(b) Based on the baseline survey report of technical textile industry in India
and past trends, the sub-group on technical textiles for Twelfth Five Year Plan has
projected growth rate of technical textiles at 20% per annum. The sub-group had
estimated the overall Indian market size for the year 2012-13 as Rs. 75925 crore and
projected the market size for the year 2016-17 as Rs. 158540 crore.

Share of technical textile in all forms of textiles

1643. SHRIMATI T. RATNA BAI: Will the Minister of TEXTILES be pleased to

state:

(@) whether it is a fact that the world over, the share of technical textiles in all
forms of textiles is 65 percent, whereas its share in the country is only 10 to 15 percent;

and

(b) if so, the details thereof comparatively and the steps being taken to improve

the share of our country in future?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI): (a) The share of technical textiles in all forms of textiles

world over is 18.70% whereas the share of technical textiles in India is 11.43%.

(b) The Government of India, Ministry of Textiles has taken several steps for
the growth and development of technical textiles by which the share of Indian technical

textiles will improve. Some of the main steps are as follows:

- Scheme for Growth and Development of Technical Textiles (SGDTT): This
scheme was launched for tapping the potential of technical textiles and to
encourage investments in this industry, during the year 2007-08 with an

outlay of Rs. 46.60 crore. It had three components namely Baseline Survey,
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Creation of Awareness and Setting up of four Centres of Excellence. The

scheme completed its tenure in the year 2010-2011.

- Technology Mission on Technical Textiles (TMTT): Government has
launched the Technology Mission on Technical Textiles with two Mini
Missions for five years starting from the year 2010-11 with an outlay of
Rs. 200 crore. The main objectives of the scheme include standardization,
creating common testing facilities with national/international accreditation,
indigenous development of prototypes and resource center with I.T.
infrastructure and support for domestic & export market development of

technical textiles etc.

- Formulation of special schemes for the North East Region for demonstrating
improvement in agriculture & infrastructure through the increased usage

and promotion of Agro and Geo Technical Textiles, respectively.

- Major machinery for manufacture of technical textiles has been covered
under Technology Upgradation Fund Scheme (TUFS) with 10% capital
subsidy in addition to 5% interest reimbursement to the specified technical

textile machinery.

- Under the Scheme for Integrated Textile Parks (SITP), the Government
provides assistance for creation of infrastructure in the parks to the extent

of 40% limited to Rs. 40 crore in which technical textile units can also benefit.

- The major machinery for production of technical textiles is covered in the

concessional customs duty list of 5%.

- Specified technical textile products are covered under Focus Product
Scheme. Under this scheme, exports of these products are entitled for duty

credit scrip equivalent to 2% of FOB value of exports.
Launching of Integrated Processing Development Scheme (IPDS)

1644. Dr. PRADEEP KUMAR BALMUCHU: Will the Minister of TEXTILES be

pleased to state:

(@) whether it is a fact that government has approved the launching of a new
Integrated Processing development Scheme (IPDS) to establish four to six Brown Field
projects and three to five Green Field projects addressing the environmental issues

faced by textile processing units;
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(b) if so the details thereof; and

(c) the details of the facilities and incentives being offered to the projects
considered under this scheme?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) Yes, Sir. The Government has approved the
launching of a new Integrated Processing Development Scheme (IPDS) to establish
four to six Brown Field projects and three to five Green Field projects with a total
cost of Rs. 500 crore to address the environmental issues faced by the textile processing
units. The scheme will provide government support for establishing common
infrastructure to catalyse private sector investments in the major processing clusters.
The scheme parameters envisage Government support limited to 50% of the project
cost with ceiling limit of Rs.75 crore.

The projects under the scheme would cover the following:

Group A - Water treatment & effluent treatment plant and technology (including
marine, Riverine and ZLD).

Group B - Common infrastructure such as captive power generation plants on
technology preferably renewable/green technology,

Group C - Common facilities such as Testing Laboratories and R&D centers.

Government of India grant will be mandatory for Group A only. The Government
of India grant shall not be used for procurement of Land. The land will be purchased/
arranged by the SPV. The cost of land will not be part of the total project cost.

The scheme would also be applicable for Technology up-gradation and capacity
enhancement of the above mentioned facilities in existing Textile Clusters.

(c) The details of the facilities and incentives being offered to the projects
considered under this scheme are as under:

The Special Purpose Vehicle shall fund the project through a mix of equity from
members of industry, grant support from Ministry of Textile/State Government, and
the loan from Banks and Financial Institutions. The Government of India support under
the scheme by the way of grant would be limited to 50% of the project cost, with a
ceiling of Rs. 75 crore for projects with Zero Liquid Discharge Systems and Rs.10
crore for projects with conventional treatment systems. Support for marine discharge
projects would be analyzed on a case to case basis with a maximum ceiling of Rs.75
crore.

The project cost shall be borne by the Center, State, Beneficiary, Bank loan in
the ratio of 50:25:15:10 respectively.
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Deviation of NTC from its envisaged policies

1645. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of TEXTILES be

pleased to state:

(@) whether it is a fact that the working of National Textile Corporation (NTC)

is not satisfactory and is detrimental to the very aim of its inception;
(b) if so, the details thereof and the reasons therefor;

(c) whether the Ministry is of the view that NTC is deviating from its envisaged
policies and that is why its country-wide show-rooms are running into losses and

closing down subsequently; and

(d) the steps being taken by Government to bring the NTC back onto its track
and improve the reliability on the working of NTC to the satisfaction of the earmarked

goals?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI): (a) No Sir. Department of Public Enterprises has rated the
performance of NTC as Good in 2011-12 and Very good in 2012-13.

(b) Does not arise.

(c) National Textile Corporation is not deviating from its envisaged policy to
rehabilitate and modernize sick textile mills after takeover and expand them wherever
necessary with a view to make them economically viable. The country wide showrooms
went into losses due to location, lack of infrastructure, dilapidated look, low presence
of adequate merchandise etc. The company has prepared comprehensive plan for
revamping its showrooms, and work is on track for 22 showrooms identified for

revamping in the 1st phase.

(d) On account of obsolete technology, excessive manpower, poor productivity
etc. National Textiles Corporation and its subsidiaries were referred to Board for
Industrial and Financial Reconstruction (BIFR) during 1992 to 2005. All subsidiaries
were merged in one holding company in 2006. Now, NTC is implementing BIFR
approved modified revival scheme (MS-08), on self financing basis through sale of
assets of unviable mills and surplus assets of viable mills, under which 21 mills have
been modernized and 1 mill is slated to be set up as technical textiles in Udaipur.
2 mills have been partially revived by NTC itself and 5 mills are being managed through

joint venture route.
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Dilution of compulsory use of jute packaging material

1646. SHRI SUKHENDU SEKHAR ROY: Will the Minister of TEXTILES be pleased

to state:

(@) whether Government has decided to reduce the compulsory use of jute

packaging material in Sugar to 20 per cent compared to 40 per cent earlier;

(b) whether Government has decided to allow 30 per cent further discretionary

dilution in use of jute packaging materialr in foodgrains;

(¢c) if so, whether such decision protects interests of persons engaged in
production of raw jute and jute packaging material envisaged in Jute Packaging Material

(Compulsory Use) Act; and

(d) whether in the Apex Court Government challenged recent Gujarat High Court

Division Bench judgement confirming its 15th June, 2010 order; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI): (a) Yes, Sir. For the Jute Year 2013-14, minimum 20 percent
of sugar would be compulsorily packed in jute packaging material. If sufficient quality
of jute bags are available, even more than 20 percent of sugar could be packed in

Jjute packaging material.

(b) Yes, Sir.
(¢) Yes, Sir.
(d) No, Sir.

(c) As per the judgement of the Hon'ble Gujarat High Court (Double Bench)
dated 15th June, 2010, the Hon'ble High Court has ruled that in determining the
reservations under the Jute Packaging Materials (Compulsory use in Packing
Commodities) Act, 1987 (JPM Act), the Government is required to conspicuously and
religiously follow the provisions of the JPM Act, 1987 while taking a decision under
the Act. As per the parameters prescribed in Section 4(2) of the JPM Act, 1987, the
Government arrives at a decision on the percentage of certain essential commodities
to be packed in the jute packaging material for a particular jute year. Since the
judgement of the Hon'ble High Court is consistence with the JPM Act, there is no
need for filing appeal in the Apex Court.
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Funds to Bihar under youth welfare programme

1647. SHRI RAM KRIPAL YADAV: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(@ how much amount have been allocated and released to Bihar under youth

welfare programme in last three financial years; and

(b) whether the State Government has spent total amount released to it or there

is unspent amount and if so, the year-wise details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI JITENDRA SINGH): (a) and (b) The Government has released funds
to Bihar Government under the Centrally Sponsored Scheme of National Service
Scheme (NSS). The Govt. has also released funds to the Nehru Yava Kendra Sangathan
(NYKS) for carrying out various programmes of youth development in the State of
Bihar.

The details of funds released and unspent balance in respect of Bihar during

last three financial years, are as under:

(Rs. in crore)

Name of the Funds released Details of unspent Balance/
Scheme 2010-11 2011-12. 2012-13 Remarks
NSS 1.19 0.90 NIL Necessary Audited statement

of accounts from the State
Government for the last three
financial year is awaited.

NYKS 6.68 5.06 6.90 2010-11 - 1.56
2011-12 - 0.90

2012-13 - 3.26

Shortage of women umpires/referees in the country

1648. DR. T.N. SEEMA: Will the Minister of YOUTH AFFAIRS AND SPORTS be

pleased to state:

(@ whether there is a scarcity of women umpires/referees of national/

international standards in various sports disciplines in the country;
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(b) if so, the details thereof along with the reasons therefor;

(c) whether the scarcity of women coaches/trainers, lack of sports schools and

sponsors for sports women are major factors;
(d) if so, the steps taken/proposed to be taken in this regard,;

(e) whether Government proposes to introduce any new scheme to provide

more importance to women in sports; and
(f) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI JITENDRA SINGH): (a) Yes, Sir. There is generally a shortage of women

umpires of national/international standards in various sports disciplines in the country.

(b) The detailed position is available with the National Sports Federations
(NSFs). However, the position in respect of some sports disciplines is available with
the Ministry. While the All India Tennis Association has informed that there is no
shortage of women umpires/match officials for tennis, some other NSFs namely Table
Tennis Federation of India, Yachting Association of India and Rowing Federation of
India have informed that they have very few women umpires/match officials for their
discipline of sports. Also, the Board of Control for Cricket in India (BCCI) has informed
that there are very few women umpires/match officials in cricket. Some of the main
reasons for the shortage appear to be lack of training facilities and limited availability

of women for umpiring as a career.
(¢) Yes, Sir.

(d) 'Sports' is a State subject. Moreover, development and promotion of various
disciplines of sports including grooming and training of umpires/referees and other
match officials is the responsibility of the National Sports Federation (NSF) which are
autonomous in their functioning. The Central Government only supplements their
efforts by way of releasing grants for Sports Infrastructure, providing financial
assistance for participation in international competitions abroad, holding international
competitions in India, conducting national championships, purchase of equipments,

conducting coaching camps, etc.

In order to encourage sportspersons including women to pursue sports coaching

and umpiring as a career, the Government has revised the Scheme relating to Talent
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Search and Training under which match officials, Coaches and supporting personnel
will be assisted for undergoing specialized training in the relevant disciplines/

areas.

Recently the Sports Authority of India has recruited 174 Assistant Coaches in

various sports disciplines. Out of them 35 are women.

The Government also provides assistance to the deserving athletes including

women under the scheme of National Sports Development Fund (NSDF).
(e) No, Sir.

(f) The existing schemes of the Government and SAI aim at encouraging
women to participate in sports. Government organizes competition exclusively for

women under the scheme of Panchayat Yuva Krida Aur Khel Abhiyan (PYKKA).

PAPERS LAID ON THE TABLE

St TR AT (STR USW): AT STFHAR SF, .. ().
. I MU (TR TQY): ST ..(FaeH)...

MR. DEPUTY CHAIRMAN: I will give you a chance. ...(Interruptions)... Let me
take up Papers to be laid on the Table. ... (Interruptions)... After this, I will call you.
...(Interruptions)... Let me do this.

...(Interruptions)...

Report and Accounts (2012-13) of NEZCC, Dimapur

and related papers

THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI KATOCH):
Sir, I beg to lay on the Table, a copy each (in English and Hindi) of the following

papers:—

(@ Annual Report and Accounts of the North East Zone Cultural Centre
(NEZCC), Dimapur, Nagaland, for the year 2012-13, together with the

Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Centre. [Placed in
Library. See No. L.T. 10660/15/14]
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Notification of the Ministry of Information and Broadcasting

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI MANISH TEWARI): Sir, I beg to lay on the Table, under
sub-section (3) of Section 22 of the Cable Television Network (Regulation) Act, 1995,
a copy (in English and Hindi) of the Ministry of Information and Broadcasting
Notification No. S.0. 2693 (E), dated the 6th September, 2013, specifying the names of
channels to be re-transmitted by the cable operators in their cable services and the
manner of reception and re-transmission of such channels. [Placed in Library. See No.
L.T. 10529/15/14]

Notifications of the Ministry of Home Affairs

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPALLY RAMACHANDRAN): I beg to lay on the Table, under sub-
section (2) of Section 148 of the Delhi Police Act, 1978, a copy each (in English and
Hindi) of the following Notifications of the Ministry of Home Affairs:—

(1) No. 13/17/2002/HP-1 /Estt./3445 - 3448, dated the 24th September, 2013,
publishing the Delhi Police (Appointment and Recruitment) (Amendment)
Rules, 2013.

(2) No. F. 13/3/2004/HP-I /Estt./3449 - 3452, dated the 24th September, 2013,
publishing the Delhi Police (Appointment and Recruitment) (Amendment)
Rules, 2013.

(3) F. No. 13/38/2009/HP-I /Estt./3522 - 3525, dated the 22nd October, 2013,
publishing the Delhi Police (Appointment and Recruitment) (Amendment)
Rules, 2013. [Placed in Library. See No. L.T. 10675/15/14]

Reports and Accounts (2012-13) of various councils and related papers

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI RAJIV
SHUKLA): Sir, on behalf of Shrimati Panabaka Lakshmi, I beg to lay on the Table, a
copy each (in English and Hindi) of the following papers:—

(1) (a) Fifty-ninth Annual Report and Accounts of the Cotton Textiles Export
Promotion Council (Texprocil), Mumbai, for the year 2012-13, together
with the Auditor's Report on the Accounts.
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Review by Government on the working of the above Council.

Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above. [Placed in Library. See No. L.T. 10619/15/14]

Annual Report and Accounts of the Apparel Export Promotion Council
(AEPC), New Delhi, for the year 2012-13, together with the Auditor's

Report on the Accounts.
Review by Government on the working of the above Council.

Statement giving reasons for the delay in laying the papers mentioned
at (ii) (a) above. [Placed in Library. See No. L.T. 10618/15/14]

Fifty-ninth Annual Report and Accounts of the Synthetic and Rayon
Textiles Export Promotion Council (SRTEPC), Mumbali, for the year
2012-13, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Council.

Statement giving reasons for the delay in laying the papers mentioned
at (iii) (a) above. [Placed in Library. See No. L.T. 10617/15/14]

L  Report, Supplementary and Explanatory Memorandum (2007-09) of NCSC, New

Delhi and related papers

II.  Reports and Accounts (1992-93 to 2011-12) of Dr. Ambedkar Foundation, New
Delhi and related papers

ARSI 3R BT darerd § g w31l (3ft AifdreRE e k). 98Iy,
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1)

A copy each (in English and Hindi) of the following papers, under
clause (6) of article 338 of the Constitution of India:—

(@) Fourth Annual Report of the National Commission for Scheduled
Castes (NCSC), New Delhi, for the years 2007-09.

(b) Supplementary to the Fourth Annual Report of the National
Commission for Scheduled Castes (NCSC), New Delhi, for the
years 2007-09.

(c) Explanatory Memorandum on the Fourth Annual Report of the
National Commission for Scheduled Castes (NCSC), New Delhi,
for the years 2007-09.
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Statement (in English and Hindi) giving reasons for the delay in laying

the papers mentioned at (1) above. [Placed in Library. See No. L.T.
10676/15/14]

II. A copy each (in English and Hindi) of the following papers:—

0

(i)

(iii)

(iv)

v)

(@)

(b)

(b)

(@)

(b)

Annual Report and Accounts of the Dr. Ambedkar Foundation,
New Delhi, for the year 1992-93, together with the Auditor's

Report on the Accounts.

Statement giving reasons for the delay in laying the papers
mentioned at (i) (a) above. [Placed in Library. See No. L.T. 10677/
15/14]

Annual Report and Accounts of the Dr. Ambedkar Foundation,
New Delhi, for the year 1993-94, together with the Auditor's

Report on the Accounts.

Statement giving reasons for the delay in laying the papers

mentioned at (ii) (a) above.

Annual Report and Accounts of the Dr. Ambedkar Foundation,
New Delhi, for the year 1995-96, together with the Auditor's

Report on the Accounts.

Statement giving reasons for the delay in laying the papers

mentioned at (iii) (a) above.

Annual Report and Accounts of the Dr. Ambedkar Foundation,
New Delhi, for the year 1996-97, together with the Auditor's

Report on the Accounts.

Statement giving reasons for the delay in laying the papers

mentioned at (iv) (a) above.

Annual Report and Accounts of the Dr. Ambedkar Foundation,
New Delhi, for the year 1997-98, together with the Auditor's

Report on the Accounts.

Statement giving reasons for the delay in laying the papers

mentioned at (v) (a) above.
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Annual Report and Accounts of the Dr. Ambedkar Foundation,
New Delhi, for the year 1998-99, together with the Auditor's

Report on the Accounts.

Statement giving reasons for the delay in laying the papers

mentioned at (vi) (a) above.

Annual Report and Accounts of the Dr. Ambedkar Foundation,
New Delhi, for the year 1999-2000, together with the Auditor's

Report on the Accounts.

Statement giving reasons for the delay in laying the papers

mentioned at (vii) (a) above.

Annual Report and Accounts of the Dr. Ambedkar Foundation,
New Delhi, for the year 2000-01, together with the Auditor's

Report on the Accounts.

Statement giving reasons for the delay in laying the papers

mentioned at (viii) (a) above.

Annual Report and Accounts of the Dr. Ambedkar Foundation,
New Delhi, for the year 2001-02, together with the Auditor's

Report on the Accounts.

Statement giving reasons for the delay in laying the papers

mentioned at (ix) (a) above.

Annual Report and Accounts of the Dr. Ambedkar Foundation,
New Delhi, for the year 2002-03, together with the Auditor's

Report on the Accounts.

Statement giving reasons for the delay in laying the papers

mentioned at (x) (a) above.

Annual Report and Accounts of the Dr. Ambedkar Foundation,
New Delhi, for the year 2003-04, together with the Auditor's

Report on the Accounts.

Statement giving reasons for the delay in laying the papers

mentioned at (xi) (a) above.
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Annual Report and Accounts of the Dr. Ambedkar Foundation,
New Delhi, for the year 2004-05, together with the Auditor's

Report on the Accounts.

Statement giving reasons for the delay in laying the papers

mentioned at (xii) (a) above.

Annual Report and Accounts of the Dr. Ambedkar Foundation,
New Delhi, for the year 2005-06, together with the Auditor's

Report on the Accounts.

Statement giving reasons for the delay in laying the papers

mentioned at (xiii) (a) above.

Annual Report and Accounts of the Dr. Ambedkar Foundation,
New Delhi, for the year 2006-07, together with the Auditor's

Report on the Accounts.

Statement giving reasons for the delay in laying the papers

mentioned at (xiv) (a) above.

Annual Report and Accounts of the Dr. Ambedkar Foundation,
New Delhi, for the year 2007-08, together with the Auditor's

Report on the Accounts.

Statement giving reasons for the delay in laying the papers

mentioned at (xv) (a) above.

Annual Report and Accounts of the Dr. Ambedkar Foundation,
New Delhi, for the year 2008-09, together with the Auditor's

Report on the Accounts.

Statement giving reasons for the delay in laying the papers

mentioned at (xvi) (a) above.

Annual Report and Accounts of the Dr. Ambedkar Foundation,
New Delhi, for the year 2009-10, together with the Auditor's

Report on the Accounts.

Statement giving reasons for the delay in laying the papers

mentioned at (xvii) (a) above.
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(xviii)(a) Annual Report and Accounts of the Dr. Ambedkar Foundation,
New Delhi, for the year 2010-11, together with the Auditor's

Report on the Accounts.

(b) Statement giving reasons for the delay in laying the papers

mentioned at (xviii) (a) above.

(xix) (a) Annual Report and Accounts of the Dr. Ambedkar Foundation,
New Delhi, for the year 2011-12, together with the Auditor's

Report on the Accounts.

(b) Statement giving reasons for the delay in laying the papers

mentioned at (xix) (a) above.

(xx) Review by Government on the working of the above Foundation.
[Placed in Library. For (ii) to (xx) See No. L.T. 10677/15/14]

Report and Accounts (2012-13) of the Rehabilitation Council of India
New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): Sir, I beg to lay on the Table, a
copy each (in English and Hindi) of the following papers: —

(@ Twenty-sixth Annual Report and Accounts of the Rehabilitation Council of
India, New Delhi, for the year 2012-13, together with the Auditors Report

on the Accounts.

(b) Review by Government on the working of the above Council. [Placed in
Library. See No. L.T. 10699/15/14]

L Notification of the Ministry of Commerce and Industry
I.  Report and Accounts (2012-13) of NID, Ahmedabad and related papers
III. Report and Accounts (2012-13) of Coffee Board of India, Bangalore and related
papers
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. E2M. SUDARSANA NATCHIAPPAN): Sir, I beg to lay on the Table:—

L A copy (in English and Hindi) of the Ministry of Commerce and Industry
(Department of Industrial Policy and Promotion) Notification No. GS.R. 711
(E), dated the 28th October, 2013, publishing the Boiler Appeal Rules, 2013,
under sub-section (2) of Section 28A of the Boilers Act, 1923. [Placed in
Library. See No. L.T. 10646/15/14]
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II. A copy each (in English and Hindi) of the following papers:—

(0 (@) Fifty-second Annual Report and Accounts of the National Institute
of Design (NID), Ahmedabad, for the year 2012-13, together with the

Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report. [Placed in
Library. See No. L.T. 10654/15/14]

. (a) Seventy-third Annual Report of the Coffee Board of India, Bangalore,
for the year 2012-13.

(b) Annual Accounts of Coffee Board of India, Bangalore, for the year
2012-13, and the Audit Report thereon.

(c) Review by Government on the working of the above Board. [Placed
in Library. See No. L.T. 10644/15/14]

...(Interruptions)...

REPORTS OF THE COMMITTEE ON PUBLIC UNDERTAKINGS

sft TRET IFET (STR URT): ARGy, § WReRI SupdAl et Affa & frafafad
gfcrdedl ® gb-ue uf (@IS den R #) 99 ued W IEdl §-

(i) Twenty-seventh Report on 'Joint Venture Operations of ONGC Videsh
Limited based on Audit Report No. 28 of 2010-11 (Performance Audit)'; and

(i) Twenty-eighth Report on 'Purchase of condensate at crude oil price by Oil
and Natural Gas Corporation Limited based on Audit Para No. 13.5.1 of
C&AG's Report No. 9 of 2009-10'.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON AGRICULTURE

SHRIMATI MOHSINA KIDWALI (Chhattisgarh): Sir, I beg to lay on the Table, a
copy (in English and Hindi) of the Fifty-sixth *Report of the Department-related

* The Report was presented to the Speaker, Lok Sabha on 4th January, 2014 and to the
Chairman Rajya Sabha on 9th January, 2014.
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Parliamentary Standing Committee on Agriculture on 'The Agricultural Biosecurity Bill,
2013' pertaining to Ministry of Agriculture (Department of Agriculture and Co-

operation).

...(Interruptions)...

RESIGNATION BY MEMBER

MR. DEPUTY CHAIRMAN: I have to inform Members that the Chairman has
received a letter from Shrimati Maya Singh, Member, representing the State of Madhya
Pradesh, resigning her seat in the Rajya Sabha. Hon'ble Chairman has accepted her
resignation with effect from the 23rd of December, 2013.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: The House is adjourned for fifteen minutes.
The House then adjourned at six minutes past twelve of the clock.
The House re-assembled at twenty-one minutes past twelve of the clock,

MR. DEPUTY CHAIRMAN in the Chair.

St TR AT (STR USW): AT STFHR SF, .. ().

MR. DEPUTY CHAIRMAN: Yes, Mr. Ravi Shankar Prasad, what do you want to

say? ...(Interruptions)...

DR. V. MAITREYAN (Tamil Nadu): Sir, I have raised the issue of 2G scam.

...(Interruptions)...

SHRI RAVI SHANKAR PRASAD (Bihar): Sir, on the helicopter scam, many latest
revelations have come. Mr. Michel, the middleman is saying that target the people
close to the Congress President. They are eminent people of this Government,

including the Prime Minister. ... (Interruptions)...
St TRET AT AT SUFUTURY SN, .. (FGTH)...

MR. DEPUTY CHAIRMAN: On the issue raised by Shri Ravi Shankar Prasad, I

hope the Government will be making a statement today. ... (Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, I am raising the issue of bribery in the
AgustaWestland Helicopter deal. We want ... (Interruptions)...



254 Government [RAJYA SABHA] Bills
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SHRI RAVI SHANKAR PRASAD: The Government should take action. It is a
very serious matter. ...(Interruptions)... 1 am raising the issue of bribery in the

AgustaWestland Helicopter deal. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Ravi Shankar Prasad, I got your point. I hope
the Government is making a statement on the issue raised by Shri Ravi Shankar Prasad,
on the helicopter issue. I hope the Government is doing that. The Government is

making a statement today itself on the issue raised by you. ... (Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, it is a very serious matter. The Congress

President, ...(Interruptions)...

GOVERNMENT BILLS

The Communal Violence (Prevention, Control and
Rehabilitation of Victims) Bill, 2005

MR. DEPUTY CHAIRMAN: We will now take up The Communal Violence
(Prevention, Control and Rehabilitation of Victims) Bill, 2005. Shri Sushilkumar Shinde.

THE MINISTER OF HOME AFFAIRS (SHRI SUSHIL KUMAR SHINDE): Sir, I
move for leave to withdraw the Communal Violence (Prevention, Control and
Rehabilitation of Victims) Bill, 2005.

The question was put and the motion was adopted.
SHRI SUSHIL KUMAR SHINDE: Sir, I withdraw the Bill.

The Prevention of Communal Violence (Access to
Justice and Reparations) Bill, 2014

MR. DEPUTY CHAIRMAN: Now, Shri Sushilkumar Shinde, you move the Bill.
...(Interruptions)... One minute. ... (Interruptions)... Please sit down. ...(Interruptions)...

I allowed you. ...(Interruptions)... What do you want?
SHRI M. VENKAIAH NAIDU (Karnataka): Sir, what is this? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have called the hon. Leader of the Opposition.
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...(Interruptions)... What do you want? Hon. Leader of the Opposition wants to oppose

the motion.

SHRI M. VENKAIAH NAIDU: Sir, what did you do? What did the Home Minister

say? Why did you call him when the House was not in order?

MR. DEPUTY CHAIRMAN: Mr. Venkaiah Naidu, hon. Leader of the Opposition
wants to oppose the Motion. I have called him. What is the problem?

...(Interruptions)...
SHRI M. VENKAIAH NAIDU: What did he do? ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, it is only moved, not introduced.
SHRI M. VENKAIAH NAIDU: What did he do? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Venkaiah, the Bill is not introduced. It is only

moved. He has to oppose. ... (Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Sir, let me, at the
very outset, register my protest. To raise an objection, in this environment, when
nothing is audible to the Members, it is extremely difficult. I am addressing you and

the Members that the Members cannot hear what I am saying ...(Interruptions)...

MR. DEPUTY CHAIRMAN: See, please, don't shout slogans. ...(Interruptions)...
Don't shout slogans ... (Interruptions)... Please, listen to the Leader of the Opposition
...(Interruptions)... You listen to the LoP ...(Interruptions)... See, always the LoP is
heard in silence. ...(Interruptions)... See, at least, it is the tradition of this House that
the LoP is heard in silence ...(Interruptions)... At least, listen to the LoP.
...(Interruptions)... Don't do that ... (Interruptions)... 1 can understand you opposing
the Government; why don't you allow the LoP to speak? ...(Interruptions)... Why don't
you allow the LoP to speak? ...(Interruptions)... 1 can understand you opposing the
Government; why don't you allow the LoP to speak? ...(Interruptions)... See, this is
undermining the democracy ...(Interruptions)... 1 can understand you opposing the

Government; why don't you allow the LoP to speak? ... (Interruptions)...

St TR AT (STR TSY): HEAT SUGHART St (@ )... q9-T STquTgf
S . (TER)...
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SHRI M. VENKAIAH NAIDU: Sir, how can he introduce when the House is not

in order? ...(Interruptions)...

SHRI ARUN JAITLEY: Sir, I wish to oppose the introduction of the Prevention

of Communal Violence Bill ...(Interruptions)...

N R AT AT SUGAMNT Sff, AU $60 9T 8o A [ $H SeIS
B fe, fow o & 89 o . (aaem)...

MR. DEPUTY CHAIRMAN: No. The Bill is not introduced. ... (Interruptions)...

2t 9T AT 3 e a Fed H Yolsl 911 Sff X1 § ..(FauH)... I8 Y
g 9Hhdl § ..(aaE)...

MR. DEPUTY CHAIRMAN: We have not introduced. ... (Interruptions)... Only
the motion is moved. ... (Interruptions)... What do you want? ... (Interruptions)... It is

not introduced. ... (Interruptions)...

sft TRET SETET: 3MU U= BISH @I 3ffeX § d ARy ..(;dUH)... MTd U=
oY Bl TSoY BR1 Bl TR ¥ ...(@FHH)... 3T 8IS Bl TSol+ HRY ... (FaEM)...

MR. DEPUTY CHAIRMAN: Naresh Agrawalji, what can I do? ...(Interruptions)...

If our own Members are undermining democracy, I am trying my best ... (Interruptions)...
SHRI NARESH AGRAWAL: You adjourn the House. ...(Inferruptions)...

St TH. IBAT A: ISUFHURY O, AT TH AF WHERT YW W I T, B8 AT
H el & SR oy e Soieyd PR I@ € .(FAUM).. € Rl BT © .(FIEH)..
TSV 3y # A8l ® 3R oy S ool X@ ¥ ...(aEM)...

MR. DEPUTY CHAIRMAN: I am not understanding what you are saying
...(Interruptions)... What can 1 do? ... (Interruptions)...

SHRI M. VENKAIAH NAIDU: How can you allow the hon. Home Minister when

the House is not in order? ...(Interruptions)...

SHRI NARESH AGRAWAL: When the House is not in order, how can he

introduce the Bill? ...(Interruptions)... 1 have not seen such a thing ... (Interruptions)...

MR. DEPUTY CHAIRMAN: What should I do? ... (Interruptions)...
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it TH. BT IS 39 BISH H IE KT Bl IET §? ..(FAUF).. TH S A AT
T 8 T8 82 ..(@auF)... [ have never seen such instances in the House ...(Inter-

ruptions)...

MR. DEPUTY CHAIRMAN: Venkaiahji, with whom are you getting angry? At

me? ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: I am getting angry with the Government.
...(Interruptions)... The House is not in order and the hon. Minister moves the Bill

...(Interruptions)...

MR. DEPUTY CHAIRMAN: What can I do? ...(Interruptions)... See, hon. LoP
wanted to oppose the introduction. I have called him. I request the House to please
listen to the hon. LoP in silence. That is the tradition of the House ... (Interruptions)...
Why are these people opposing the LoP? You can oppose the Government.
...(Interruptions)... Why do you do this? You are undermining democracy
...(Interruptions)... 1 will be forced to take action. Why don't you cooperate in taking
action against them? ...(Interruptions)... 1 request the Opposition to cooperate in taking

action against them. I want to take action ... (Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, don't try to put one party against the other
party ...(Interruptions)... The Chair has called the hon. Home Minister when there is
din in the House. When there is din in the House, you have called the hon. Home
Minister ...(Interruptions)...

This is not done. ... (Interruptions)...
sft == 3pmETer: WX, disordered House # ...(&IaeIM)...

SHRI M. VENKAIAH NAIDU: It is nothing more than vote-bank politics.

...(Interruptions)...

A M viH? gae (FER): sa9 ARIA a8 BT Ul din § SSlSyE el &R
T o | ..(FGEM)... MB!I a7 HRTT 9 @1 din # ...(qeH)...

MR. DEPUTY CHAIRMAN: No introduction! ...(Interruptions)... No, no.
...(Interruptions)... 1t is only moved. There is no introduction. What are you saying?

...(Interruptions)...
The House is adjourned till 2.00 p.m.

The House then adjourned at thirty minutes past twelve of the clock.
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The House re-assembled at two of the clock,

MR. DEPUTY CHAIRMAN in the Chair.
RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. DEPUTY CHAIRMAN: I have to inform the Members that the Business
Advisory Committee in its meeting held on the 5th February, 2014, has allotted time

for Government Legislative Business, as follows:—
Business Time Allotted

L. Consideration and passing of the Rani Lakshmi One hour
Bai Central Agricultural University Bill, 2012.

2. Consideration and passing of the National Institutes 30 minutes
of Technology, Science Education and Research
(Amendment) Bill, 2013, as passed by Lok Sabha.

GOVERNMENT BILL

The Prevention of Communal Violence (Access to
Justice and Reparations) Bill, 2014 — Contd.

it FRET IETET: AFA SUFHMIT FEIGY, WHhAR A8d dlei | .. (SGE)...

0. I MU qed (ST US90): T STFYUfd #8led, SR Ue9 WRGR
...(STFET)...

DR. V. MAITREYAN (Tamil Nadu): Sir, are you going to allow everybody to

speak? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Tell me on what subject you are speaking.

Ul YW MU dEed: HEIGd, IR US¥ B 17wl SfRl b sy S
B gl H Wi BRA b AU g g Aifed faar g1 L (@Eem)...

MR. DEPUTY CHAIRMAN: No, no. Listen, there is a problem. ...(Interruptions)...

There is a problem. ...(Interruptions)... No, no; there is a problem ...(Interruptions)...

it reier T fer (SR TR WR, B9 At ff sue oA wR R T .(aRm)...
g ggd o=t @ U 21 . (maem)...
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MR. DEPUTY CHAIRMAN: Ram Gopalji, please sit down. ...(Interruptions)... 9
AT S, PUAT 3T afew | T will tell you. The hon. Home Minister has already moved

a Bill and I had called the hon. LoP because he wanted to oppose the introduction.
So, I had called him. It is at that time, we adjourned the House. So, now, I have to

call the hon. LoP to oppose the introduction of the Bill.

St TRET IPET: 81, AT STIAUT AT ...(TTEH)...

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI RAJEEV
SHUKLA): Sir, allow Prof. Ram Gopal Yadav after this. ... Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, I will give you time. ...(Interruptions)... After
this introduction is over, I will surely call you. For opposing the Bill, not only the

hon. LoP, Dr. Maitreyan has also given a notice ...(Interruptions)...

SHRI T. M. SELVAGANAPATHI (Tamil Nadu): Sir, we also oppose it.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will also allow you. ... (Interruptions)... He gave
notice, that is why I said. I will allow you also. ...(Interruptions)...Yes, you can.
...(Interruptions)... See, 1 am not objecting to anybody opposing the Bill. So, now,
hon. LoP, please.

st weiter T s W), 17 Sfl aren svg W R 2, B9 AN T oame 9§ Q7
ATl Ugel SHH! U HIb AT AS AT b gl SR oferdl &1 g H wnie
far wiTg, gfaT 39 W W AN Bl WY 9 BT Aier RO (caer)...

MR. DEPUTY CHAIRMAN: Okay, I will give you time. Now, hon. LoP. After this,
I will call Prof. Ram Gopalji.

SHRI ARUN JAITLEY: Mr. Deputy Chairman, Sir, I oppose the introduction of
the Prevention of Communal Violence (Access to Justice and Reparations) Bill, 2014.
My opposition is essentially on one ground, lack of legislative competence with the
Parliament to enact this Bill. It is based, Sir, on the three Entries on the Constitution.
List 2 of the Seventh Schedule; Public Order is Entry No. 1; Police is Entry No. 2;
Entry No. 41 is State Public Services. Therefore, the law and order power, the police
power and the power to regulate services of the State is entirely with the State
Government. It is not a Central Subject, it is not a Concurrent List Subject. Today, by

virtue of this legislation, these powers of the State are being encroached upon under
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this Bill. Legislative Power and Executive Power in relation to matters in the State List
vest exclusively in the State. The Central Government has absolutely no jurisdiction.
Now, if you see the provisions of this Bill, a large number of offences relatable to law
and order issues have been created. Chapter II offences have been created. How law
and order is to be administered, what arecas are to be declared as sensitive areas or
otherwise, is Chapter III. Prevention of Violence, again a law and order issue, is Chapter
IV. Now, what is Chapter V? List 2, Entry | is public order. Public order is only a State
Subject. Chapter V is maintenance of public order. How does this Parliament have a
legislative competence to decide on maintenance of public order which is essentially

a power only and only, as far as the State is concerned?

Sir, federalism is an important component of Indian Constitutional law. It is a
part of the basic structure. India survives because of its federal structure. That is
what the Constituent Assembly decided, that is what the Constitution says. Law and
order, public order, Services of the State, these are all powers of the State Government.
Chapter by chapter this Bill seeks to encroach upon those areas as far as the States
are concerned. This Bill is entirely beyond the legislative competence of Parliament
and the Central Government, therefore, this Bill cannot be considered by this House

because this House does not have the legislative competence to deal with this Bill.

DR. V. MAITREYAN: Sir, on behalf of my party, the Anna DMK, I strongly
oppose the introduction of this Bill because this tramples upon the authority of the
States. In fact, this draft Bill, 2011 has been in public domain. My party chief and the
Chief Minister of Tamil Nadu, Dr. Puratchi Thalaivi has vehemently opposed this Bill,
2011 itself. Her opposition has been based on various clauses of this Bill. But
subsequently even though the Bill has been in public domain, the Sixteenth Meeting
of the National Integration Council which was held in September 2013, also did not
discuss this issue. But very many Chief Ministers of the various States have opposed
this Bill. In spite of that, the Government has started to bring this Bill. In fact, they
say that they have made some modifications in this Bill. But I would like to say that
the modifications made in this revised draft Bill are cosmetic at best and many of the
serious issues of the earlier draft Bill remain intact. In fact, very many clauses have
been just re-numbered in this revised Bill. Subsequently, as our Leader of the
Opposition has pointed out, law and order being essentially a State subject, the Central
Government has no jurisdiction whatsoever to bring a Bill which infringes on the federal
structure and authority of the States. Apart from that, Sir, the draft Bill mentions about

giving authority to the National and State Human Rights Commissions. In fact, I would
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like to point out that probably, the Home Minister has forgotten that the State
Government consists of elected representatives of the people and they have
Constitutional mandate to maintain law and order, including combating communal
violence. ...(Interruptions)... They are trying to override or supersede the
Constitutional authority of the elected State Governments and giving superior power
to a Committee consisting of Nominated Members against the federal structure and
against the democracy. Under such circumstances, as a party, we are strongly opposed
to it. ...(Interruptions)... This Bill has been imposed on Parliament without discussing

it with various Chief Ministers. ...(Interruptions)... We strongly oppose this Bill, Sir.

SHRI T.M. SELVAGANAPATHI: Hon. Deputy Chairman, I support those who are
standing in the well of the House. ...(Interruptions)... In fact, the question is whether
the Government has got legislative competence or not. On behalf of DMK party, we
categorically oppose the introduction of this Bill because they lack legislative
competence. This is against the provisions of the Constitution. ...(Interruptions)... The
public order and law and order is a subject matter of the State Government. The
Government of India has no power to legislate on the State subjects. Therefore, we
oppose it. ...(Interruptions)... It is an encroachment on the rights of the States. Our

party is opposing it tooth and nail.

SHRI SITARAM YECHURY (West Bengal): Sir, a very important matter has been
raised whether the Central Government or the Parliament of India has the legislative
competence to enact such a Bill which will intrude into the rights of the States, and
is, therefore, violative of the federal principle of our Constitution. This is an issue
which has been of great importance and concern for all of us, particularly to my party
which has been raising this issue for the last forty years or more. So, question of
safeguarding the federal content of the Indian Constitution is a very important aspect

and that is something on which we cannot afford any transgression.

And, this is an issue which is beyond the competence of anybody to transgress
on what the Constitution has ordained. So, this was a concern that was raised by us,
the Communist Party of India (Marxist), not now, but ten years ago in 2004 when the
issue was first mooted. Since then the discussions are on and we have not been able
to come to a conclusion. If the Government has now understood this point and says
that there is a competence, there are serious issues raised by our AIADMK friends
saying that even the revised Bill does not meet that issue. Therefore, that continues

to question the competence. If the competence is questioned, the Bill cannot be
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introduced. That is the answer that needs to be given by the Government because
that is an important issue and without settling that the introduction itself, I think,

becomes ultra vires of the Constitution. ...(Interruptions)...

SHRI DEREK O' BRIEN (West Bengal): Sir, my party, Trinamool Congress, since
it came into existence fifteen years ago, has been harping on this big issue of operative
federalism. I can give you a long litany of ways where the UPAII have butchered the
concept of federalism — but we don't have time to go into that today — be it the

division of a State, be it the way the finances are dolled out, be it ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please speak only on this subject. ...(Interruptions)...
No; no. No other point. ...(Interruptions)... Speak only on this point. ...(Interruptions)...

SHRI DEREK O' BRIEN: Or, be it this ...(Interruptions)... Or, be it this
...(Interruptions)... Or, be it this proposed introduction of this Bill, which breaks and
does not pay heed to any facet of federalism. I do not want to repeat what some of
my colleagues have already said. But, we need to register our strong views on this

Bill. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. You have made your point. ...(Interruptions)...
Please take your seat. ...(Interruptions)... Now, Mr. Kapil Sibal. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, I would like to make one more point. On this
issue of communal violence, etc. there can be little dispute. The question is of the
competence of the legislature to enter or encroach upon the rights of the State. That

is the issue.

MR. DEPUTY CHAIRMAN: Mr. Yechury, we are, at this moment, only considering
the introduction of the Bill. Once it is introduced, you can go into more details.

...(Interruptions)...
DR. V. MAITREYAN: Sir, it is a political agenda Bill. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please listen to the Minister. ...(Interruptions)...
Please listen to the Minister. ...(Interruptions)... Please listen to the Minister.
...(Interruptions)... Please listen to the Minister. ...(Interruptions)... Why don't you listen
to the Minister? ...(Interruptions)... 1 have called Mr. Kapil Sibal. ... (Interruptions)...
Dr. Maitreyan, I have called Mr. Kapil Sibal. ...(Interruptions)...
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DR. V. MAITREYAN: Is he speaking on behalf of Congress Party or as a
Minister? ... (Interruptions)... He is not moving this Bill, then, why he should reply.
...(Interruptions)... He is not the Minister concerned. ... Interruptions)... Let the Home

Minister reply. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No; no. He also has a right to speak, as you have.
...(Interruptions)... Mr. Kapil Sibal has a right to speak. ... (Interruptions)... 1 have
allowed him. ...(Interruptions)... Please take your seats. ...(Interruptions)... No; no, it
is not allowed. ...(Interruptions)... It is the joint responsibility of the Government.

...(Interruptions)...

DR. V. MAITREYAN: On the issue of 2G, they did not take a collective

responsibility. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; no. I have to decide that. How can you say
that? ...(Interruptions)... Dr. Maitreyan, you are doing wrong. ...(Interruptions)... You
are doing wrong. ...(Interruptions)... As 1 told you, I am calling him. ...(Interruptions)...

You take your seat. ...(Interruptions)...
DR. V. MAITREYAN: Why should he reply? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: That is for me to decide. ... (Interruptions)... It is
the Government that has the collective responsibility. ... (Interruptions)... He can speak.

...(Interruptions)...

DR. V. MAITREYAN: For 2G, they did not take the collective responsibility; for
coalgate, they did not take the collective responsibility.

MR. DEPUTY CHAIRMAN: No; no. you sit down. I don't permit this.
...(Interruptions)... 1 don't allow this. ...(Interruptions)... if this is the way, I will have
to adjourn the House. ...(Interruptions)... This is very unfair. ...(Interruptions)... 1

allowed everybody who wanted to speak from this side. ...(Interruptions)...

Thereafter, I called the Minister. How do you know what the Minister is going
to say?..(Interruptions).. How do you know what he is going to say? ...(Interruptions)...
Mr. Maitreyan, you are my friend. I will have to adjourn if this is the way.

...(Interruptions)...

DR. V. MAITREYAN: I understand, Sir. But, is he speaking as a Congress party

man or as a Minister? ...(Interruptions)...
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SHRI RAJEEV SHUKLA: Sir, question is of the legal competence of the Bill. So,
the Law Minister is the appropriate Minister to reply.

DR. V. MAITREYAN: Do you mean the Home Minister is not competent?

...(Interruptions)... Is the Home Minister not competent? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Kapil Sibal, Member or Minister, has every right
to speak here. I have called him. ...(Interruptions)... You cannot object to that.
...(Interruptions)... It is immaterial whether he is a Minister or a Member. I have allowed

him. He has a right to speak. ... (Interruptions)...

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
AND THE MINISTER OF LAW AND JUSTICE (SHRI KAPIL SIBAL): Yes, I am

competent. ...(Interruptions)... I am competent to speak. ...(Interruptions)...

DR. V. MAITREYAN: The Minister said that the Home Minister is not competent.

...(Interruptions)...
SHRI KAPIL SIBAL: Who said? ...(Interruptions)...

DR. V. MAITREYAN: I am asking: Is the Home Minister competent?

...(Interruptions)...

SHRI KAPIL SIBAL: Of course, he is competent. ...(Interruptions)... 1 am

competent; he is competent. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Why do you ask? ...(Interruptions)...
DR. V. MAITREYAN: Because it is his Bill. ... Interruptions)...

MR. DEPUTY CHAIRMAN: First of all, it is the collective responsibility.

...(Interruptions)... Second, he is a Member.

DR. V. MAITREYAN: Why did the collective responsibility not apply to 2G scam

or Colgate scam? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Dr. Maitreyan, you are wrong. ...(Interruptions)...

You are not correct. ...(Interruptions)... Don't do like this. ...(Interruptions)...

SHRI KIRANMAY NANDA (Uttar Pradesh): He is not a Member of the House.

...(Interruptions)...
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SHRI KAPIL SIBAL: I don't have to be a Member of the House.

...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, what is the precedent of this House? Every
Minister is responsible for his Department. Hon. the Leader of the Opposition has
raised a point. Hon. Home Minister has introduced the Bill. He can reply to it. If hon.
Law Minister would have been a Member of this House, in terms of precedent, he

has got the right. ... (Interruptions)...
SHRI KAPIL SIBAL: What are you saying? ... (Interruptions)...

SHRI RAVI SHANKAR PRASAD: But, here, when the Law Minister is not dealing
with the subject, how can he reply straightaway? ...(Interruptions)... He is not a

Member of this House, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Mr. Ravi Shankar Prasad, you are a senior
Member. Please see the rule. The question raised here was of legislative competence
of this Bill.

SHRI RAVI SHANKAR PRASAD: Yes.

MR. DEPUTY CHAIRMAN: That is a legal matter. You agree with that.
...(Interruptions)... Hon. Leader of the Opposition has raised a valid point, the point
of legislative competence. He has explained about the federal structure and many
Members are supporting it or so, I know. It is my duty to give the Government the
opportunity to say what they have to say. ...(Interruptions)... No, I am to decide.
...(Interruptions)... Now, 1 have called Shri Kapil Sibal and let him say.

...(Interruptions)...
SHRI RAVI SHANKAR PRASAD: Is the Home Minister not competent?

DR. V. MAITREYAN: Do we have an incompetent Home Minister?
...(Interruptions)... You are accepting that. ... (Interruptions)... 1 have a lot of respect

for Shindeji. ...(Interruptions)...
SHRI KAPIL SIBAL: Are you worried about my response? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I have given my ruling. ...(Interruptions)... Dr.
Maitreyan, I have given my ruling. The Law Minister can speak. I have called him. He
is taking the floor. You please take your seat. You please take your seat.

...(Interruptions)...
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DR. V. MAITREYAN: Sir, we want only the Home Minister to reply.
...(Interruptions)... Our clarifications have to be replied by the Home Minister.
...(Interruptions)... Mr. Kapil Sibal can speak as a Congress Party man but not as a

Minister.

MR. DEPUTY CHAIRMAN: So, what? So, what? ...(Interruptions)... What

difference does it make? He is saying what he has to say. ...(Interruptions)...
DR. V. MAITREYAN: Sir, the Home Minister is duty bound to reply to us.

MR. DEPUTY CHAIRMAN: The Home Minister may also reply. The Home

Minister will also intervene. ...(Interruptions)... The Home Minister will also do.

THE MINISTER OF HOME AFFAIRS (SHRI SUSHILKUMAR SHINDE): I will also
reply. I will also reply. ... (Interruptions)...

DR. V. MAITREYAN: Sir, is he replying as a Congress Partyman?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will have to adjourn if this is the way.

...(Interruptions)...
SHRI KAPIL SIBAL: Sir, I am completely. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is unfair that you are not allowing one side, the

Treasury Benches, to reply. It is unfair. ... (Interruptions)...

DR. NAJIMA A. HEPTULLA (Madhya Pradesh): Sir, I have a point of order.

...(Interruptions)...
SHRI KAPIL SIBAL: Sir, the Leader of the Opposition ...(Interruptions)...

DR. NAJIMA A. HEPTULLA: My point of order is, in what capacity is he

answering? ... (Interruptions)...

SHRI KAPIL SIBAL: I am answering the issue of legislative competence.

...(Interruptions)...

DR. NAJMA A. HEPTULLA: Sir, in what capacity is he answering?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Ask him, not me. ...(Interruptions)...
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SHRI KAPIL SIBAL: I am answering the issue of legislative competence.

...(Interruptions)...

DR. NAJMA A. HEPTULLA: Sir, even the Chair is bound by the Rules

...(Interruptions)... Under what capacity is he answering? ...(Interruptions)...

SHRI KAPIL SIBAL: I have cleared in the Law Ministry the Bill for legislative

competence. So, [ am the person to respond to it. ...(Interruptions)...
DR. NAJMA A. HEPTULLA: Sir, please give a ruling. ...(Inferruptions)...
SHRI KAPIL SIBAL: He has given the ruling. ...(Interruptions)...
DR. V. MAITREYAN: She has raised a point of order. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: What is the point of order? ...(Interruptions)...

DR. NAJMA A. HEPTULLA: Please give a ruling that under what capacity is he

answering? ...(Interruptions)...

SHRI KAPIL SIBAL: I am the one who has cleared it for legislative competence.

...(Interruptions)... So, 1 will respond to it. ...(Interruptions)...

DR. NAJMA A. HEPTULLA: Under which capacity is he replying to the LoP?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Madam, it is very clear. The hon. LoP has raised a
legal question, and, from the Government side, the Law Minister will respond to that.
Everybody knows it. What is wrong with that? ...(Interruptions)... What is wrong with
that? ... (Interruptions)...

DR. NAJMA A. HEPTULLA: Sir, the Home Minister is capable to answer. If the
Home Minister is not capable to answer, then how will he move the motion and speak

about it? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You are reading beyond the lines. ... (Interruptions)...
Don't go like that. ...(Interruptions)...

DR. NAJMA A. HEPTULLA: He should have shown the confidence.

...(Interruptions)...

SHRI KAPIL SIBAL: Mr. Deputy Chairman, Sir, I am cognizant of the importance
of the objection raised by the learned Leader of the Opposition. ... (Interruptions)...
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He has pointed that the concept of federalism is a basic structure of our Constitution,
and no Bill and no legislation should, in any way, either directly or indirectly, impact
that basic structure and I take that point. I would just inform the distinguished
Members of this House that we have been very careful in actually drafting this Bill
because we are equally concerned that there should be no Bill introduced by us which,
in fact, violates the federal structure of our Constitution and therefore there is no
provision in this Bill which gives power to the Central Government to interfere in any
matter relating to law and order within any State. In fact, you will find out in clause
30 of this Bill that the only power that is given is also given with the concurrence of
the State Government. It is like the Delhi Special Police Establishment Act where the
CBI has the power to intervene in any matter relating to law and order in the State
Government, provided the State Government gives its consent. A similar provision has
been incorporated but this power has been given to the National Human Rights
Commission, not even to any officer of the Central Government after the concurrence
of the State Government. ... (Interruptions)... One second. Let me complete. Let me
complete. It is 'after the concurrence of the State Government.' I will read the provision.
It says, The National Commission may, with the concurrence of the Central Government
or as the case may be the State Government ... in other words, if the State Government
does not concur, even the National Commission cannot investigate. So, there is no
provision in this Bill, there is, in fact, no provision in this Bill, which either, directly
or indirectly, interferes in any law and order issue. In fact, a large part of this Bill

deals with compensation. ...(Interruptions)...

it TR sETer: HISET Wil &, R g WM ® SRd 8 T 82

it e Risger 3Thae dod TaHe SSRBRR $X 81 81 FHhal| ... (FTE)...
Jdgd AN BIg ISV < B AR Fhl | . (TIEH)...

SHRI ARUN JAITLEY: Will the Law Minister just yield for a moment?

SHRI KAPIL SIBAL: Please. Please. Let me finish. 4gel Taic ®Ig e « &
TEl Ahal | PR BIS VAT BIGAT Bl 81 .. (FaeM)... aRIT, o9 Afderd s=7 eom ot
B B el A of P 39 few & 'ey figwm d, Sfeuse sfear & 8, w8l
AN BT B A B SHD g9 & fog &9 aed € 5 ofR v g &1, 1
9% forg &6 @IS T IS aHT 1A ue T, R o difsd A €, SH® dueieE
| .. (caEm)...

2t AT AT 3T AT 5T EXBRI bl IBE JH I 82
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it Hfte e 721, g a1 721 21 B9 Ue dauiia . (aem)...
ft 9T IwETer: A R R SeRd 27 ..(TaET)...

2 Bfter Risger T e | .(@auM)... 3T SRBRR 79 PN, 899 ) SSRBRR
Tl | .. (@aum™).. @S, Wil g9 Ue daurhe fad g fear g fed g
PIg Urae™ T8l g, NId ofdid I WRER 9T WHRI & HH A g GEaiarst
H Ul gafay g91 U8l fer@m & - ‘The National Commission may, with the

concurrence of the Central Government or as the case may be the State Government

conduct any investigation pertaining to inquiry under this Act.’

And the inquiry is done at the instance of the Deputy Commissioner. He is the
designated authority. He is the one that decides that this should be an area which
should be dealt with under this Act. And that Deputy Commissioner is also of the
State Government. But if they feel that this is something that needs to be further
investigated, the State Government itself feels that it should be investigated, then only

the National Human Rights Commission comes into the picture.

#t TR AT TT I T WIHRI & FUR Al Io8 o W& T ...(Fem)...
MY I VBRI W GeldlH el ST I &1 .. (Faem)...

2t BiteT Ryeger: 721, FE1, 3MUT BIYS=T P a1d B &, g9 DRI BT S T
G T ..(auH)... 3UH I9Y WBR B Bls aid T8l & ..(GeH)...

2} NI AT IE 5T WHR b ABRT BT 89 &

st Bfter Rieger 72, sfeR =&, & @ WidlemE ¢ smuat| fw @1 feeen
e gfers gRefeaedie Uae Wi Tofd 81T ..(eaae)...

MR. DEPUTY CHAIRMAN: No altercation please. ...(Interruptions)...

A B Rreer: oFR &) wag @1 WY, R 1 ool Wee gfe gefeasrie
Vae WY srqauTfe © 1 .(aem)...

MR. DEPUTY CHAIRMAN: Now, please. ...(Interruptions)...

sft ReT AT g A b B¢ B TS| (F@UF)... Fs IR e
ST |...(ITETH)..

MR. DEPUTY CHAIRMAN: Now, please.

SHRI ARUN JAITLEY: Mr. Deputy Chairman, after listening to the hon. Law

Minister, I am all the more convinced that the objection being raised by the hon.

*Expunged as ordered by the Chair.
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[Shri Arun Jaitley]

Members of the Opposition has substantial force. There are two separate issues. One
is, in whom does the executive power under this Bill vest in? The second is, who has
the legislative competence to enact this Bill? The objection is one of legislative
competence to enact this law. The Law Minister says that the Centre will enact it, but
give power to the authorities in the States. Who is the Centre to enact this Bill? In
List-II, the State List, Entry 1 is "Public Order'. Who is the Central Government to say
'Chapter V — Maintenance of Public Order'? The objection is not about who is the
executing authority under this Bill; the objection is of legislative competence and the
question is, who has the right to enact this Bill? This House has no power at all to
enact this Bill. The power only vests in the State Legislatures and not in the Central

Legislature. He has not answered this point. ...(Interruptions)...

SHRI KAPIL SIBAL: Mr. Deputy Chairman, in fact, it is the other way round. If
there is a situation where the State itself indulges in something that disturbs the law
and order, then that is not the ...(Interruptions)... It is State-sponsored communal
activity. ... (Interruptions)... State-sponsored communal activity is not a law and order
issue. ... (Interruptions)... State-sponsored communal activity, like what happened in

Gujarat, is not a law and order issue. ... (Interruptions)...
DR. V. MAITREYAN: Sir, it is very clear. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, it is very clear. ...(Interruptions)...

SHRI KAPIL SIBAL: And, the power to investigate is with the State Government.
...(Interruptions)... The power to investigate is with the State Government, like the
Delhi Special Police Establishment Act. ... (Interruptions)... The Delhi Special Police
Establishment Act is ...(Interruptions)...

DR. V. MAITREYAN: Now no Bill would be passed, even in the din.

...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: In fact, we are thankful. You have exposed
...(Interruptions)... We are grateful. ... (Interruptions)...

SHRI KAPIL SIBAL: The Delhi Special Police Establishment Act is a Central
legislation. ...(Interruptions)... The same powers have been given under the Delhi
Special Police Establishment Act, and that is a constitutional Act, upheld by the

Supreme Court. ...(Interruptions)... The same logic applies to the Prevention of
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Communal Violence (Access to Justice and Reparations) Bill, 2014. ...(Interruptions)...
The same logic applies to the Delhi Special Police Establishment Act ...(Interruptions)...
No. ...(Interruptions)... The Leader of Opposition's logic is itself defeated

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, please ...(Interruptions)... Hon. Members

...(Interruptions)...

SHRI KAPIL SIBAL: The Delhi Special Police Establishment Act is a Central

legislation, giving the same powers. ...(Interruptions)...

SHRI ARUN JAITLEY: Again you are giving a wrong illustration.

...(Interruptions)... You have not answered this question ...(Interruptions)...

SHRI KAPIL SIBAL: I am giving the right illustration. ... Interruptions)... Giving
powers to the CBI ...(Interruptions)...

SHRI ARUN JAITLEY: The Delhi Special Police Establishment Act

...(Interruptions)...
MR. DEPUTY CHAIRMAN: I think, we should wind it up now. ... (Interruptions)...

SHRI ARUN JAITLEY: Please understand, the CBI was constituted only in
relation to employees of the Central Government. Therefore, Central Government had

the power to enact that law.

SHRI KAPIL SIBAL: That is all right. But now, we can investigate even employees

of the State Government under a law and order situation.
SHRI ARUN JAITLEY: That is only at the suggestion of the State.
SHRI KAPIL SIBAL: That is right. We can still investigate, under the CBI.
SHRI RAVI SHANKAR PRASAD: No, Sir. ...(Interruptions)...

DR. V. MAITREYAN: Now, there is no question of introduction.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, please ...(Interruptions)... Hon. Members, 1

heard the views ... (Interruptions)...

#t T IRETS: AR F S Y . (TG). .
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MR. DEPUTY CHAIRMAN: Let me have my say. ...(Interruptions)... Listen to

me. ...(Interruptions)... Let me have my say.
#t T SnETe: facell § IR & S U . (FEH)...
MR. DEPUTY CHAIRMAN: Don't you want a decision? ... (Interruptions)...

SHRI RAVI SHANKAR PRASAD: He has said just now, "if the State is not acting
properly" ...(Interruptions)... Just a minute. ...(Interruptions)... Please wait.

...(Interruptions)...

it UBTIT SESHR (AERTSE): SHBT SRIGT A% & AT B ...(AGEM)...
MR. DEPUTY CHAIRMAN: Let us close this discussion. ...(Interruptions)...

SHRI KAPIL SIBAL: If the State is the perpetrator of violence and the State
gives consent, then only you can investigate. ...(Interruptions)... 1 said, if the State is
the perpetrator of violence and it gives consent for investigation, then only it can be

investigated. ...(Interruptions)...

St TR IFEATT: A SUFANRT 8ISy ... (). ..

MR. DEPUTY CHAIRMAN: Now, please, ...(Interruptions)... 34 did gd 2 |
..(FTE)... TR S, 3MY e b g1 ..(aar)... No more reply from that side.
...(Interruptions)... We will go to the next subject. ...(Interruptions)... Let me have my
say. ...(Interruptions)... Let me have my say. ...(Interruptions)... Please allow me to

say. ...(Interruptions)...

it TR SETe: MY AR JRHEERT @ I of GHd B L (EET)...

#it Suwwmfer GHQ | . (@aem)... Then 1 will be forced to adjourn the House.

...(Interruptions)... Allow me to say. ... (Interruptions)...

sft I T} v ST AEE, AFE A S SRl faggr Y| L (HaR)...

MR. DEPUTY CHAIRMAN: Let me do my job. ...(Interruptions)... T i, 34
43 SMSY| . (FEL)... Wi, MU &8 WgY| ... (Feem)... You are my friend.

...(Interruptions)...

SHRI PRAKASH JAVADEKAR: *

*Not recorded.



Government [5 February, 2014] Bill 273

MR. DEPUTY CHAIRMAN: This is not going on record. ...(Interruptions)...
it Bfer Risger: 3= ol & Sl Re A 2] UeT ¥ . (auH)...

it SuuTafe: B S| ..(eaer)...

#t 3T wiwY T U SN Al ®, 9 S9 g B . (aEm)..

it ®fer Risger: eue! s9H feapd T €, oMU XA T 8? ..(GEM)... 317
T wiq SIRTT | .(EE)... 3T T STgAfT ol 817 ...(EEH)...

MR. DEPUTY CHAIRMAN: Please wind up the discussion. ...(Interruptions)...
it wfUer Rreer: ST I oMy orgafd T8l <1 9@ d& el Nl . (FEET)...

St Suumafer Re o, ST (@aEm)... HUa Sh, STl . (@aEH)... 3T AN
VI . (aRm)...

S} TR AT AU AT BT ISP AT ..(HGIH)...

it Suwwmafe: R Sft, oMy ATl . (=@@em)... 1 would like to say that T heard

every objection. ... (Interruptions)... Now, please, let me say. ...(Interruptions)...

SHRI PRAKASH JAVADEKAR: This is a new 356. ...(Interruptions)... This is a

new 356. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please sit down. ... (Interruptions)... I am on my legs.
...(Interruptions)... Sit down. ...(Interruptions)... You are a disciplined Member.
...(Interruptions)... Please sit down. ...(Interruptions)... 1 heard objections from all sides;
I also heard the Government side. Now, I am not going to give a ruling on the basic
issue raised by the hon. Leader of the Opposition. But having seen the mood of the
House, 1 defer this Bill. ... (Interruptions)...

St TR IEATT: STFUURT HBIGY, 3MU- Usol del o b Ugel WL 9 Murel St
el | ..(TTE)...

St Suuafer W, | MUTe S, MY SifTT | ..(FEEE)... W I TUT Sfl, 31y
IfT| ..(@aaH)... W M MU S, Y SIfdv| L (AFEH)... 3Ud GRd Wl XM
Murel Sf, @el I2 81 S FHYl . (Feer)... Why don't you allow him?
...(Interruptions)... Please allow Ram Gopalji to make a statement. ... (Interruptions)...
Please ...(Interruptions)... AT SN, AfTY ...(@@@em™)... Why do you fight with him?

He is a Member like you. Let him speak. ...(Interruptions)... He is a Member like you.
Why don't you allow him? ...(Interruptions)...



274 Submission by [RAJYA SABHA] Members

ol Y MU ded: F8i6y, SR ISy WAR A .. (FaEH)...

it welter avsr M AR, o gl R vy W gorar 7 € L (@awm)...
it SuRTTafe: Smud oft dier &2
£} weer 7= fsm g9 o 59 W a2

MR. DEPUTY CHAIRMAN: Okay, I will allow you also. After Ram Gopalji, Misraji

will speak. ...(Interruptions)... You go to your seat. I will allow you. ...(Interruptions)...

SUBMISSION BY MEMBERS
Inclusion of more Communities in list of Scheduled Castes

W. IM MU e (SR Uy 99, 59 gogd {98 St g 94 9, 99 IR
TR AR A 17 sl Il-esR, &3U, $de, Healg, NG, $=R, TSI,
iR, fdT, W), IOWR, €9R, 912, REl, Tite, Al iR HGSN @l Srg¥gfad Sl @
Al H W PR P AU feeell B AR DI faar o1l IHE 98 Sl IR A,
S ge! faggl . @a)...

it wehier oV s (SR Sy WX, S9N .(IaUT)...

Y STl 3T Y SraeR fer |

ol I MU TIed: WX, S99 SERT o | . (@aes)... ST 927 €, § 3yl qar
el g1 S¥P dle WeR A A foan| gt w S HieET sifgersr Agd # AR E,
28 BRAX, 2013 B IFP HAHSA 7 UH U@ U fBAT 3R 2 A€, 2013 P IR
QY & FHAT 7 PART o g HTTHAT ST Bl AT U for@ds, g Sl
B AT Sl H WA HRA B AT DI, Al AT TP HRA ARPR 1 34
W Py o T8 fon € iR g' oM e 6 26 SfoRl @1 fUes! Sufedi A A
e FR foran, ! femie T8 off ok Sl 59 WBR @ |F o 5 59 sl
Siferdl @1, et g Rfa €, 996 R | =i del 6 oy gHel |9d dRara]
roTargy| T SR R SIgfd Sifa vd Sy Seonfa Wy gl ufieror wRer
2, 99 [IRgd o aRal iR &g AR Bl YGHe [Har & e Refa gford
A W ET g&R ©, AT gD aferddl @1 g A Wi BRforar WYl e A
ff fReeeh @ WaHR 39 W Fv N T8 &% @& T TER Sf&leT 8 IET 7, AN
A FRX T ¥ R A H qE ®, WfeT A e W T8 ) @ oo, '
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safely FeaT offer &1 A ax & fou Afew faar ol omm gAY @@ g
2, SHd 91U B AU WHR b Ig W iy AT fF a8 s W Sl @ foly
ol

it wwciter == Rrm ey, # ool ara e R | AR, S Sad AT
g1 17 Sl & aR # A @ g g1 § gg dpel A b sl WaR st
qHA! 989 AEd Sff off, S/ Fw AR B 0F fomex Ao o1 & g8 9
FE g1 S B T Pl € 6 5! Useles dRe # wida R S, dfe s
Uge Sl 91 Bl Mg b fUvel WReR T amw forar o, # g8l W fFER @R
aredl § b anfchd 341 # S UigUE ®, SUb JFAR WG b AT gRI
gl USges dRE @ Al Pl SISl AT USRI S Webdl & a1 B SR B yB
PR & g1 FEEEl et o S fedl Wwer R, e F't e fea w2
f5 &= aow o foran o, S g fodl SifoRl @ ¥ad € dees dre Hifvd
BR e of iR dHas 9§ gel fdAn o1l W9 2007 H WHR AE G THBI Ig Tl
freen fF 3 dF 9 @ dsees dRe @l fore d W@, Wife 341 H FE Aifefreem
T g3 o IR dPpds Fa I Al & M| ITHI S HhAs FAE b APR A
%g d, Sl Rerder fiel Y81 o, 9% w6 WA g |

J PE b S R T T Al USges FRE I H @ R T dbaS I A
T, A IS9P RER f6ar M1 of ok S[aRT & U Slege U dR, Fel
W, $ SR $I 9ol AT A1 & S FrE ulbar 8, SHb I8 ITd! 341 H fbar
S| AfPe g8 e fFar i SR Sl # $9 WBR A GART 09 WOl 21 BERT
Ig Pl ¢ [ S8l d% Ugell diel 92 ¥, § SHPl WL HRAl A g b e
AN A S9P! aud T feRn o, dfed S Sl SRR B g Mg 9, 9 Sl
auE fRdg MY 91 ART W by WHR A e ARY 8 fF W A T o S
Hfrsy R TE FX 2 €, 89 onfl ff a8 FE @ € P g1 v SwH g
IR |

MR. DEPUTY CHAIRMAN: Now, the Statement by hon. Defence Minister

...(Interruptions)... Yes, yes. Do you wish to react? ... (Interruptions)... Very good.

HEET B FATCT | ST A T AT HATT | o 7 (sft it e
IR SR BT WIS B GAT ®OHIR WA dearvl HIA, i fe s
AfedPIo @A S €, 89 S0 39 RANT A S w1 gl FF H ITd U
A BRI |
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MR. DEPUTY CHAIRMAN: That is okay. ...(Interruptions)...

sft TReT pET (SR U=W): Sc fAf¥ga #Ifvie fo &9 W akig B HIu

(TTIH)... T 9 96l IR § R0, A8 S [led ST L (cau)...

MR. DEPUTY CHAIRMAN: No, no. That is an assurance. ...(Interruptions)...
sft achter o fAsm: TS Beator A SN BT S L (SIaET)...

st SUTHTARY: RN Fol B FHT 82 ...(HIEM)...

£} TN AT ITD! AT IWHY BRI ...(FFH)... SHH ITH 1 PRSP BRI
(T )...

it wher avs s oMy AEEE WA ST 99 R 9 ugel QA7 (@ae).. H

qg DBl BN § ...(HFEH)...

MR. DEPUTY CHAIRMAN: No, that is an assurance. ...(Interruptions)... Misraji,

that is an assurance.

At wcfter == Rem Suwofa of, # smo oM fee SR o & e S A

17 Sl dIsees PR Fold H Wil %8 ¥, SUd WY dSYes HRS DI Gl
PICT T 31T IFHI Hl, IIR U H, IH U & REE A TN & B DI |
3T BRI AT 91 W ITb AHT Ugdl Qg |

N IofT yEer: § aUel WigATd 98f Jb ugdr il
MR. DEPUTY CHAIRMAN: Okay. Did you say the date? ...(Interruptions)...
St TR AT FE-IY SUFATURT S, 39 W W a1 el 3RT & ...(TEH)...

2 SUUTURY: 3MThT B AT B 1 RN S, SR RISl T 82

sft A @rft (f(ER): STwvmfa i, 89RO &R <9uT & ARl 3 S Hare

ST ¥, # S U WeHd YW gY A€ A bEdl dedl § b WhN Ul b
I USTRIGRY, S WRGR AR Ul &1 Bd 79 o 8, S=iF I8 7 ) o § fb
SIfd & MER W SIREAV el BMT @RVl oMY Teldwed # a9 gV ¥ f& THa

MR. DEPUTY CHAIRMAN: No, no; that is not the question here.

...(Interruptions)...
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it &N, AR eRTelt 91d @ AT ¥ ...(AGEF)...

MR. DEPUTY CHAIRMAN: That is not the question here. 31 21 ...(FaemM)...
Now, Shri A.K. Antony. ...(Interruptions)... That is not the issue here. ...(Interrup-

tions)... That is not the issue here.

M FA. @A W, W @ET B SR T L(FAUF)... I8 PRSI Fale
T ..(FAUF)... I8 FduNE Al ® ...(@au).. dfdae § S e femm mam ®,
9P foy B FA FE AHAT 27 . (TIEH)...

MR. DEPUTY CHAIRMAN: No, no, please. ... (Interruptions)... Tyagi ji, don't

bring in extraneous things here. ...(Interruptions)...

it FA. @A TgREE IR AR JHURSS & UR W ..(TFH)...

MR. DEPUTY CHAIRMAN: They have raised a valid point and the Government

has responded. ... (Interruptions)...

it &3ft. rft Srawfa S, oMy e fie & foav a9 a9 g Y L (caem)...
MR. DEPUTY CHAIRMAN: Don't divert the subject. ...(Interruptions)...

Mt M. @l 77 sec T8 T L (caum).. @Ru & oy g fomar gem ®
f S Qafe iR amifTe dR R fUss g @M &, STl JAReT0T faar S| S
IFRSHY St A B AETeAT el ad, It &R o gAGT UG S & SR W
fpar o ..(caae)... UBd S WX 989 BN A18Y ...(GEM)...

MR. DEPUTY CHAIRMAN: I have called Shri A.K. Antony. ...(Interruptions)...
It is over. I have called Shri A.K. Antony. ... (Interruptions)...

it epfs v (MER): STwwHfy S, I8 |8 9a7d § ..(Q@a99H).. |91 g 3 Sl
..(FTH)... AT dR R Ig ol &), TNie &I, foral & ..(aEm)...

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... 34 9 ..(@ae)... What
do you want? I have already called Shri A.K. Antony, hon. Defence Minister.

...(Interruptions)...

St UBTIT SEISHY: TN, ...(HH)...
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MR. DEPUTY CHAIRMAN: Mr. Javadekar, you are the Whip of your Party. Whip
has to be disciplined. ...(Interruptions)... You are the Whip of your Party.

...(Interruptions)...

St TR IETer: AT e B Pl USR] Pl 919 diofdl & df 98 IRPR Bl
feegr a9 oA ®1 U8 Gied & SFRol Whedl b g ATl S9 digd Uoflee @l

A9 Y& ¥ A1 e A E A1 ST ol U A ] ' L (@aEH)...

it ¥f view w¥TE: BT Ul & 9 uSiReR! 7 ¥ 91d Pl 8, 9 39 ey
g9 & W W ¥ oI udt & v & ¥w wen, o0 fe Afew ¥ iR 9@

T T, TN KT HIUT U Sferdi &1, fUwsl &1, 39 JddbT IREV AT B TR

YRA WHR R o) @ & . (@aum).. I8 Uh 991 9aid § . (FGEH).. SAST
I T ...(Faum)... e, afy fUssr, ofea, snfeart s ...(aaeEm)...

it e T STRETT AT BRAT ® .. (SAGEM)...

ft 9T IwETer:  SyMWUfy SN, s W Aol ' eyl . (aaEm)..

st enfg TU: RGN IAIV 5SB! I R B ..(FGEM). .

MR. DEPUTY CHAIRMAN: Now, Shri A K. Antony. ...(Interruptions)... See, this
issue was raised and the Government has responded. Tomorrow, a Statement will come,
and, then, you can listen. ... Interruptions)... Now, Shri A.K. Antony. ...(Interruptions)...
No, no. I am allowing only Shri Antony. Nothing else will go on record.
..(Interruptions).. Shri A.K. Antony to make the Statement. ... (Interruptions)...

st Rram< i ([(BR): -
2t *f vieY yarE: -

MR. DEPUTY CHAIRMAN: Nothing else will go on record other than what Shri
A.K. Antony says. ...(Interruptions)... Shri A.K. Antony ...(Interruptions)... Please listen.

...(Interruptions)... You can read the Statement. ... (Interruptions)...

*Not recorded.



Statement by [5 February, 2014] Minister 279

STATEMENT BY MINISTER
Procurement of VVIP helicopters

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): Sir, In connection with the
procurement of 12 VVIP helicopters from M/s. AgustaWestland International Ltd.
(AWIL), UK, a subsidiary of Finmeccanica, Italy, senior officials of the Finmeccanica
Group were arrested in February, 2013, by Italian Authorities on allegations of wrong
doing. ...(Interruptions)... Immediately, CBI was asked to conduct an inquiry. CBI
registered a preliminary inquiry in February, 2013, which has been converted into a
regular case against Air Chief Marshal (Retd.) S.P. Tyagi and 18 other persons and
companies. ...(Interruptions)... CBI has issued Letters Rogatory for witnesses and

evidence. ...(Interruptions)...

The Italian Authorities, commenced criminal proceedings from 19th June, 2013 at
the Court of Busto Arisizo, Milan, in this case. ...(Interruptions)... The Ministry of
Defence, Government of India has joined the case as an affected civil party.
...(Interruptions)... Representatives of Ministry of Defence, CBI and MEA have been
attending the hearings in Italy. ... (Interruptions)...

Based on documents and other relevant evidences available with Government of
India, the Contract for the supply of 12 VVIP helicopters was cancelled on 1st January,
2014, on grounds of breach of provisions of the Pre-Integrity Pact and the Agreement
with AWIL. ...(Interruptions)... Encashment of various Bank Guarantees is under
process. The Government is also pursuing actions in various legal fora to protect its
rights. ...(Interruptions)... During hearing in Italian Court, one unsigned handwritten
paper has been produced which has headings AF, BUR, POL (under which AP is
recorded), FAM, etc. Mr. Guido Haschke, from whom this document was recovered,
has been cross-examined on this. ... (Interruptions)... Transcript of the hearing has been
received in the Ministry through Consul General of India, Milan. ...(Interruptions)... It
is seen that during the course of cross-examination of Mr. Haschke, in response to a
specific question by the Italian Public Prosecutor as to the meaning of 'FAM', Mr.
Haschke replied that 'FAM' is family. ...(Interruptions)... In reply to another question,
he stated, "...due to the family, that is to the Tyagi brothers". In response to 'AP', Mr.

Haschke stated, "I don't know what it means". ... (Interruptions)...

There is another unsigned document purported to be written by Mr. Christian to
the attention of one Mr. Peter Hulet for High Commissioner to target certain Indian

leaders. ...(Interruptions)...
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[Shri A.K. Antony]

The authenticity of these documents is not proved. The case is presently in

progress in the Italian Court. ...(Interruptions)...
WO H AT § ISy WA TR AT HA § e #A (sht Ifia g §
S T 8T E | .(EEH)...

MR. DEPUTY CHAIRMAN: He is reacting on reservation. ...(Interruptions)... He
is reacting on reservation. ...(Interruptions)... Wi, M4 <R JHQ| . (@@E™)... d
3Madh HFeolde TR B diel dred & | 3md gAY ..(caem)...

#t IfT ot Ue fee gigl L @aee).. R S, L (@aEE).. TR S, H
Sad ¢ T gl .(@aEF).. WHR T W SEad T I8 gl (). W, PO
TER A . (TTEH)...

St TR AT (SR URIN): AT SUFHIAT S, R BT & SRS Ashes)
..(TTE)...

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Sir, because the
statement is made suo motu, the consistent procedure in Rajya Sabha is that there

are clarifications allowed. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Of course, if the hon. LoP wants to say something,

I will allow. But, it is on demand.

SHRI ARUN JAITLEY: It is on demand, but clarifications have to be given by

the Minister. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Do you want it now?

SHRI ARUN JAITLEY: Now or tomorrow, it can be kept any day.

...(Interruptions)... We can keep it tomorrow. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Parliamentary Affairs Minister ...(Interruptions)...

A R At (RER): W), S0 Ul 7 dsa $HRE &1 Ry e oan ©@
I IRT § S urdl A 8 S ¥ . (Ia)...

MR. DEPUTY CHAIRMAN: Please ...(Interruptions)... Mr. Parliamentary Affairs
Minister ...(Interruptions)... Tiwariji, please ...(Interruptions)... Now, there is

...(Interruptions)...Even though this discussion is ...(Interruptions)...
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AN REr= fErst: dfiam 4 dees drecldR @ S AR fear w1, Sad
IR H ®lerm Ul & TH sHIce USIfaR! 3 UM fear 1 . (FauH)... WReR Bl
IE M ARy fF I8 SHB! o0 I T AT I WAHR B I T L (IEaEH)... sH
7 Pl Bl .(FaEH)... SIPHI IE o el § fF Sd IRETT Pl FAT HRA DI
e &8 T8 Bl g9d dR H WEHR B a9 o ARy AT B AR AR

TE B (uaET)...
St STumfer: foa S, e 95 SISV ..(gEET). .

N Yeig aet. § SAE € < el g ().

sft UBTIT SESHY (FERTY): WX, S8 &foal 8k fussl &1 faxer fear 2|
(...

MR. DEPUTY CHAIRMAN: I want to respond to the hon. LoP. ... (Interruptions)...
i} TTolT Yo STANMNT S, $8 FaR 1 . (FIEH)...

MR. DEPUTY CHAIRMAN: One second, please. ...(Interruptions)...

sft e T fsi ([TR USen): AR, ¥ fhHa aR% | a9 § Y2 87 L(aaU)...
JIRETY] HATE HR= HI a1 8l &l &l ...(FdEH)...

MR. DEPUTY CHAIRMAN: I will tell you. ... (Interruptions)... 1 am for that.
...(Interruptions)... 3Mu &fST| . (ereen=)... 1 am on my legs, please see.
...(Interruptions)... 1 will come to that. ...(Interruptions)... Sit down. ...(Interruptions)...
I am coming to that, 37 ST .. (eaem)...

I will allow everybody. With regard to the statement made by the Defence
Minister, Shri A.K. Antony, even though it was a statement on demand, hon. LoP has
asked for clarifications. Can we have it tomorrow? ...(Interruptions)... One of you can

say it.

2t e = s R 9191 Oed NERT9 sTeis R | Wfdg | S eTReTor ue fo,
ISP I U AT BRI ST T

ot ITofa YT T8 MU G eAforg |

MR. DEPUTY CHAIRMAN: I agree that he will make a statement.

2t |dter =g fem usy fAffRey & Rede . (@@um).. 3 9 ) 9@ @ I
2 ().



282 Statement by [RAJTYA SABHA] Minister

oft IuQUIIRY: 9 a9 < @ §

it wclter o fsm g8 S worer &1 %8 ® f enu oiRery WAt #) <, ¥
foa ) e ¢ W 27 3 Shw fafrex & .(@aEm)...

4} Mg YET: STad A1 99 <3, S99 G| Y Ue e gig a1 |ell

A Rrerm< e a8 S99 ggEEE B R Y ST aIRyl I8 By AIER0
A e B

MR. DEPUTY CHAIRMAN: We will allow that. I will come to your subject. Let
me dispose this of. That is all. ...(Interruptions)... Why don't you dispose this of?
...(Interruptions)... Shri Rajeev Shukla will react to what you have said.
...(Interruptions)... Let me dispose it of. ...(Interruptions)... Let me dispose it of.

...(Interruptions)...

2t iier o= fEm 3 IRETT JHT BRAT OEd §

#t Rrame et a8 1 TR 99en T8 2, I8 9gd TR AWen 21 39
TR YYFHAT BT ISHe 3T a1yl 39 0% Uh ol ey g1

MR. DEPUTY CHAIRMAN: What is your demand? ... (Interruptions)... What is
your demand? ...(Interruptions)... 1 will allow you. ...(Interruptions)... Shri Rajeev

Shukla. ...(Interruptions)...
St TOIYT YIS (STR UR¥T): Ul M7 3MRETVT W d1d HRY| ...(FITE)...

N Iog gaer: H SaE T IBT | HUE U] & .. (FEUH)... 31 Y BARI A
ff g7 IR, oY aRER 99 # w0 9 2§ L (@au)...

MR. DEPUTY CHAIRMAN: This is nothing but anarchy. ...(Interruptions)... This

is nothing but anarchy. ...(Interruptions)...

it IoflT gaeT: MU Y A1 FET L(@EEH)... 3T IS W8T ..(GEH)...

Nt Rrare fEr: ST g dae gon o1, 9@ il S 9 s9d fow Suar fear o
.(ETH)...

it Suwwmfer: foast S, e A oSy . (eaem)...

Y ISt gpaeT: SUWHTRT Sff, WREAR T el ff oy w® R =€) &9 <& ©
fr anfdre emyR W e fe WYl SRR fRft Ul ueitel W o wis fer
Iftregad fpy € @ 9 S9F oUH faR & ofed WeR &) TR% 9 50 ¢RE Bl By
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far =21 emar ¥ OfaumE § S grage ¥, S b YR WX WRGRN SIRETU oot Y&l
T ok < &

2t Rrear< far: $O9 U9 MU B GAET BT Tedl 71 89 A8l Ted B
BT AT 81, oif a8 T AU AU B T BT aEdl g

it Il goer WeR W fedl g W faer 98 w) @ R L (@aw)...
WHR T fdfl aa R faar 781 #) 8§ 5 onfde smrR W emRefur fean
ST ...(AFEM)... S JIRETT §, d81 SNl @ |

The Government is not considering any such proposal. ...(Interruptions)...

Reservation will continue as per the Constitutional provisions. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. Members, the statement made by hon. Defence
Minister is suo motu statement. Therefore, there will be clarifications.
...(Interruptions)... Clarifications will be taken up later. ... (Interruptions)... The House

is adjourned to meet tomorrow at 11.00 A.m.

The House then adjourned at fifty-six minutes past two of the clock till

eleven of the clock on Thursday, the 6th February, 2014.



